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REPORT ON BEHALF OF THE CENTRAL POLLUTION CONTROL
BOARD (CPCB) BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL (PB), DELHI IN COMPLIANCE OF ORDER DATED
10.01.2025 IN O.A. NO. 581 OF 2022 (IA NO 681/2024, IA NO 586/2024, IA
NO 728/2023, IA NO 595/2023).

1. Hon’ble National Green Tribunal Principal Bench (hereinafter to be referred
as “Hon’ble NGT”) received a letter petition dated 13.05.2022 from Mr.
Vikas Kumar which raised issue of illegal mining in the river bed of river
Yamuna by M/s Yodha Mines and Minerals, and diverted course of the river
by constructing illegal bridge on river Yamuna. Hon’ble NGT registered the
subject as OA No. 581 of 2022 and listed the matter for further hearings.

2. Hon’ble NGT vide order dated 30.04.2024 directed CPCB to obtain and
compile information from all States and UTs regarding framing of
statutory/policy framework and issuance of any guidelines permitting
construction of temporary bridge across river channels for carrying out

mining and allied activities and also any alternative practice adopted in all

the States/UTs.

3. In compliance of Hon’ble NGT order dated 30.04.2024, the compliance
report of CPCB informing about the responses received from concerned
SPCBs/PCCs till 31.07.2024 was submitted on 02.08.2024 before Hon’ble
NGT.

4. Further, Hon’ble NGT vide para no. 82 of order dated 10.01.2025 in the

instant matter directed CPCB to obtain and compile information from all the
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States and UTs regarding framing of statutory/policy framework and
issuance of any guidelines permitting construction of temporary bridge
across river channels for carrying out mining and allied activities and also
any alternative practice adopted in all the States/UTs. The relevant para is

reproduced below:

« 82 CPCB is directed to obtain the requisite information from all the
SPCBs and UTPCCs, compile and furnish the same to MoEF & CC and
MoJS and also file its report with due analysis of the information so
received and compiled by it before this T ribunal at least three days
before the date of hearing fixed...”

Compliance status of Para no. 82 of Hon’ble NGT order dated 10.01.2025

5. In compliance of the aforesaid para 82 of the Hon’ble NGT order dated
10.01.2025, CPCB issued directions under Section 18(1)(b) of the Water
(Prevention and Control of Pollution) Act, 1974 dated-07.02.2025 to
SPCBs/PCCs to coordinate with the concerned State Departments
(mining/irrigation) and to provide information of respective States/UTs
regarding (i) the statutory/policy framework regarding construction of
temporary bridge across river channels for carrying out mining and allied
activities, (i) any guidelines permitting construction of temporary bridge
across river channels for carrying out mining and allied activities and (iii)
any alternative practice adopted regarding construction of temporary bridge
across river channels for carrying out mining and allied activities. The copy

of directions issued by CPCB is enclosed as Annexure-1.

6. The matter was also followed up with SPCBs/PCCs vide email dated
18.03.2025 and letter dated 21.04.2025 for submission of requisite
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information. Subsequently, responses were received from 31 SPCBs/PCCs
and the responses are still awaited from 05 SPCBs/PCCs, namely, Delhi,
Haryana, Jharkhand, Manipur and Telangana. The copy of the responses

received in the matter are enclosed for reference at Annexure-II.

7. The responses received from SPCBs/PCCs in the matter of OA No.
581/2022 are analysed and discussed with MoEF&CC and MoJS during
meetings dated 25.04.2025 & 02.05.2025 and further shared vide e-mail
dated 22.05.2025 and 28.05.2025 to them. The compiled information is

tabulated as below:

Status of 36 SPCBs/PCCs in compliance of orders dated 30.04.2024 &
10.01.2025

Sl. No. State/UT Reference no. Remarks
[ Andaman  &|Letter No. 7-47/PCC/NGT/Misc./2024/ dt. Reported no
Nicobar 21.10.2024 statutory /
Letter No. 7-47/PCC/NGT/Misc./2024/1006  [policy framework /
dt. 13.02.2025 guidelines / alternate

practice

1. Andhra Letter No. APPCB-11022/313/2024-TEC- Reported no
Pradesh CTO-APPCB dt. 05.05.2025 statutory / policy

~ [framework /

guidelines / alternate
practice by Mining
Department and
APPCB. Response
awaited from

[rrigation
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Department.
I1I. Arunachal |Letter no. APSPCB- Reported no
Pradesh 318/2025/NGT/VK/713 dt. 30.04.2025 |statutory / policy
framework /
guidelines
alternate practice
IV. Assam Letter no. PCBA/G-158/24-25/13/1147 dt[Reported no
24.07.2024 statutory /
policy framework /
guidelines / alternate
practice by Mining
Department.
V. Bihar Letter no. 1044, Patna, dt. 31.05.2024 Reported provision
Letter no. 122, Patna, dt. 13.02.2025 of NOC as per Bihar
Letter no. 356, Patna, dt. 13.03.2025 Sand Mining Policy
2019.
VI Chandigarh  |Letter = no. CPCC/Misc./2025/300  dt.[Reported no
22.05.2025 statutory /
policy framework /
guidelines / alternate
practice
VIL Chhattisgarh  |Letter no. P.No. 2029/Legal/CECB/2024, dt. |[Reported orders
07.06.2024 issued by Water
Letter no. 2698/Legal/CECB/2024, dt. Resource
01.07.2024 Department,

Letter no. 11863/HO/TS/CECB/2025 dt.
17.03.2025

Chhattisgarh. (It is
observed that these
orders are not about|

construction ofi
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temporary bridges)

VIII. Dadra andLetter ~no. PCC/DDD/CPCB-NGT/2024-[Reported no
Nagar Haveli25/105, dt. 03.07.2024 statutory /]
and Daman &|Letter No. PCC/DDD/CPCB-NGT/2024-25/26|policy framework /
Diu dt. 21.02.2025 guidelines / alternate
practice
[X. Delhi -~ Response awaited
b ¥ Goa Letter No.[Reported no
2025/GSPCB/Letter/6390/Tech/13892 dt.|statutory /]
04.09.2024 policy framework /
Letter No.|guidelines / alternate
2025/GSPCB/Letter/30623/Tech/31334 dt.[practice
27.03.2025
XI. Gujarat Letter no. GPCB/LGL-NGT-GEN/367/857050[Reported no policy
dt. 24.03.2025 by GPCB and
Mining Department.
(whereas routes of]
transportation off
minerals are dealt by
concession holder)
XII. Haryana -- Response awaited
XIIL. Himachal  |Letter No. PCB/Consent/260906/Misc.[Reported — about
Pradesh CPCB/2024-2126, dt. 16.05.2025 policy regarding

construction  of]
bailey bridges by
HP PWD in

emergent and
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short period.
XIV. Jammu and|Letter no. JKPCC/Sc./OA 581- Reported no
Kashmir 2022/24/173, dt. 13.06.2024 statutory / policy
Letter no. JKPCC/Sc./OA-581- framework
2022/25/2093 dt. guidelines issued
17.02.2025 by Mining
Department.
XV. Jharkhand - Response
awaited
XVL _ |Karnataka |Letter No. KSPCB/SEO/26/MIN/2024- Reported no
25/694 dt. 19.02.2025 statutory / policy
framework /
guidelines
alternate
practice by
KSPCB.
XVIL.  |Kerala [etter no. KSPCB/1157/2024-SEE-1,Reported no
dt. 03.07.2024 policy and
informed  about|
Letter No. KSPCB/1157/2024-SEE-1section 5 and 7 of
dt. 25.02.2025 the Kerala
[rrigation and
Water
Conservation Act
2003.
XVIL.  [Ladakh [etter No. LPCC/UTL/O.A. 581- Reported no

2022/2025/704-707 dt. 18.03.2025

statutory
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policy framewor
k / guidelines

alternate practice

XIX.

Lakshadwee

p

Letter LD-03014/1/2024-LPCC-
S&T, dt. 19.06.2024

no.

Reported no
statutory

policy framewor
k / guidelines /

alternate practice

XX.

Madhya
Pradesh

GF h. 3189/dAh/AUAEN2024, dt.

24.06.2024

Reported that
response awaited
from Mining and
Water Resource

departments.

XXI.

Maharashtra

Letter ~No. MPCB/MS/B-10  dt.

28.03.2025

Reported no
guidelines issued
/ alternate
practice adopted

by MPCB.

XXIIL.

Manipur

Response awaited

XXIIL

Meghalaya

Letter no. Meg/Soil-9/114(Pt)/2122, dt.
10.07.2024

Letter No. MPCB/Gen-297/Vol-11/2024/2024-
2025/84 dt. 13.02.2025

Reported no

statutory /
policy framework /
guidelines / alternate
practice by MSPCB
and Directorate of
Soil &  Water

Conservation.
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xx1v. [Mizoram |Letter No. H. 88088/Poltn/104/19- Reported no
MPCB, dt. 27.06.2024 statutory

Letter No. H. 88088/Poltn/104/19-policy framewor
MPCB, dt. 08.08.2024 and dtk / guidelines
19.02.2025 alternate practice

XXV. |Nagaland |Letter no. NPCB/NGT OA No.[Reported no

581/794, dt. 10.07.2024 statutory
Letter No. NPCB/NGT O.A. No.policy framewor
581/1582 dt. 14.02.2025 k / guidelines /
alternate practice
XXVI. |Odisha Letter no. 14188/IND-I-MSW-24/24-  [Reported no
25, dt. 04.09.2024 statutory

policy framewor
k / guidelines
alternate practice
by OSPCB and
Irrigation
Department.
Response
awaited from
Mining
Department.

XXVIL.  |Puducherry [Letter no. Reported
2119/DSTE/PCCC/NGT/EE/2024/653
dt. 29.07.2024

[etter
n0.2119/DSTE/PPCC/NGT/EE/2025/13
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8 dt. 24.02.2025

XX VIIL.

Punjab

Letter No. 11229 dt. 25.03.2025

Reported no
statutory

policy framewor
k / guidelines
alternate practice.
However, policy|
for construction,
bridges over
canals & drains is
issued by
Department  of

Water Resources.

XXIX.

Rajasthan

Letter No. F-14/Tech (Gen-197)
/NGT&CPCB/ RPCB/55 dt. 05.05.2025

Reported no
statutory

policy framewor
k / guidelines /

alternate practice

XXX.

Sikkim

20.02.2025

Letter No. 3177/SPCB/260 dt.

Reported no
statutory

policy framewor
k / guidelines /

alternate practice

XXXI.

Tamil Nadu

22.02.2025

Letter No. TNPCB/LAW/LA-
[II/NGT(PB)/013004/2024 dt.

Reported no
policy by Water
Resources

Department
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(WRD) however|
temporary access
roads are allowed
by TN WRD as
per EMGSM
2020 issued by

MoEF&CC.
XXXIL  |Telangana - Response
awaited
XXXUL  Tripura [ etter No. Reported no
F.18(28)/TSPCB/NGT/581/1256 dt. statutory
05.03.2025 policy framewor

k / guidelines /

alternate practice

ooy Uttar Letter No. 28415/ Gedl-6/8T.-940/0AN-{Reported no

Pradesh statutory
581/22/2025 dt.-21.05.2025

policy framewor
E-mail dated 22.05.2025 k / guidelines /
alternate practice
by SPCB and
Mining
Department.
Response
awaited from

Irrigation

Department.
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Uttarakhand (Letter No. UKPCB/HO/S-183- Reported no
861/2025/1802 dt. 07.03.2025 statutory

policy framewor
k / guidelines /

alternate practice

West Bengal Memo No. 401-3N-3/2000(Vol-6) dt.[Reported about

30.07.2024 policy issued by

Memo No. 131-3N-3/2000(Vol-6) dt.  [Irrigation and

18.02.2025 Waterways
Department.

The SPCBs/PCCs of Andaman & Nicobar, Arunachal Pradesh,
Chandigarh, Dadra and Nagar Haveli and Daman and Diu, Goa,
Ladakh, Lakshadweep, Mizoram, Nagaland, Puducherry, Rajasthan,
Sikkim, Tripura and Uttarakhand have submitted response and reported
that there is no specific policy/guidelines in their States/UTs for permitting
construction of temporary bridges across river channels for carrying out

mining and allied activities.

The requisite information in terms of statutory/policy framework or
guidelines or alternative practice adopted to permit construction of
temporary bridge across river channels for carrying out mining and allied
activities is not conclusive from the responses received of following
SPCBs/PCCs, hence, salient points in responses of SPCBs/PCCs are

presented below:

11
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. Bihar SPCB have informed that NOC (prior permission) from Water

Resources Department for temporary structure for transportation of sand is

required to be taken by settlee as per Bihar Sand Mining Policy 2019.

Chhattisgarh ECB have informed that no permission is granted by
Chhattisgath ECB for construction of temporary bridges on river
stretches/channels for mining and allied activities and no policy/ guidelines
is issued by Mining Department and Chhattisgarh ECB. Also informed
about orders issued by Water Resources Department, Chhattisgarh.
However, it is observed that these orders are not about construction of

bridges.

Jammu and Kashmir PCC informed that no specific policy or alternative
practice adopted for construction of temporary bridges across river channels
for carrying out mining and allied activities issued by Directorate of
Geology and Mining. However, in cases where no exit points exist,
department take up matter with District Administration for transportation of
minerals from the Mineral Concession Area for construction of temporary

ropeway, etc.

Kerala SPCB informed that no particular statutory / policy framework
regarding construction of temporary bridges across river channels or road or
on river bed for carrying out mining and allied activities. However,
construction of a structure across, along or inside a water course or irrigation
work and quarrying of sand in water courses is regulated or prohibited by
section 5 and section 7 of the Kerala Irrigation and Water Conservation Act

2003 issued by Irrigation Department, Kerala.

12
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- Punjab PCB informed that no statutory / policy framework/guidelines
permitting constructing of temporary bridge across river channels issued by
Mining Department, Drainage Department and PCB, Punjab. However,
policy for constructing bridges over canals & drains is issued by Department

of Water Resources, Punjab.

Tamil Nadu PCB informed that no statutory / policy framework/guidelines
permitting constructing of temporary bridge across river channels issued by
Water Resources Department, Tamil Nadu. However, construction of road
on river bed is being carried out by biodegradable materials in mining
activities following the MoEF&CC Enforcement and Monitoring Guidelines
for Sand Mining 2020.

West Bengal PCB informed that no statutory / policy frémework/ guidelines
permitting constructing of temporary bridge across river channels issued by
WB PCB. However, Department of Irrigation & Waterways, West Bengal
issued a set of guidelines for construction of temporary bridge for plying of

sand filled truck over rivers, canals, drains and channels.

» Haryana SPCB has not provided requisite information to CPCB. However,
the Irrigation Department Haryana submitted their reply dated 23.02.2023
before Hon’ble NGT (PB) in this matter and informed about policy issued to
permit construction of temporary bridge for crossing river Yamuna by

miners for carrying mining activities.

Compliance status of Para No. 91 and Para no. 92 of Hon’ble NGT order
dated 10.01.2025
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8. Hon’ble NGT vide para no. 91 and para no. 92 of order dated 10.01.2025
directed MoEF&CC, MoJS and CPCB to conduct a comprehensive and
detailed study through reputed National Institutes/organizations involving
multi-disciplinary team of experts to evaluate the permissibility and potential
adverse impacts of temporary bridges on river flow, morphology, riverbeds,
and related environmental factors. CPCB is the nodal agency for
coordination and compliance for conduct of study. The relevant para is

reproduced below:

“..91. In view of the above, MOEF&CC, MOJS and CPCB are directed
to get a detailed study conducted on the questions of permissibility of
temporary bridges for sand mining and environmental impact of
temporary bridges on the river covering all relevant aspects including
flow, depth and velocity, sediment load, aquatic flora and fauna, river
ecology, morphology etc., with appropriate Terms of Reference including

following terms of reference suggested by the Joint Committee...

92. The above study may be carried out through reputed National
Institutes/organizations involving multidisciplinary team of experts to
provide authentic data/evidence to review existing policies, guidelines,
practices for construction of temporary bridges for sand mining and allied
activities. CPCB will be the nodal agency for coordination and

compliance for conduct of such study...”

. In compliance of the aforesaid para 91 and para 92 of Hon’ble NGT order
dated 10.01.2025, nominations were invited by CPCB vide letter
14.02.2025. Based on information received from MoEF&CC and MoJS, the

meetings of representatives of MoEF&CC, Central Water Commission &

14
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National Mission for Clean Ganga (representing MoJS) and CPCB were
convened on  25.04.2025 and  02.05.2025. Experts  from
institutes/organizations of National repute such Indian Institute of
Technology (IIT) Roorkee, National Institute of Hydrology (NIH) Roorkee,
Central Water and Power Research Station (CWPRS) Pune, representatives
from BSI (Botanical survey of India), ZSI (Zoological Survey of India) and
State Environmental Impact Assessment Authority Uttar Pradesh (SEIAA
UP) also participated in the meeting held on 02.05.2025.

10.During the aforesaid meeting held on 25.04.2025, it was agreed to seek
study proposals from 03 reputed National institutes/organizations - Indian
Institute of Technology (IIT) Roorkee, National Institute of Hydrology
(NIH) Roorkee, Central Water and Power Research Station (CWPRS) Pune

in consultation with domain experts.

11.Based on suggestions and inputs of experts during meeting held on
02.05.2025, the scope, timeline and deliverables of the proposed study have

been finalized as below:

. To undertake a study involving multidisciplinary team of experts to
evaluate the impact of permissibility of temporary bridges in river for

sand mining.

. To collect baseline data on physical regime of the river (river discharge,
flow depth/velocity, sediment load, aquatic flora and fauna, etc.) and
study/evaluate the hindrances in movement of aquatic life and impact on

river regime under two scenarios of construction of temporary bridge
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where valid license/permission hold good with - (1) half width with
circular hume pipe and (ii) half width removable box sections, during

pre- monsoon (April-May).

o To repeat the collection of data during post monsoon season (Nov-Dec)

to see permanent impact, if any;

. Study shall be carried out in atleast two rivers where permission for
construction of temporary bridge is given by concerned agency of the

State. Preferably at least 3 sites should be covered in the study.

. To provide a report with authentic data/evidence to review existing
policies, guidelines, practices for construction of temporary bridges for

sand mining and allied activities.

. To prepare draft guidelines based on findings of study and provide

assistance in recommendation based on study report.

. Timeline of 01 year for completion and submission of the study report

from the date of award of study work.

12.The process of seeking study proposal from reputed National
institutes/organizations including financial budget for the study is under

progress.
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13.The bids for study proposal shall be invited from the institutes/organizations
for carrying out a detailed and comprehensive study to assess the
permissibility and potential impacts of construction of temporary bridges for
mining and allied activities and the study will be funded through NGT EC
fund available with CPCB.

14.The SPCBs of States where permission is given for construction of
temporary bridge for mining and allied activities will be requested for
facilitation of the study work in permitted sand mining projects having

temporary bridge for mining and allied activities in the State.

(Prasoon Gargava)
Scientist ‘F’

Central Pollution Control Board

g i | Prasoon Gargava
Y T o g () | St F & ivionl Heed (P-)
: o1 121 rei=or ErsS
Place: Delhi Central Pollution Control Board
(oo, T T4 wieTg TR HaAwed, ARG AR )
(M/o Environment, Forest & Climate Change, Govt. of India)
R e, g argA TR, fReei-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

Date: 29.05.2025

17
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e 1 81 7 CENTRAL POLLUTION CONTROL BOARD
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E;[ICLUE[I MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
Annexure-l
By Speed Post/E-mail
No. CM-13011/92/2023-LAW-HO-CPCB 07 February 2025

" The Member Secretary,
SPCBs/PCCs
(as per list enclosed)

Sub: Directions under Section 18 (1) (b) of The Water (Prevention and Control of Pollution)
Act, 1974 regarding compliance of orders dated 30.04.2024 and 10.01.2025 in O.A. No.
581 of 2022 titled as Vikas Kumar v/s State of Haryana & Ors.

WHEREAS, the Hon’ble NGT(PB) vide order dated 30.04.2024 in O.A. No. 581 of 2022
directed CPCB to obtain and compile information from all States and UTs regarding framing of
statutory/policy framework and issuance of any guidelines permitting construction of temporary
bridge across river channels for carrying out mining and allied activities and also any alternative
practice adopted in all the States/UTs; and

WHEREAS, in compliance of above mentioned Hon’ble NGT order dated 30.04.2024,
CPCB issued a letter to Member Secretary of SPCBs/PCCs on 14.05.2024 to provide information
regarding (i) The statutory/policy framework regarding construction of temporary bridge across
river channels for carrying out mining and allied activities, (ii) Any guidelines permitting
construction of temporary bridge across river channels for carrying out mining and allied activities,
and (iii) Any alternative practice adopted by State/UT regarding construction of temporary bridge
across river channels for carrying out mining and allied activities, in a format (Annexure).

WHEREAS, CPCB followed up the matter with SPCBs/PCCs vide email dated
06.06.2024 and 19.06.2024 and received reply only from 13 SPCBs/PCCs (Assam, Bihar,
Chhattisgarh, Dadra & Nagar Haveli and Daman & Diu, Jammu & Kashmir, Kerala,
Lakshadweep, Madhya Pradesh, Meghalaya, Mizoram, Nagaland, Puducherry & West Bengal) till
31.07.2024 and the status report was filed before Hon'ble NGT. CPCB further received replies
from 03 SPCBs/PCCs (Andaman & Nicobar, Goa and Odisha).

WHEREAS, the matter was heard on 10.01.2025 before Hon’ble NGT (PB) and based on
responses from SPCBs/PCCs, the Hon’ble NGT (PB) further directed as below:

“82. CPCB is directed to obtain the requisite information from all the SPCBs and
UTPCCs, compile and furnish the same to MoEF & CC and MoJS and also file its report
with due analysis of the information so received and compiled by it before this Tribunal at

least three days before the date of hearing fixed. \K(

‘qRee wer' e TS TR, feeei-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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83. We are also constrained to direct that in case of failure to supply such information to
CPCB, the Chairman and Member Secretary of the defaulting SPCB or UTPCC shall
appear before this Tribunal Physically on the next date of hearing fixed to explain the
reasons for their failure fo such information to CPCB.”

AND WHEREAS, the Central Board, has delegated signatory powers to the Member
Secretary, Central Pollution Control Board in 196th Board meeting dated 29th March, 2022 to issue
directions under Section 18 (1) (b) of the Water (Prevention & Control of Pollution) Act, 1974 to
SPCBs/PCCs (s); and

NOW, THEREFORE, in exercise of the powers conferred under Section 18 (1) (b) of the
Water (Prevention & Control of Pollution) Act, 1974, the (as per list enclosed) SPCB/PCC is
hereby directed to provide the information / updated information (in case updated) in the format
(Annexure), as requested by CPCB's letter dated 14.05.2024, in respect of your state/UT regarding
permissibility of construction of the temporary bridges across river streams/channels for carrying
out mining and allied activities.

The aforesaid information / updated information in the format be submitted within 15 days
of issuance of these directions.

(Bharat Kumar Sharma)
Member Secretary

g
Copy to:

1. The Regional Directors
Central Pollution Control Board, : For follow-up with the concerned SPCBs.
(As per the list enclosed)

2. The Divisional Head —IT, CPCB, Delhi : For uploading the directions on the website.

P

(Bharat Kumar Sharma)
Member Secretary

Ao

19
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Address List of Member Secretaries, SPCBs/PCCs

1. | The Member Secretary 2. | The Member Secretary
Andhra Pradesh Pollution Control Board Arunachal Pradesh State Pollution Control
D.No. 33-26-14 D/2, Near Sunrise Hospital, Board
Pushpa Hotel Centre, Chalamvari Street, Paryavaran Bhawan, Yupia Road,
Kasturibaipet, Vijayawada- 520007 PapuNalah, Naharlagun — 791110
(Andhra Pradesh) (Arunachal Pradesh)

3 The Member Secretary 4 | The Member Secretary
Assam Pollution Control Board Bihar State Pollution Control Board
Bamunimaidan, PariveshBhawan, Plot No.N-B/2,
Guwahati — 781021 Patliputra Industrial Area
(Assam) Patna-800010 (Bihar)

5. | The Member Secretary 6. | The Member Secretary
Chhattisgarh Environment Conservation Goa State Pollution Control Board
Board Nr. Pilerne Industrial Estate,
Paryavas Bhawan, North Block, Sector-19 Opp. Saligao Seminary,
Atal Nagar, Raipur— 492 002 Saligao ,Bardez,- 403511(Goa)
(Chhattisgarh)

7. | The Member Secretary 8. | The Member Secretary
Gujarat Pollution Control Board Haryana State Pollution Control Board
Paryavaran Bhavan, Sector-10A, C-11, Sector 6,
Gandhinagar— 382010 Panchkula- 134109
(Gujarat) (Haryana)

9 | The Member Secretary 10 | The Member Secretary
Himachal Pradesh State Pollution Control J&K State Pollution Control Board,
Board Parivesh Bhawan,
Paryavaran Bhavan, Phase III, Forest Complex, Gladni, Narwal,
New Shimla — 171009 Transport Nagar, Jammu-180004

Jammu & Kashmir (J&K)

11. | The Member Secretary 12. | The Member Secretary
Jharkhand State Pollution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa Parisara Bhavan, #49, Church Street,
Ranchi — 834004 Bengaluru — 560 001
(Jharkhand) (Karnataka)

13. | The Member Secretary 14. | The Member Secretary

Kerala State Pollution Control Board
Plamoodu, Pattom P.O
Thiruvananthapuram-695004
(Kerala)

Maharashtra Pollution Control Board
Kalpataru Point, 3rd& 4th floor,
Opp. PVR Cinema, Sion Circle (E),
Mumbai- 400022 (Maharashtra)

20
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15 | The Member Secretary 16 | The Member Secretary
Manipur Pollution Control Board Mizoram State Pollution Control Board
Lamphelpat, New Secretariat Complex,
Imphal West D.C. Office Complex — 795004 Khatla, Thlanmual Peng, Aizwal — 796001
(Manipur) (Mizoram)
17 | The Member Secretary 18. | The Member Secretary
Meghalaya State Pollution Control Board Madhya Pradesh State Pollution Control
Arden, Lumpyngngad, Board
Shillong — 793014 Paryavaran Parisar, E-5 Arera Colony
(Meghalaya) Bhopal — 462016
(Madhya Pradesh)
19. | The Member Secretary 20 | The Member Secretary
Nagaland State Pollution Control Board Odisha State Pollution Control Board
Signal Point, Dimapur - 797112 Paribesh Bhawan, A-118, Nilakanta Nagar,
(Nagaland) Unit —VIII, Bhubaneshwar — 751012
(Odisha)
21 | The Member Secretary 22 | The Member Secretary
Punjab State Pollution Control Board Sikkim State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar, Forest Secretariat, C Block, Deorali,
Prem Nagar, Patiala — 147001 Gangtok, -737102
(Punjab) (Sikkim)
23. | The Member Secretary 24. | The Member Secretary
Rajasthan State Pollution Control Board Telangana State Pollution Control Board
A-4 Institutional Area, Jhalana Doongri Paryavaran Bhavan
Jaipur — 302004. A-3, Industrial Estate, Sanath Nagar,
(Rajasthan) Hyderabad — 500 018
(Telangana)
25 | The Member Secretary 26 | The Member Secretary
Tripura State Pollution Control Board Tamil Nadu Pollution Control Board
PariveshBhawan No. 76, Mount Salai, Guindy,
Pt. Nehru Complex, Gorkhabasti P.O., Chennai — 600032
Kunjaban, Agartala - 799006 (Tamil Nadu)
(Tripura)
27. | The Member Secretary 28. | The Member Secretary

Uttarakhand Pollution Control Board
Gaura Devi Bhawan, 46 B IT Park
Sahastradhara, Dehradun-248001
(Uttarakhand)

Uttar Pradesh Pollution Control Board
Building No. TC-12V

Vibhuti Khand, Gomti Nagar,
Lucknow—226010.

(Uttar Pradesh)
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29. | The Member Secretary 30. | The Member Secretary
West Bengal Pollution Control Board Andaman & Nicobar Islands Pollution
Paribesh Bhavan Canteen, 10A, Control Committee
Sector III, Bidhan nagar, Department of Science & Technology
Kolkata- 700106 Dollyganj Van Sadan, Haddo P.O.,
(West Bengal) Port Blair-744102

(Andaman & Nicobar)

31. | The Member Secretary 32. | The Member Secretary
Chandigarh Pollution Control Committee Delhi Pollution Control Committee
Paryavaran Bhawan 4& 5% Floor, ISBT Building,
Madhya Marg, Sector - 19 B, Kashmere Gate,
Chandigarh — 160019. Delhi - 110006.
(Chandigarh)

33. | The Member Secretary 34. | The Member Secretary
Daman, Diu & Dadra Nagar Haveli Pollution Lakshadweep Pollution Control Committee
Control Committee Lakshadweep Administration
1¥'Floor, Udhyog Bhavan Bhenslore, Department of Science, Technology &
Dunetha Nani Daman, Environment
Daman — 396210 Kavarati — 682555.

(Lakshadweep)
35. | The Member Secretary 36 | The Member Secretary

Ladakh Pollution Control Committee
(The Administration of UT of Ladakh)
Union Territory of Ladakh,

Leh - 194101

Puducherry Pollution Control Committee
Department of Science, Technology &
Environment

3rd Floor, Housing Board Complex,
Anna Nagar, Nellithope,

Puducherry — 605 005
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List of CPCB Regional Directorates

1 The Regional Director, The Regional Director,
Central Pollution Control Board, Central Pollution Control Board,
1st & 2nd Floors, Nisarga Bhawan, A-Block, Parivesh Bhawan, Paryavaran Parisar,
Thimmaiah Main Road, 7th D Cross, E-5, Arera Colony,
Shivanagar, Bhopal - 462 016, Madhya Pradesh
Bengaluru —560 079, Karnataka

3 The Regional Director, The Regional Director,
Central Pollution Control Board, Central Pollution Control Board,
BSNL Telephone Exchange, 2nd Floor, 2nd Floor, 77-A, South Avenue Road,
Sector -49 C, Ambattur Industrial Estate,
Chandigarh - 160 059 Chennai - 600 058, Tamil Nadu

5 | The Regional Director, The Regional Director,
Central Pollution Control Board, Central Pollution Control Board,
South End Conclave, Block 502, Survey No. 110, Dhankude Multi-Purpose
5th & 6th Floor 1582, Rajdanga Main Road, Hall, Baner Road, Baner,
Kolkata - 700 107, West Bengal Pune - 411 045, Maharashtra

7 The Regional Director, The Regional Director,
Central Pollution Control Board, Central Pollution Control Board,
Parivesh Bhawan, Opp. VMC Ward No. 10 PICUP Bhawan, Ground Floor,
Office Subhanpura, Vibhuti Khand, Gomti Nagar,
Vadodara - 390 023, Gujarat Lucknow - 226 010, Uttar Pradesh

9 | The Regional Director,

Central Pollution Control Board,
Opp. Government Press, BSNL NE-I,
Ground Floor, CTO Building,
Shillong - 793 001, Meghalaya
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Annexure-l|
ANDHRA PRADESH POLLUTION CONTROL RAE==
AL BOARD "\\‘2 LIFE
[ Environment |

N@8@h7 Dr. YSR Paryavaran Bhavan, APIIC Colony Road, "
8¥¥  Gurunanak Colony, Autonagar, Vijayawada- 520007
Website: https://pcb.ap.gov.in

L.No:APPCB-11022/313/2024-TEC-CTO-APPCB Date: 05-05-2025

To

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan,

East Arjun Nagar, Delhi — 110032.

Sir,

Sub:|APPCB — Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No.

595/2023) order dt- 10.01.2025 — Communicated - reg.

Ref:| 1. CPCB directions order CPCB/IPC-1I/CM-13011/92/2023, dated
30.01.2024.

2. Letter No.APPCB - 11022/313/2024-TEC-CTO-APPCB, dated
21.05.2024.

3. CM-13011/92/2023-LAW-HO-CPCB, dated 07.02.2025.

4. Mines Department Letter No.INC04/395/2025-Sand section dated
17.04.2025.

5. CM-13011/92/2023-LAW-HO-CPCB, dated 21.04.2025.

*kk

With reference to the 1St cited above, the APPCB addressed a letter to the
Department of Mines & Geology and Water Resources & Irrigation Department,
GoAP on 21.05.2024 to provide the information, copy enclosed for your
information. In reply, the Mines Department furnished information on 17.04.2025
and copy enclosed.

As per the information received from Mines & Geology Department, GoAP that no
Statutory / Policy framework regarding construction of temporary bridge across
river channels, guidelines permitting construction of temporary bridge across river
channels and any alternative practice adopted regarding construction of temporary
bridge across river channels.

The information from lrrigation Department is yet to be received. The consolidated
information sought by CPCB for the state of Andhra Pradesh is enclosed as
Annexure for favour of information.

Encl. As above.

S SRI SARAVANAN
Member Secretary

25
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Annexure

S.No Information APPCB Mining Irrigation
Department | Department
1. [Statutory / Policy framework No No Information
regarding construction  of not
temporary bridge across submitted
river channels
2. |Any qguidelines permitting No No Information
construction of temporary not
bridge across river channels submitted
3. |Any alternative  practice No No Information
adopted regarding not
construction of temporary submitted

bridge across river channels

Digitally signed by

SHANMUGAM SRISARAVANAN
Date: 05-05-2025 17:38:52

174089178/2025
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S Governmen chal Pradesh “' R
el rdvem ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD &a & LIFE

=y 4 Paryavaran Bhawan, Yupia Road, Naharlagun -791110 \\\.{/ Lifestyle for

A ;E pré: Email ID: arunachalspcb@gmail.com, website — www.apspcb.net \] Environment
No.APSPCB-318/2025/NGT/VK/-7/2 Date : 30/04/2025
To.

The Member Secretary

Central Pollution Control Board
East Arjun Nagar, Shadhra
Delhi — 110032.

Sub:- Submission of information in compliance with order dated 30.04.2024 and
10.01.2025 in original application of 581 of 2022 titled Vikash Kumar versus State
of Haryana & Ors.

Sir.

Please find enclosed herewith the required information in the supplied format
(Annexure- A) on the aforesaid subject.

Encl: As above.
Yours faithfully

(Koj Rinya, IFS)

Member Secretary

Member Secretary
State Potlution Control Board
Govt. of Arunachal Pradesh

Naharlagun ~

T s v > X AT I > R
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= i = o e R et ] ey 1 SR A o R et

GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE CHIEF ENGINEER

§
e O
§

WATER RESOURCES DEPARTMENT- WESTERN ZONE, W
y . _\TANAGAR-79M13
No. WRsz:scmzou-zsnu } ) 6.2 " Dated: 22/04/2025
To,
The Member Secretary,
APSPCB, Dept. of Environment & Forest,
Government of A.P.

Paryavaran Bhawan,Yupia Road, Naharlagun-791110.

Sub: Response Letter.

Sir,

In compliance to your letter no.APSPC-318/2025/NGT/VK/-420-421,dated
26/03/2025, | would like to inform you that, in accordance with department records,
there is no such Document/Policy/Guideline which permits construction of
temporary bridge across river channel. So, submitting the sought information is

inconvenience for the department.

This is for your kind information and necessary action please.

Yours faithfully,

W1

Er.Gedo Karga EE (M)

Enclosed: Prescribed format.

For Chief Engineer (WZ)
WRD Itanagar
Memo No. WRD/WZ/SCH/2024-25/10 Dated: 22/04/2025
Copy to:
1 ice Copy.
ol
Er.Gedo Karga EE (M)
For Chief Engineer (WZ2)

WRD Itanagar

L LS ¥ e
'l"'" .r'.-r
l-. .
A .
‘- i

. I
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Annexure-A

Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

5. [information SPCB Mining Dept. | Irrigation Dept.
|
r
- - I - _ _ o
1 Statutory / Policy framework [Yes/No Yes / No : Yes/ N\E/
regarding construction of - _ . , _—
tegnpnrary bridge across river r(Dncumantfpulicyfguidelines -(Dﬂcument/puhcyfgu1delimes I&DDacumen_tfpahcylgmdehnes
Fhanncls to be provided) to be provided) be provided)
- : . i S -
2  |Any  guidelines permittiné;’.es / No Yes / No 2 Yes/ }f/
truction of temporary bridg e e
in;ss riv:rnchannels \(Document/policy/guidelines p(Dncument!puhcyfgmdel}nes I(Ducumenlt/pohcyf guidelines
| to be provided) to be provided) "~ lto be provided)
3 |Any alternative practice adopted  [Yes / No Yes /No | Yes / W
i tion of . . . -
I:ia rud:rl - C;Ecsltgr:c?;ss river (Document/policy/guidelines (Ducumen}!pnl1cyfgu1dc1;nes (Ducumen_tfpﬂhcyfguldel1nes
chagn;:y to be provided) to be provided) | to be provided)

—

G Scanned with OKEN Scand@r
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DEPARTMENT OF GEOLOGY AND MINING
GOVT OF ARUNACHAL PRADESH
ITANAGAR

No. DGM-15018/1/2025 /g Byl
To.

Dated 30" April, 2025

The Member Secretary
APSPCB, Deptt of Env & Forests
Naharlagun, Arunachal Pradesh

Sub: Submission of information in compliance of orders dated 30.04.2024 and
10.01.2025 in original Application No 581 of 2022 titled as Vikas Kumar Vrs

State of Haryana & Ors.
Ref: Your letter no.APSPCB-318/2025/NGT/VK/707-08, dated 29" April,2025

Sir,

With reference to your letter cited above I am to forword herewith the
information in compliance of orders dated 30.04.2024 and 10.01.2025 in original
Application No 581 of 2022 titled as Vikas Kumar Vrs State of Haryana & Ors pertaining
to the Deptt of Geology and Mining, Govt of Arunachal Pradesh in the prescribed
format .

Thanking you
Yours faithfully
Enclosed: As stated above
TASSER e s
TALAR visorsosiso
Director (G&M)
Govt of A.P. Itanagar
MemoNo. DGM-15018/1/2025 Dated 30" April, 2025
Copy to:- |

1. The US to Ld. Chief Secretary, Govt of Arunachal Pradesh for Information please.
2. The SPA to Secretary (G&M), Govt of Arunachal Pradesh.
3. Office copy
Digitally si
TASSER by maseen

TALAR

TALAR pate:2025.0430

14:00:42 +05'30'

Director(G&M)
Govt of AP, Itanagar

@ Scanned with OKEN Scandér



1831

Sub: Permissibility of temporary bridge across river channel for carrying out
mining and allied activities.

S.N. Information Mining Deptt
1 | Statutory/ Policy framework regarding No
construction of temporary bridge across river
channels
2 | Any guidelines permitting construction of No
temporary bridge across the river channels
3 | Any alternative practice adopted regarding No

construction of temporary bridge across river
channel

(¥ Scanne d with OKEN Scandér
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——  Pollution Control Board, Assam  (y,
—— (Department of Environment & Forests, Government of Assam) NOI

® ey o ovEe fager offaw LiFE

& '/ Lifestyle for
\\/& Environment

-y
NEa) (T TR 3T W SAfarae faert)
’ NABL Accredited Testing Lahoratory : Certificate No. TC-11384
o, PCBA/G“ISS’{M“@% Dated Guwahati, the 24" July, 2024.
Nlae .
TO /gc‘\j 0' f) Oa-:‘;’n,

Scientist-"F* & Head — IPC-II Division
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi — 110032.

Email: gehlot.cpeb@gov.in

Sub: In reference to Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No. 595/2023)

order dtd. 30.04.2024.
Ref:  Your letter No. CPCB/IPC-II/CM-13011/92/2023 dtd. 14™ May, 2024.

Sir,

Inviting reference to the subject and letter under reference as cited above, please find enclosed
herewith the information received from Directorate of Geology and Mining, Assam.

This is for favour of your information and necessary action.

Encl: As stated.

Yours faithfully

™ g
(Shantanu KR Duttaqj
"Member Secretary
Memo No. PCBA/G-158/24-25/13-A Dated Guwahati, the 24™ July, 2024.

Copy to:
The P.A to the Chairman, Pollution Control Board, Assam, Bamunimaidam, Guwahati-21 for

kind information. E-mail: chairman@pcbassam.org

(Shantanu Kr. Dutta)

Member Secretary

Head Office: Bamunimaidam, Guwahati - 781021, Assam: India.
Phone: 0361-2652774 & 2550258; Website: www.pchassam.org; E-mail: membersecretary@pcbassam.org
Regional Offices at: Dibrugarh, Golaghat, Sivasagar, Tezpur, Guwahati, Kamrup, Bongaigaon, Nagaon & Silchar.

: 33
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GOVERNMENT OF ASSAM

DIRECTORATE OF GEOLOGY AND MINING

BHU-BIGYAN BHAWAN

DAKHINGAON, KAHILIPARA GUWAHATI-19

Email: dgmassam@gmail.com
dgm.assam@gqov.in

No. GM/&T/?Cﬁ 69L—9 8 Dated, Guwahati, the ﬁﬁune,zozt!
From Sri N. Anand, IFS
Director,

Directorate of Geology & Mining, Assam,
Kahilipara, Guwahati-19.
Email: dgmassam@gmail.com

To / . The Member Secretary,
Ny Pollution Control Board, Assam,
Bamunimaidam, Guwahati-21

Sub : In reference to the Hon’ble Green Tribunal order dated 30-04-2024 in O.A.
no.581 Of 2022 (IA No. 78/2023 and I.A. No. 595/2023) titled vs state of Haryana
& Ors.
Ref. : 1. Your letter No. PCBA/G-158/24-25/4/619 dated, 7" June,2024.
2. Central Pollution Control Board letter No.CPCB/IPC-1I/CM-13011/92/2003 dtd.
14/05/2024.
Sir,
In inviting a reference to the subjected cited above, a statement on the format enclosed
with your letter is enclosed and submitted herewith.

This is for favour of your information and necessary action.

Yougs faithfully,
Enclosed: As stated above. 57 G M’
( N. Anand, IFS)
Director,
Directorate of Geology & Mining, Assam.
Memo No. GM/ I:'-T/p 67—/ Dated, Guwahati, the  June, 2024.
Copy to:-
1. Secretary to the Govt. of Assam, Mines and Minerals Department, Dispur, Guwahati-6

for kind information.
2. Office Copy. /

O Director,
Directorate of Geology & Mining, Assam

§\1 Polution Control Board, Assam
Receipt No.. 2. .2 .
DateL@\Z;LE
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Sub: Permissibility of temporary bridge across river channels for carrying out mining and allied activities.

|

|

Mining Department

S.No. | Information

1 Statutory/ Policy framework regarding construction of temporary bridge across river No
channels j

2 Any guidelines permitting construction of temporary bridge across river channels | No

3 | Any alternative practice adopted regarding construction of temporary bridges across river r No
channels }

(N. ANXND, IFS)

Director,

Directorate of Gealogy and Mining, Assam

Kahilipara, Guwahati-781019.
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BII—IAR STATE POLLUTION CONTROL BOARD

PariveshBhawan, NSB-2, Patliputralndustrial Area
Patliputra, Patna - 800 010

Ref. No. -\ st , Patna. dated:- 2\ - S+ L\\
From,

S. Chandrasekar, 1¥Fs

Member Secretary
To,

The Member Secretary,
CPCB, Delhi.

Sub.: In reference to Hon'ble NGT OA No. 581/2022 (IA No 728/2023 and IA
No. 595/2023) order dated 30.04.2024.

Ref:- Central Pollution Control Board letter no. CPCB/IPC-II/CM-
13011/92/2023, dated- 14.05.2024

Sir,
With reference to the subject noted above and in compliance of above

mentioned Hon'ble NGT order, it is informed that the undersigned convened a
meeting on 28.05.2024 with officials of Water Resource Department. GoB and
Mines & Geology Department, GoB. The official of the Water Resource Depart-
ment, GoB attended the meeting and provided the relevant policy document in the
form a circular dated 28.05.2018 and 20.01.2020 to all the officials the of Water
Resource Department (Copy enclosed).

Officials of Mines & Geology Department, GoB have not attended the
meeting convened by the undersigned on 28.05.2024. A reminder letter was sent
separately to Additional Chief Secretary. Mines & Geology Department, GoB to
provide the required information. No information has been provided by the
department as yet.

This is for your kind information and necessary action please.

Encl-As above.

(S. Chandraselar)
Member Secr¢tary

EPABX &8 0612-2261250/2262265, Fax & 0612-2261050
E-mail: msbspcb-gov.in, Website &http://bspch.bih.nic.in
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PROFORMA FOR SUBMISSSION OF PROPOSAL (%7
INFORMATION TO BE PROVIDED FOR OBTAINING “NO OBJECTION CERTIFICATE “

N
(NOC) FOR CONS‘(T:RUCTION OF PROPOSED BRIDGE/STRUCTURES ON RIVER / DHARS/
ANALS IN THE STATE OF GOVERNMENT OF BIHAR

Dl .
lease strike down the items which are not relevant to the proposal )
(A)

|DETALS OF STRUCTURE: S -

'. JURISDICTION:

 CE ZONE (WRD)
‘SE (WRD)

i

'EE. (WRD)

2| NAME OF THE STRUCTURE

. LOCATION OF THE STRUCTURE

\ NAME OF RIVER / DHAR / CANAL
\

\ 1 vr
. (B) a\ HYDROLOGICAL / DESIGN DATA FOR PROPOSED STRUCTURE
'n

, | DESIGN DISCHARGE OF RIVER /DHAR/CANAL
! | ISTRUCTURE

2 i LWL/BED LEVEL OF RIVER

i \ HFL OF RIVER IDHAR /CANAL (Observed) or Derived from ]
) G. D Curve

LACEY'S SILT FACTOR

3

GAUGE-DISCHARGE CURVE AT PROPOSED SITE

L

R COEFFICIENT OF ROUGQSITY

N
ER
5

7

GENERAL SLOPE OF BED OF RIVER/ DHARICANAL

‘\ OBSERVED MAXVELOCITY

e

| 9 |INDEXMAP

L1 GAD (GENERAL ARRANGEMENT DRAWING) MAP l
|1 [ DISTANCE BETWEEN EXISTING RIVER BANKS t
| 12 |\ WATERWAY PROPOSED TO BE PROVIDED \ N -
TS "CALCULATED AFFLUX \ |
' 4 . | "CROSS SECTION OF THE STREAM - TO BE
AT“\CHED o R [ S ="
m AT STRUCTURE SITE e
un FOR IMPORTANT BRIDGES. i

| 100 M cc UPTO 1 KM U/S OF STRUCTURE & 8100Mcle | e

(¥ Scanned with OKEN Scanner

-
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UPTO 2 0 D18 OF T STRUCTume

WO EOR STRUCTURES ACRDES G Ha o x
DeARE ICTURES ACROSS CANALS 1/ SIALLL
BE M e UPTO ZH0 WL/S & (V8 OF THE STRUIC T
OV | REGIME PLAN OF RIVER | |
LEON 1 W OF THE U7S TO 2 K8 OF (918 OF 10
STRUCTURE SHOWING THE POSITION OF C/ 8 OF THiE

CTEW 2 10 BE ATTADHED

PLAN AND LONGITUDINAL SEC TIOWAL ELEVATION OF
THE “"F‘-‘DPDSE D RTRUCTURE (1T SHOULD BE SUPER
MAPCISED OW THE RIVER CROSS SECTION AT

 PROPOSED CONSTRUCTION SITE

TOR LEVEL OF EMBANKMENT (IF ANY) & (STRUCTURE) |

i
S e e e A,

NS L {(BOTH SIDE OF BANK) '

RO, |

" LOCATION AND TYPE OF STRUCTUREIN THE VICNITY

OF THE PROPOSED STRUCTURE LIKELY TO BE
AFFECTED

e e

 MATHEMATICAL MODEL TEST REPORT OF THE

PROPOSED STRUCTURE TO BE SUBMITTED (FOR

 RIVER DISCHARGE MORE THAN 1,00,000 CUSECS)
| The Mode! Test Report shal clearty mention! cover following

| aspecty

(1) Whether Waterway provided s sufficient or not ?

‘}—i}')m&;;mﬁxammmmmm

-

"ot not

b )The cﬂ-;C:OfWMEW!m the Morphology

. of the niver

e et o

(v ) Whether River Training Works are required in the vicindy
o!ﬂwprwoadsume;ﬂm.hmm'&m
both i the up-stream and down-stream of the River/ Dhae

B oo e e e

e ————— T T

ngineer Superintending Enginees Chiet Enginest _
g:aﬁc::li::linr of Executing or Equivalent of Eucuﬁno of Equhaha: of i"’f‘_"‘..“'
Department | Organisation Department / Organisation Depargment Orgamisatian
with Office Address L TN § Addver? )
Enginesr in Chief
or Equivalent of Execuling
Deparument / =

(¥ Sscanned with OKEN Scanner
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_SHAR  BIHAR STATE PqN ION CONTROL BOARD
B-

PariveshBhawan, 2, Patliputralndustrial Area
w Patliputra, Patna - 800 010
Ref. No. - ¢« Patna, dated:-
: (2.2, {3 2.2%
rom,

Neeraj Narayan, 1rs
Member Secretary
To,
Member Secretary,
Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub.: Information under reference order of Hon’ble NGT (Principal Bench) dated

30.4.2024 in OA No. 581/2022- regarding.

Ref:- i) Central Pollution Control Board’s letter no. CM-13011/92/2023-LAW-HO-

CPCB, dated 07.02.2025.

ii) Central Pollution Control Board’s letter no. CPCB/IPC-11/CM-13011/92/2023.

dated 14.05.2024.

Sir,

With reference to the subject noted above it is to inform that in compliance with the
order of Hon’ble NGT dated 30.04.2024, Bihar State Pollution Control Board, Patna has
not formulated:-

i) The statutory/policy framework regarding construction of temporary bridge
across river channels for carrying out mining and allied activities,

ii) Any guidelines permitting construction of temporary bridge across river
channels for carrying out mining and allied activities and

iii) Any alternative practice adopted by State regarding construction of
temporary bridge across river channels for carrying out mining and allied
activities.

2. The Water Resources Department, GoB has provided the policy document in the
form a circular dated 28.05.2018 and 20.01.2020. The same has already been shared to
CPCB vide this Board’s letter no. 1044, dated 31.05.2024 in compliance with the CPCB’s
letter dated 14.05.2024.

3. Bihar State Pollution Control Board, Patna has further requested to Water
Resources Department, GoB to provide any updated statutory/policy frame
work/guidelines or alternative practice adopted by the State for construction of
construction of temporary bridge across river channels for carrying out mining and allied
activities, if notified by the Department, so that compiled status could be submitted to
Central Pollution Control Board, Delhi for further submission to Hon’ble NGT in the
aforesaid matter.

4. Bihar State Pollution Control Board, Patna has further requested to Mines and
Geology Department , Govt. of Bihar to provide any statutory/policy frame
work/guidelines or alternative practice adopted by the State for construction of
construction of temporary bridge across river channels for carrying out mining and allied
activities, if notified by the Department, so that compiled status could be submitted to

Central Pollution Control Board, Delhi for further submission to Hon’ble NGT in the
aforesaid matter

Encl-As above. Yours faithfully

lsS
(Nm%fr’])

Member Secretary

45



/

1845

!
i

Annexure

Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

Sl. Information Bihar SPCB Mining Dept. Irrigation Dept.
No.
1 Statutory/ Policy | No Yes/No — Yes —
framework regarding
construction of temporary (Document/policy/guidelines | (Document/policy/guidelines .
bridge  across  river to be provided) already provided vide this
channels Board’s letter no. 1044,
dated 31.05.2024, email
dated 31.05.2024)
2 Any guidelines permitting | No Yes/No Yes
construction of temporary
bridge across river (Document/policy/guidelines | (Document/policy/guidelines
channels to be provided) already provided vide this |
Board’s letter no. 1044,
dated 31.05.2024, email
dated 31.05.2024))
3 Any alternative practice | No Yes/No Yes
adopted regarding
construction of temporary (Document/policy/guidelines | (Document/policy/guidelines
bridge across river to be provided) already provided vide this
channels Board’s letter no. 1044,
dated 31.05.2024, email

dated 31.05.2024))
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SHAR . BIHAR STATE POLLUTION CONTROL BOARD

= PariveshBhawan, NSB-2, Patliputraindustrial Area
b Patliputra, Patna - 800 010
Ref. No. - /126 Patna, dated:- / 2-7. ZS/'\
From,
Neeraj Narayan, 1Fs
Member Secretary |
To,
Principal Secretary,

Water Resources Department,

Govt. of Bihar,

Patna.

Sub.: Information under reference order of Hon’ble NGT (Principal Bench)
dated 30.4.2024.in ‘OA No.581/2022- regarding.
Ref:- Central Pollution Contrel Board’s letter no. CM-13011/92/2023-LAW-HO-

CPCB, date‘d 07.02.2025.

Sir;

With reference fo the sub_]ect noted above it is to inform that in compliance
with the order of Hon’ble NGT dated 30.04.2024, CPCB has directed to provide
information:on the followmg -

i} The statutory/polic,y‘ framework regarding construction of temporary
bridge across river channels for carrying out mining and dllied
activities,

iif Any guidelines pertnitting construction of temporary bridge aeross
river channels for carrying out mining and allied activities and

iif) Any alternative practice adopted by State regarding construction of
temporary bridge across river channels for carrying out mining and
allied activities.

The Water Resources Departiment, GoB has provided the policy document in
the form a cireular dated 28.05.2018 and 20.01.2020. The same has already been
shared to CPCB vide this Board’s letter no. 1044, dated 31.05.2024 in compliance
with the CPCB’s letter dated 14.05.2024.

Any updated statutory/policy frame work/guidelines or alternative pragtice
adopted by the State for construction of construction of temporary bridge across
tiver channels for carrying out mining and allied activities, if notified by the
Department, may please be shared fo this Board so that compiled status could be
submitted to Central Pollution Control Board, Delhi for further submission to
Hon’ble NGT in the aforesaid matter.

Yours faithfully

\mp‘xS
(Neeraj N1 arayan

Member Secretary

- R
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AR . BIHAR STATE POLLUTION CONTROL BOARD
ey PariveshBhawan, NSB-2, Patliputialiidustrial Area
7 Patliputra, Patna .- 800 010

Ref. No.- |2} Patna, dated:- /2,<2 . 2. ¢7
From,
Neeraj Narayan, 1rs
Member Secretary
To,
Principal Secretary,
Mirnes and Geology Department ,
Govt. of Bihar, ;
Patna. i

!

Sub:: Information under reference order of Hon’ble NGT (Principal Bench)
dated 30.4.2024 in OA No. 581/2022- regarding.

Refi- Central Pollution Control Board’s letter no. CM-1301 1/92/2023-LAW-HO-
CPCB, dated 07.02.2025.

Sir,

With reference to- the subject noted above it.is to inform that in compliance
with. the order of Hon’ble NGT dated 30.04.2024, CPCB has directed to provide
information on the following;:-

i) The statutory/policy framework regarding construction of temporary
bridge across river channels for carrying out mining and allied
activities,

i) Any guidelines permitting construction of temporary bridge across
river channels for carrying out mining and allied activities and

* ilf) Any alternative practice adopted by State regarding construction of
temporary bridge across river channels for carrying out mining and
allied activities.

Any statutory/policy frame work/guidelines or alternative practice adopted
by the State for construction of construction of temporary bridge across river
channels for carrying out mining and allied activities, if notified by the Department,
may, please be shared to this Board so that compiled status could be submitted to
Central Pollution Control Board, Delhi for farther submission to Hon’ble NGT in
the aforesaid matter.

Yours faithfully

(Do ealiors
(Negraj Narayan)

Member Secretary

EPABX & 0_612-22_6125612'2_62255. Fax & 0612.2261050
E-mail: bspch-goviln, Website Sshttp//bspch.bib.nlc.ln
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B‘““H BIHAR STATE POLLUTION CONTROL BOARD

PariveshBhawan NSB-2 Patliputralndustnal Area

“v!. Paﬂiputra ‘Patna - 800 010

Patna, dated:-2)\ - S+ 2%\

From,
S: Chandrasekar, 1rs
Member Secretary
To, =
The Member Secretary,
CPCB; Delhi.

Sub:; In. reference to. Hon'ble NGT.OA No. 581/2022 (IA No 728/2023 and IA
No. 595/2023) order dated:30,04.2024.

Ref Central Pollution Conttol Board  letter no. CPCB/IPC-I/CM-
13011/92/2023, dated- 14.05.2024

Sir,
With reference to the subject noted above and in compliance of above

mentioned Hon'ble: NGT order, it is informed. that the undersigned convened a

meeting on 28.05.2024 with officials: of Water Resource Department, GoB and

Mines & Geology Depariment, GoB. The official of the Water Resource Depart-

‘ment, GoB attended the meeting and provided the relevant policy document in the

form a circular dated 28.05.2018 and 20.81.2020 to: all the officials the of Water
Resource Department (Copy enclosed).

Officials of Mines & Geology Department, GoB have not attended the
meefing convened By the undersigned on 28.05.2024. A reminder letter was sent

separately to- Additional Chief Secretary, Mines & Geology Depariment, GoB to

provide the required information. No information has been provided by the

department as yet. B
This is for your kind information-and necessary action please.

‘Enc¢l-As.above.

EPABX & 0612 226‘125014226z265 Fax & 06123-22621050
B-rnil: masbiapcb-goviln; Webnite ddittpil/bepebbihiic.n
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BIHAR STATE POLLUTION CONTROL BOARD

w Parivesh Bhawan, Patliputra Industrial Area, P.O.-Sadakat Ashram, Patna—800010
EPABX-0612-2261250/2262265, Fax-0612-2261050
Ref. No.—z 5 Patna, dated-\ 3 3.9 6
. . & 2_
From,

Neeraj Narayan, IFS,
Member Secretary.

To,

Sub.:

Ref:-

Sir,

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Information under reference order of Hon’ble NGT (Principal
Bench) dated 30.4.2024 in OA No. 581/2022- regarding.

i) Central Pollution Control Board’s letter no. CM-13011/92/2023-
LAW-HO-CPCB, dated 07.02.2025.

ii) Central Pollution Control Board’'s letter no. CPCB/IPC-II/CM-
13011/92/2023, dated 14.05.2024.
iii) This Board'’s letter no. 122, dated-13.02.2025.

With reference to the subject noted above and in continuation with

this Board’'s letter no. 122, dated-13.02.2025, it is to inform that in
compliance with the order of Hon'ble NGT dated 30.04.2024, Bihar State
Pollution Control Board, Patna has not formulated:-

i)

i)

The statutory/policy framework regarding construction of temporary
bridge across river channels for carrying out mining and allied
activities,

Any guidelines permitting construction of temporary bridge across
river channels for carrying out mining and allied activities and

iii) Any alternative practice adopted by State regarding construction of

s

3.

Encl

temporary bridge across river channels for carrying out mining and
allied activities.

The Water Resources Department, GoB has provided the updated
policy document in the form a circular/order no. 655, dated-
23.08.2024 in pursuance of this Board’s memo no. 120, dated-
13.02.2025 and same is being enclosed for kind information and
necessary action.

The Mines and Geology Department, Govt. of Bihar has provided
statutory/policy frame work/guidelines adopted by the State for
construction of construction of temporary bridge across river channels
for carrying out mining and allied activities vide its letter no. 1485,
dated-08.03.2025 and same is being enclosed for kind information
and necessary action.

Yours faithfully

-As above. (Ne aj Nara

Member Secretary
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CHANDIGARH
== Chandigarh Potition Control Commlt(iee
L\ | /4 Paryavaran Bhawan, Madhya Marg, Sector 19-B,Chandigarh- 160019
No. CPCC/Mise./2025/ 300 Dated: Qz}os’)zs“
To |
Sh. Prasoon Gargava
Scientist ‘F’ & Head IPC-II Division,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
Subject; Tn reference to compliance of Hon’ble NGT orders dated 30.04.2024 and

e ]
|

10.01.2025 in O.A. No. 581/2022 titled as Vikas Kumar v/s State of
Haryana & Ors.

This is in reference to your letter no. CM-13011/92/2023-LAW-HO-
CPCB/671 dated 21.04.2025, on the above cited subject.

. In this regard, it is hereby informed that there are no rivers/river channels

flowing through U.T. Chandigarh.

-

. Scientist
For Member Secretary
®

I

[ W |

-@ . = .:‘ b 1 ® g 8 ¥, " ‘- N ® ’ = 'S

Telephone 0172-2700311 Emall ID - cpece- chd@mc in Web5|te https Hcpccchd gov.in
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Head Office

Chhattisgarh Environment Conservation Board
Paryavas Bhawan Sector-19, Nawa Raipur, Atal Nagar (CG) 492002

Email-hocecb@gmail.com

No. / Legal /CECB/ 2024 Nawa Raipur, Atal Nagar, Dated / /2024
To,

Secretary, Special Secretary,

Mining Department, Irrigation (Water Resource)

Mantralay, Mahanadi Bhawan, Department,

Nawa Raipur Atal Nagar (CG) Mantralay, Mahanadi Bhawan,

Nawa Raipur Atal Nagar (CG)

Sub. In reference to Hon’ble NGT OA No. 581/2022 (IA No. 728/2023 and IA No.

595/2023) Vikas Kumar Vs State of Haryana order dated 30.04.2024

Ref. CPCB letter No. CPCB/IPC-11/CM-13011/92/2023 dated 14.05.2024 Hon’ble NGT
Order dated 30.04.2024 in OA No. 581/2022
In reference to the above mentioned letter, Central Pollution Control Board and
order of National Green Tribunal in the aforesaid matter has requested to provide following

information :

1. The Statutory/Policy framework regarding construction of temporary bridge across
river channels for carring out mining and allied activities.

2. Any guidelines permiting construction of temporary bridge across river channels for
carring out mining and allied activities.

3. Any alternative practice adopted regarding construction of temporary bridge across

river channels for carring out mining and allied activities.

Kindly provide the refered information as per below format within a week.

S.No Information SPCB Mining Dept. Irrigation Dept.
1 Statutory/Policy | Yes/No Yes/No Yes/No
Framework (Document/Poli | (Document/Policy/gui | (Document/Policy/g
regarding cy/guidelines to | delines to be uidelines to be
construction of | be provided) provided) provided)
temporary
bridge across
river channels

General letter



General letter

186

Any guidelines Yes/No Yes/No Yes/No

permiting (Document/Poli | (Document/Policy/gui | (Document/Polity/g
construction of | cy/guidelines to | delines to be uidelines to be
temporary be provided) provided) provided)

bridge across

river channels

Any alternative | Yes/No Yes/No Yes/No

practice (Document/Poli | (Document/Policy/gui | (Document/Policy/g
adopted cy/guidelines to | delines to be uidelines to be
regarding be provided) provided) provided)
construction of

temporary

bridge across

‘river channels

Enclosed : As above.

P.No. 7029 [ Legal /CECB/ 2024

/

Member Secretary
Chhattisgarh Environment Conservation Board
. Nava Raipur, Atal Nagar(CG)

V/
Oa,tﬂawa Raipur, Atal Nagar, Dated 7/4| /2024
o"\

Member Secretary, Central Pollution Control Board, Ministry of Environment| Forest

and Climate Change, Parivesh Bhawan, East Arjun Nagar, Delhi 110032.

Secretary, Housing and Environment Department, Mantralay, Mahanadi Bhawah, Nawa
Raipur, Atal Nagar (CG).

O

Member Secretary
Chhattisgarh Environment Conservation Boar
Nava Raipur, Atal Nagar(CG)
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Head Office
Chhattisgarh Environment Conservation Board

3%

Paryavas Bhawan Sector-19, Nawa Raipur, Atal Nagar (CG) 492002

Email-hocecb@gmail.com

No?—éﬁg/ Legal /CECB/ 2024 Nawa Raipur, Atal Nagar, DatedO//‘.}L/2024

To,

Sub.

Ref.

W
Mr. Nazimuddin, 47\/\ 3
Scientist-F & Head _-IPC- Il Division \

Parivesh Bhavan, East Arjun Nagar, gt,
New Delhi-110032

Guidelines for construction of temporary river bridges as per the order of the Hon’ble
NGT OA No. 581/2022 (1A No. 728/2023 and IA No. 595/2023) Vikas Kumar Vs State of
Haryana order dated 30.04.2024.

CPCB letter No. CPCB/IPC-1//CM-13011/92/2023 dated 14.05.2024 Hon’ble NGT Order
dated 30.04.2024 in OA No. 581/2022

In reference to the above mentioned letter, National Green Tribunal in the aforesaid

matter has requested CECB, Mining Department and Irrigation Department to provide information

in the format prescribed below regarding guidelines for construction of temporary bridges across

river channels. Accordingly, information on behalf of CECB and information received from Irrigation

Dept is produced below. Please note that information from Mining department is still awaited and

shall be furnished as soon as it is received.

.

Information

No* Information
(Please see note below) awaited. received is
enclosed
with this
letter as
No* Annexure I.

(Please see note below)

No*
(Please see note below)
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*Though CECB/ SEIAA does not have any specific statutory policy for construction of temporary
river bridges, however, CECB/ SEIAA imposes following consent/ environment clearance conditions,
respectively, for sand mining in order to ensure protection of river bed:

1. River sand mining is not allowed in rainy season.

2. Ultimate working depth shall be up to 1 m from Riverbed level and not less than one meter
from the water level of the River channel whichever is reached earlier.

3. To maintain safety and stability of River banks i.e. 7.5 meter or 10% of the width of the River
whichever is more will be left intact as "No Mining Zone" (NMZ).

4. Manual mining method shall be done.and no heavy machinery (like JCB, Bulldozer, Pokland,

chain mounted machine, Hywa, etc) shall be deployed in the river bed. Light machinery like

tractor, trolley will be deployed in the river bed for sand filling.

Mining is allowed in 60 percent of the total lease area.

Sand mining operation shall be carried out between sunrise to sunset.

R.L. survey (25x25 grid) shall be done in every pre-monsoon and post-monsoon season.

QN awm

and highways on both sides, or five times (5x) of the span (x) of a bridge/public civil structure
(including water intake points) on up-stream side and ten times (10x) the span of such bridge
on down-stream side, subjected to a minimum of 250 meters on the upstream side and 500
meters on the downstream side.

9. River sand mining is allowed upto a depth of 1.5 meter for major river (like Mahanadi, Shivnath,
Indravati, Hasdeo River) and 1 meter for other than major river from the surface level.

Additionally, appropriate action for non-compliance with ‘Sustainable Sand Mining and
Management Guidelines, 2016’ (SSMG2016) and “Enforcement and Monitoring Guidelines for Sand
Mining, 2020” (EMGSM-2020) is being ensured from time to time.

Enclosed : As above. @/

Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur, Atal Nagar(CG)

P.No. / Legal /CECB/ 2024 Nawa Raipur, Atal Nagar, Dated / /2024

Copy to:
1. Secretary, Mining Department, Mantralay, Mahanadi Bhawan, Nawa Raipur Atal Nagar

(CG). Kindly provide the refered informationas per above format as soon as possible.

2. Special Secretary, Irrigation (Water Resource) Department, Mantralay, Mahanadi Bhawan,
Nawa Raipur Atal Nagar (CG).

3. Secretary, Housing and Environment Department, Mantralay, Mahanadi Bhawan, Nawa Raipur,
Atal Nagar (CG).

Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur, Atal Nagar(CG)

Sand and gravel shall not be extracted up to a distance of 1 kilometre (1 km) from major bridges
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. 2 4 MAR 2025

T T Central Pollution Control Board
S —— Parivesh Bhawan, East Arjun Nagar, &M-nonaz
[~
N7

«\

CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector - 19,
Nava Raipur Atal Nagar, District - Raipur (C.G.)
e-mail - hocecb@gmail.com

No.|1¢¢3 HO/TS/CECB/ 2025 Nava Raipur Atal Nagar, Raipur Dated/7/7 /2025
To, }

Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi- 110032

Sub: - Directions under Section 18 (1) (b) of The Water (Prevention and Control
of Pollution) Act, 1974 regarding compliance of orders dated 30.04.2024
and 10.01.2025 in O.A. No. 581 of 2022 titled as Vikas Kumar v/s State of
Haryana & Ors.

Ref: - CPCB/CM-13011/92/2023-LAW-HO-CPCB-9179, Dated 07/02/2025.
-1 00 ::--

With reference to your letter on the above subject, It is to inform you that
Chhattisgarh Environment Conservation Board has not granted any permission for
construction of temporary bridges on river streams/channels to carry out mining and

allied activities.

Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, Raipur (C.G.)

a4

D:\Vijay Sir\All Letter.Doc
188



1877

o R =
Pollution Control Committee » %3& §¥3‘5
Y YR YR ISR T 7R gadll Gd 4 Td §ia @3&’ "%&

U. T. Administration of Dadra and Nagar Haveli and Daman and Diu ** iii ?1 e

UYH T, IS Ha-, WHAR, AT A, G - 3IRE20 A

15t Floor, Udyog Bhavan, Bhenslore, Nani Daman, Daman — 396 210. clad ra \daman
Ph.: 0260 - 2262524 / 2260975, e-mail: pcc-dnhdd @ddd.gov.in hg%eh “

No. PCC/DDD/CPCB — NGT/2024 — 25/ je5" Date: ©3/072024

To,

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhavan, East Arjun Nagar,
Delhi — 110 032.

Subject: In reference to Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No. 595/2023)
order dated — 30.04.2024.

Ref. : Your Letter No. CPCB/IPC-II/CM-13011/92/2023/743, dated 14" May, 2024

With reference to the above-mentioned subject, requested information in reference to
Hon’ble NGT OA No. 581/2022 order dated 30.04.2024 in prescribed format given by CPCB
enclosed herewith.

Further, inform you that, as per the General Development Rules (GDR) — 2023, there is
no specific rule/guidelines or policy framework mentioned in the GDR 2023 regarding the
construction of a temporary bridge across river channels for carrying out mining and allied
activities, and mining & ore beneficiation is banned in U.T. of Dadra & Nagar Haveli and Daman

& Diu, for your kind perusal and information.

(Saurabh Mishra)
Member Secretary
Pollution Control Committee,
DNH & DD

Encl: As above
Copy to,

1. The Regional Director, Zonal Office (West), Central Pollution Control Board, “Parivesh
Bhawan” Opp. VMC Ward Office No. 10, Subhanpura, Vadodara — 390023 for kind
information.

2. The Chairman, Pollution Control Committee, DNH & DD for kind information.

3. Shri Nazimuddin, Scientist — F & Head — IPC-II Division, CPCB, New Delhi — 110 032.
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Permissibility of temporary bridge across river channels for carrying out mining and allied
activities in U.T. of Dadra & Nagar Haveli and Daman & Diu

Mo Information SPCB | Mining Dept. | Irrigation Dept.
Statutory/policy framework regarding construction of temporary
1 : d No No No
bridge across river channels
2 Any guidelines permitting construction of temporary bridge across No No No
river channels
3 Any alternative practice adopted regarding constructlon of No No No

temporary bridge across river channels
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UYH dd, IINT Ha+, HIaR, =n=ﬂan=r QHA - 3%&R%0

No. PCC/DDD/CPCB — NGT/2024 — 25/ 24 Date: J( /02/2025

To,
The Member Secretary,
Central Pollution Control Board,

Parivesh Bhavan, East Arjun Nagar,
Delhi — 110 032.

Subject: In reference to Hon’ble NGT OA No. 581/2022 (1A No 728/2023 and IA No. 595/2023)
order dated — 30.04.2024.

Ref. :Your Letter No. CM-13011/92/2023-LAW-HO-CPCB/9207, dated 07t February, 2025

With reference to the above-mentioned subject, requested information in reference to
Hon'’ble NGT OA No. 581/2022 order dated 30.04.2024 in prescribed format given by CPCB
enclosed herewith.

Further, inform you that, in U.T. of Dadra & Nagar Haveli and Daman & Diu, there is only
one Damanganga River having rocky shore, not a sandy shore, for your kind information.

(Saurabh Mishra)
Member Secretary
Pollution Control Committee,
DNH & DD.

Encl: As above
Copy to,

1. The Regional Director, Zonal Office (West), Central Pollution Control Board, “Parivesh
Bhawan” Opp. VMC Ward Office No. 10, Subhanpura, Vadodara — 390023 for kind
information.

2. The Chairman, Pollution Control Committee, DNH & DD for kind information.

3. Shri Arvind Kumar, Scientist — B, IPC - |l Division, CPCB, New Delhi — 110 032.
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Annexure - |

Permissibility of temporary bridge across river channels for carrying out mining and allied
activities in U.T. of Dadra & Nagar Haveli and Daman & Diu

Nsc; Information SPCB | Mining Dept. | Irrigation Dept.
Statutory/policy framework regarding construction of temporary
1 . : No No No
bridge across river channels
2 Any guidelines permitting construction of temporary bridge across No No No
river channels
3 Any alternative practice adopted regarding construction of No No No

temporary bridge across river channels
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GOA STATE POLLUTION CONTROL BOARD

T T W Terror wes

(An 1SO 9001-2015, ISO 14001:2015, 1ISO 45001:2018 Certified Board)

Phone Nos. : 0832-2407700, o Email Ids:
2407701, 2407703 bzl Chairman, GSPCB: chairman-gspcb.goa@nic.in
' e e Member Secretary, GSPCB: ms-gspcb.goa@nic.in
@ Office: mail.gspcb@gov.in
No. 2025/GSPCB/Letter/30623/ Tech 31334 E-mail/Speed Post Date: 2.+/03/2025
To, o
1o, 'ﬁﬂm o arcf o, el =
Bharat Kumar Sharma, 10032
/Mémber Secretary, 61 APR 2025
Central Pollution Control Board, )
Parivesh Bhawan, East Arjun Nagar, Central Pollution Control Board I
Delhi — 110032 Parivesh Bhawan, Eas! Ajun Naga, ieti-110032 |

Sub: Direction under Section 18(1) of the Water (Prevention and Control of
Pollution)Act, 1974 regarding compliance of order dated 30/04/2024 and
10/01/2025 T OA No. 581/2022 tilled Vikas Kumar V/s. State of Haryana & Ors.

Ref: Your Letter no CM-13011/92/2023-LAW-HO-CPCB dated 07/02/2025

Sir,

With reference to subject cited above in your letter dated 07/02/2025, this is to inform you
that No permission has been issued/granted by the State of Goa, for the construction of
temporary bridges across rivers to carry out mining/allied activities and the said information is
already intimated to CPCB by vide letter dated 04/09/2024. Copy of letter dated 04/09/2024 is
enclosed hereto)

This 1s for your information.

Yours Faithfully,

(Dr. Shamila \'\\lﬁi}o)

Member Secretary
For Goa State Pollution Control Board
Copy to,
1. The Regional Directorate(South), Central Pollution Control Board, “Nisarga Bhawan”,
A- Block, 1% & 2™ Floor, Thimmaiah Road, 7% D-Main, Shivanagar, Bengaluru.
500079... for information.
2. Office file
3. Guard file.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao - Bardez, Goa - 403 511
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GOA STATE POLLUTION CONTROL BOARD

(An 1SO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, —A Email Ids:
2407701, 2407703 —] Chairman, GSPCB: chairman-gspcb.goa@nic.in
] Member Secretary, GSPCB: ms-gspcb.goa@nic.in
-y Office: mail.gspcb@gov.in

No. 2025/GSPCB/Letter/6390 / Tech. 13842 E-mail/Speed Post Date: 09/09/2024

To,

To,

Nazimuddin,

Scientist “F” & Head — IPC -1I Division,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi — 110032

Sub: Hon’ble NGT OA No.581/2022(IA No. 728/2023 and IA No0.595/2023) Order
dated 30/04/2024
Ref: Your Letter no CPCB/IPC/-II/CM-13011/92/2023 dated 14/05/2024

Sir,

With reference to subject cited above in your letter dated 14/05/2024, Board has issued
letter dated 24/07/2024 to Directorate of Mines and Geology, Public Work Department, Water
Resource Department, The Caption of Ports and Goa Infrastructure Development Corporation
Ltd, and subsequently reply received from said departments on the said matter.(Copy of reply
enclosed)

In view of the same, this is to inform you that No permission has been issued/granted by the
State of Goa, for the construction of temporary bridges across rivers to carry out mining/allied
activities.

This is for your information.
Yours Faithfully,

(Dr. Shamila Smﬁéi?b)
Member Secretary
For Goa State Pollution Control Board
Copy to,
1. Office file 2. Guard file.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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Government of Goa
Directorate of Mines & Geology
Institute Menezes Braganza bldg., Panaji-Goa.
Website: dmg.goa.gov.in e-mail: dir-mine.goa@nic.in
Phone Nos. 0832 — 2426431/2425287/2422765
File No. 04/71/2024/Minor/Mines/ /RS Dated: .257/07/2024

To,

The Director,

Department of Environment & Climate Change,
4t Floor, Dempo Towers,

Patto, Panaji - Goa.

Sﬁbject: NGT OA No. 581 OF 2022 (IA No. 728 OF 2023 & 595
OF 2023) order dated 30/04/2024.

Ref: Your letter No.2-13-2018/ENVT/MISC/Vol.VII/493
-dated 08/07/2024.

Sir,

With reference to above mentioned subject and your referred
letter received at the inward counter of this office on
09/07/2024, the information sought regarding permissibility of
temporary bridge across river channels for carrying out mining
and allied activities may be treated as “NIL” since no such
request have been received in this Office.

Yours faithfully,

e

(Gaurish Khedekar)
Deputy Director- III

“Copy to:
The Member Secretary,
Goa State Pollution Control Board,
N m 8r. Pilerne Industrial Estate, Opp. Saligaoc Seminary,
Saligao Bardez-Goa-403511
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. GOVERNMENT OF GOA

o ( Office of the Executive Engineer ‘%‘
@ Works Division Il (WS), PW.D. -

o St. Inez, Panaji - Goa v

]
No.PWD/’DlV-lH(\*/S)/ASWIUF.')])\ ;’2024-25/‘2,{1 Dated:[L408/2024
5
The Member Secretary, .

Goa State Pollution Céntrol Board.
Nr. Pilerne Industrial Estate,

Opp. Saligao Seminary, ' i
Saligao, Bardez — Goa. ‘(\ N
\\\\ Y"‘t;

Sub: - Hon'ble NGT OA No.581/2022(1A No.728/2023 and 1A
No0.596/2023) Order dated 30/04/2024.
Ref.: - 1) Letter No.CPCB/IPC/-II/CM-13011/92/2023 dated

14/05/2024. Y
2) Letter No.2025/GSPCB/Letter/6390/Tech/9706 dated
24/07/2024.

Madam,

{
With reference to subject cited above, this is to inform that said work
does not pertain to this office.

Yours faithfully,

o

L

.ét 7xecuti\%/];inuinccr — M1 §
1 o

i
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Government of Goa
Water Resources Department
CENTRAL PLANNING ORGANIZATION
Sinchai Bhawan, Near Police Station, Alto-Porvorim, Bardez, Goa — 403 521

Tel: (0832) 2417044, Fax: (0832) 2413046.

No.4/20/SE-CPO-WRD/2024-25/\% Ly Date: -23/08/2024

v

The Member Secretary

Eer Goa State Poliution Control Board
Nr. Pilerne Industrial Estate

Opp. Saligao Seminary,

Saligao Bardez-Goa

Sub:- Hon’ble NGT OA No.581/2022 order dtd. 30.04.2024-

Temporary bridges across rivers to carry out mining/allied
activities in the state of Goa reg...
Ref: Your letter no.2025/GSPCB/letter/6390/Tech9706 dt.24.07.2024

Madam,
With reference to above cited subject it is to inform that, the

information/details sought may be treated as ‘NIL’ as far as Water Resources

Department is concerned.

Yours faithfully

™

A
(P.B. Badami} &'
Chief Engine
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!ﬂ_f@*{} Captain of Ports Department Wb dens

%:;Sg%’og Government of Goa AT

% rgen & Dayanand Bandodkar Road, L ¥
T~ Panaji — Goa - 403001, India.
Phone Nos.: +91(0832) 2225070/2426109; Fax: +91(0832) 2421483
Website: www.ports.goa.gov.in E-mail: cpt-port.goa@nic.in

No. CP/HSO/QI-C/!@G} Dated: 05/08/2024.
T,

The Member Secretary,
Goa State Pollution Control Board,
Saligao, Goa.

Subject: Hon’ble NGT OA No. 581/2022 (IA No. 728/2023 IA No.
595/2023 Order dated 30/04/2024, regarding.

Madam,

With reference to your letter bearing No. 2025/GSPCB/Letter/6390/Tech/
9706 dated 24/07 /2024, it is to inform that no permission has been issued by

this Department for any temporary bridges across rivers to carry out

mining/allicd activities.

You ithfully,

(Shri. Octavio A. Rodrigues)
Captain of Ports
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GSIDC

Cornerstone of aoo's Future

Ref:No.GSIDC/ Misc./19 2 O £ | 0 A August 2024

To A \A.) -

The Member Secretary,

Goa State Pollution Control Board, Yo A cse

Near Pilerne Industrial Estate,
Opp. Saligao Seminary,
Saligao, Bardez-Goa 403511
Sub: Hon'ble NGT OA No.581/2022(IA No.728/2023 and IA No.595/2023) Order dated
30/04/2024. '

Ref: L Letter No.Letter No.CPCB/IPC/II/CM-13011/92/2023 dated 14/05/2024
2. Letter No.2025/GSPCB/Letter/6390/Tech/9706 dated 24/07/2024

Madam,
This is to inform that GSIDC is a Corporation implementing the infrastructure works assigned to

it by the State Government from time to time.

As regards to the last paras of the letter cited at (1) and (2), it is to inform that GSIDC has not
constructed any temporary bridges across rivers to carry out mining and allied activities in the

State of Goa.

Thanking you 1\

\
\

Yours faithfu [\\
__—'@fﬂ'\c ™S

(Harish Adcorkar) + 2% -
Managing Director

Goa State Infrastructure Development Corporation Limited (A Government of Goa Undertaking)

7th Floor, EDC House, Dr. A. B. Road, Panaji - Goa, 403 001. P (0832) 2493550-
CIN No. U7S112GAZ001SGC002954 | W\S\'w.gszd%!tg?cgrg SR R Y
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\'D
T GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
—_—hs Sector-10-A, Gandhinagar-382 010
A\ |/ 4 Phone :(079) 23226295
Fram Fax  :(079) 23232156

Website - Www.gpcb.gov.in

No. GPCB/LGL-NGT-GEN/367/ 85 16= © Date:; . 1 & 55
To,

Mr. Nazimuddin,

Scientist- °F’ & Head -IPC-I1 Division,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: In reference to Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No. 595/2023) order
dt. 30.04.2024.

Ref: 1) CPCB Letter No. CPCB/IPC—JI/CM—13011/92/2023/718, Dated. 14.05.2024
2) CPCB Letter No. CM-13011/92/2023-LAW-HO-CPCB, Dated. 07.02.2025
3) CPCB Letter No. RDW/LAB.-200/2025-26, Dated. 18.02.2025

Sir,

In connection with above mentioned subject and reference, please find attached herewith details of
in reference to Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No. 595/2023) order dt.
30.04.2024. - reg. of Gujarat state for your kind information and further perusal please.

This issues with the approval of component authority.
Thanking you,

For & on behalf of
Gujarat Pollution Control Board

: Ve
a\ 2>
%\3\ .
(R.V.Patel)
Senior Environmental Engineer

Encl: As above

Copy to:-
Shri Prasoon Gargava — Regional Director CPCB, Parivesh bhawan, Atmajyoti Ashram Road, opp

VMC ward, office No.10, Subhanpura, Vadodara.
” l C

v

Clean Gujarat Green Gujarat
150 - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation 89
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Annexure-A

Subject: Permissibility of temporary bridge across river channels for carrying out
mining and allied activities.

adopted regarding
constriction of temporary
bridge across river channels

Er. Information SPCB Mining Dept. Irrigation
No. Dept.

1 | Statutory/policy framework | No | The geology and mining | This matter
regarding constriction of department does not deal | does not pertain
temporary bridge across with  the routes of | to water
river channels transportation of minerals. | resources

It is to be dealt by |department.
concession holder.

2 | Any guidelines permitting No | No such practice/policy is As above
constriction of temporary granted till date
bridge across river channels

3 | Any alternative practice No As above As above

90



3/25/25, 3:52 PM

o\l
In reference to Hon'ble NN&®BA No. 58172022 1A N0~ ¥

728/2023 and IA No. 595/2023) order dt. 30.04.2024.

Dipti P Shah (GoG-GPCB Dept.)

Tue 3/25/2025 352 PM

Tornazim.cpcb@nic.in <nazim.cpcb@nic.in>; westzonecpcb@yahoo.com <westzonecpcb@yahoo.coms;

CaMayuri J Kapadiya. (GoG-GPCB Dept) <nuh-gpcb-plbr@gujarat.gov.in>;

B 1 attachments (142 KB)

Letter to CPCB reply 24.03.2025 Legal bridge across river channels.pdf;

To,

Mr. Nazimuddin,

Scientist- ‘F* & Head -IPC-II Division,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: In reference to Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No. 595/2023)
order dt. 30.04.2024.

Ref: 1) CPCB Letter No. CPCB/IPC-1I/CM-13011/92/2023/718, Dated. 14.05.2024
2) CPCB Letter No. CM-13011/92/2023-LAW-HO-CPCB, Dated. 07.02.2025
3) CPCB Letter No. RDW/LAB.-200/2025-26, Dated. 18.02.2025

Sir,

In connection with above mentioned subject and reference, please find attached herewith
details of in reference to Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No.
595/2023) order dt. 30.04.2024. - reg. of Gujarat state for your kind information and further
perusal please.

This issues with the approval of component authority.

Thanking you,

For & on behalf of
Gujarat Pollution Control Board

(R.V.Patel)
Senior Environmental Engineer
Encl: As above

Copy to:-
Shri Prasoon Gargava — Regional Director CPCB, Parivesh bhawan, Atmajyoti Ashram Road, opp
VMC ward, office No.10, Subhanpura, Vadodara.

https:/iwebmail.gujarat.gov.in/owa/#path=/mail/sentitems/rp 111 9 1
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'H.P. STATE POLLUTION CONT ROL B{)ARI) .
“HIM PARIVESH”, PHASE III,
 NEW SHIMLA-171009.

 No. PCB/Consent/ 260906/Misc. CPCB 12024- .‘Cll Qu&
- g !}atefi | ﬁk‘“ f;l?” :
 To - .

Sh Bharat Kﬁm&r &i’;&mm, i
Member Sesr&t&ry, v '
The Central Pollution Control Board,

- Parivesh Bhawan, East Arjun Nagar,
:NE}W D&Eh&»lii}mz :

Sﬁhjm:z e mrwzi;imm under Section 18 (1) {b} of the Water
(Prevention and Control of ?ﬁl&uﬁam} Act, 1974 mgaxﬁmg

~compliance of orders dated 30.04.2024 and 10.01.2025 in O. A,

No.- 581 of 3032 m:lmi as Vikas Kamar V{ss State of ﬁawana &

Sir: o

i . "{‘his is with reference to lstter No.- F. Na CM- v
. §30119’92f2€}23 -LAW-HO- $}183 CPCB dated 07. 02. 2&)25 on ih&* suhgss:t .

Citi“d abcwe

| In thm context, it is submitted as per the mfamatmn pmvzzieﬁ :

by HP Public Works Department (HPPWD) to HPSPCB, no formal

 wherever it is ‘necessary to construct the same in emergent and shz)r’t
pﬁnod

ooy
 AnfYdstk, 1rs
Mﬂmhmmm

request comes from mining department to HPPWD to construct
~ temporary bridges. However, HPPWD  construct i}aﬁay bridges

153836

HPSPCB, Shimla

92
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I ddé‘/ Helpline : 080-25582559 = 080-25581383, 25589112

N

éﬁ ee® / Email : contact@kspcb.gov.in i = 080-25589113, 25589114

KARNATAKA

w*Aes® / Website : kspeb.karnataka.gov.in

° ]

A\ T / 4
a\ | /4

TROF 3T TOT3, TINOF, V00,9 0TY
Karnataka State Pollution Control Board

“Ho33 =T, 1 00w SEe HRARD, Fo. 49, wWerr eee®, Wortwlah - 560 001, IFLIT Tot,, TS
“Parisara Bhavan”, 1st to 5th Floor, # 49, Church Street, Bangalore - 560 001, Karnataka State, India

//IBY RPAD//
NO. KSPCB/SEO/26/MIN/2024-25/ (U pate: 19 FEB 7075
0,
The Member Secretary, - PR—
Central Poliution Control Board, ;ﬂéﬂh‘;ﬁ!q},&;i ;%*,,,'I 1?5
Ministry of Environment, Forest & Climate Change,
Government of India, Lh FEB 2025
Paxwast Dhewsn, Exst Asfpn Heg, Central Poliution Contro! Board
New Delhi — 110032. Parivesh Bhawan, East Arjun Megar, Eilhi 110032
Sir,

Sub: Directions under Section 18(1)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 regarding compliance of orders dated: 30.04.2024 and 10.01.2025 in
0.A. No.581 of 2022 titled as Vikas Kumar V/s State of Haryana & Ors. — reg.

Ref:
1. CPCB letter to KSPCB vide No.CPCB/IPC-II/CM-13011/92/2023,
dated:14.05.2024.
2. Member Secretary, CPCB, Delhi letter to KSPCB vide No.CM-
13011/92/2023-LAW-HO-CPCB, dated:07.02.2025.

% ok o ok ok okok ok

With reference to the above subject, the Hon’ble National Green Tribunal (Principal Bench)
vide order dated:30.04.2024 in O.A. No. 581 of 2022 directed CPCB to obtain and compile
information from all States and UTs regarding framing of statutory/policy framework and
issuance of any guidelines permitting construction of temporary bridge across river channels
for carrying out mining and allied activities and also any alternative practice adopted in all
the States/UTs;

In continuation, the matter was heard on 10.01.2025 before the Hon'ble NGT (PB) and based
on responses from SPCBs/PCCs, the Hon'ble NGT (PB) further directed as reproduced
below:

"82. CPCB is directed to obtain the requisite information from all the SPCBs and
UTPCCs, compile and furnish the same to MoEF & CC and MoJS and also file its
report with due analysis of the information so received and compiled by it before
this Tribunal at least three days before the date of hearing fixed.

) o3, Our motto is to minimize waste generation
edalan= through judicious use of natural resources

Vv w, YU I OV NAA BV vll

e ¢ 38X 93
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In this context, the Central Pollution Control Board has issued directions to the SPCBs/PCCs
cited at above reference and directed to provide information/updated information in the
prescribed format regarding permissibility of construction of temporary bridges across river
streams/channels for carrying out mining and allied activities.

In this regard and in compliance with the directions to the SPCBs outlined by Hon'ble NGT,
it is to inform you that, the Karnataka State Pollution Control Board (KSPCB) has not framed
any Statutory/Policy framework/Guidelines/Alternative practice regarding construction of
temporary bridges across river streams/channels for carrying out mining and allied activities.

This is for your kind information.

Yours faithfully,
MEMBE TARY |
KSPCB
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g WEHOl =0T a8
CENTRAL POLLUTION CONTROL BOARD
uafeTar, g U SerEry UERE WA "R e
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

By Speed Post/E-mail
No. CM-13011/92/2023-LAW-HO-CPCB 07 February 2025

" The Member Secretary,
SPCBs/PCCs
(as per list enclosed)

Sub; Directions under Section 18 (1) (b) of The Water (Prevention and Control of I’ollu;‘ion)
Act, 1974 regarding compliance of orders dated 30.04.2024 and 10.01.2025 in O.A. No.
581 of 2022 titled as Vikas Kumar v/s State of Haryana & Ors.

WHEREAS, the Hon’ble NGT(PB) vide order dated 30.04.2024 in O.A. No. 581 of 2022
directed CPCB to obtain and compile information from all States and UTs regarding framing of
statutory/policy framework and issuance of any guidelines permitting construction of temporary
bridge across river channels for carrying out mining and allied activities and also any alternative
practice adopted in a]l the States/UTs, and S U

—

WHEREAS, in compliance of above mentioned Hon’ble NGT order dated 30.04.2024,

CPCB issued a letter to Member Secretary of SPCBs/PCCs on 14.05.2024 to provide information

# regarding (i) The statutory/policy framework regarding construction of temporary bridge across
river channels for carrying out mining and allied activities, (ii) Any guidelines permitting
A \})Q construction of temporary bridge across river channels for carrying out mining and allied activities,

5
U

O3 \;,( and (iii) Any alternative practice adopted by State/UT regarding construction of temporary bridge
‘4) . across river channels for carrying out mining and allied activities, in a format (Annexure).
&

WHEREAS, CPCB followed up the matter with SPCBs/PCCs vide email dated

) 06.06.2024 and 19.06.2024 and received reply only from 13 SPCBs/PCCs (Assam, Bihar,

Chhattisgarh, Dadra & Nagar IHaveli and Daman & D‘iu, Jammu & Kashmir, Kerala,

Lakshadweep, Madhya Pradesh, Meghalaya, Mizoram, Nagaland, Puducherry & West Bengal) till

29 31.07.2024 and the status report was filed before Hon'ble NGT. CPCB further received replies
L;’} \/ 2 from 03 SPCBs/PCCs (Andaman & Nicobar, Goa and Odisha).

/-\i»'_y ¢
. % WHEREAS, the matter was heard on 10.01.2025 before Hon’ble NGT (PB) and based on
- - responses from SPCBs/PCCs, the Hon’ble NGT (PB) further directed as below:
) _
bv/ﬂ/‘/ 7 S “82. CPCB is directed to obtain the requisite information from all the SPCBs and
(Q 9\ ,k(/f UTPCCs, compile and furnish the same to MoEF & CC and MoJS and also file its report
with due analysis of the information so received and compiled by it before this Tribunal at
least three days before the date of hearing fixed. \J{(

{ ~ N ] ~ r {ad X 4

GREET "o @l AN TR, T<edi-1 10032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
ETUTH/TAl » 42402020 I2ANRTOND m«'\/\lnhpﬂn caansnar Arnnh nin in
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83. We are also constrained to direct that in case of failure to supply such information to
CPCB, the Chairman and Member Secretary of the defaulting SPCB or UTPCC shall
appear before this Tribunal Physically on the next date of hearing fixed to explain the
reasons for their failure to such information to CPCB."”

AND WHEREAS, the Central Board, has delegated signatory powers to the Member
Secretary, Central Pollution Control Board in 196th Board meeting dated 29th March, 2022 to issue
directions under Section 18 (I) (b) of the Water (Prevention & Control of Pollution) Act, 1974 to
SPCBs/PCCs (s); and

NOW, THEREFORE, in exercise of the powers conferred under Section 18 (1) (b) of the

Water (Prevention & Control of Pollution) Act, 1974, the (as per list enclosed) SPCB/PCC is
hereby directed to provide the information / updated information (in case updated) in the for}at
(Annexure), as requested by CPCB's letter dated 14.05.2024, in respect of your state/UT regarding
permissibility of construction of the temporary bridges across river streams/channels for carrying
out mining and allied activities.

The aforesaid information / updated information in the format be submitted within 15 days
of issuance of these directions.

(Bharat Kumar Sharma)
Member Secretary

1

Caopy to:

1. The Regional Directors
Central Pollution Control Board, : For follow-up with the concerned SPCB?.
(As per the list enclosed) (

2. The Divisional Head —IT, CPCB, Delhi : For uploading the directions on the websdite.

(Bharat Kumar Sharma)
Member Secretary

\e(

96



1896

Address List of Member Secretaries, SPCBs/PCCs

1. | The Member Secretary 2. | The Member Secretary
Andhra Pradesh Pollution Control Board Arunachal Pradesh State Pollution Control
D.No. 33-26-14 D/2, Near Sunrise Hospital, Board
Pushpa Hotel Centre, Chalamvari Street, Paryavaran Bhawan, Yupia Road,
Kasturibaipet, Vijayawada- 520007 PapuNalah, Naharlagun — 791110
(Andhra Pradesh) (Arunachal Pradesh)

3 The Member Secretary 4 | The Member Secretary
Assam Pollution Control Board Bihar State Pollution Control Board
Bamunimaidan, PariveshBhawan, Plot No.N-B/2,
Guwahati — 781021 Patliputra Industrial Area
(Assam) Patna-800010 (Bihar)

5. | The Member Secretary 6. | The Member Secretary
Chhattisgarh Environment Conservation Goa State Pollution Control Board
Board Nr. Pilerne Industrial Estate,
Paryavas Bhawan, North Block, Sector-19 Opp. Saligao Seminary,
Atal Nagar, Raipur— 492 002 Saligao ,Bardez,- 403511(Goa)
(Chhattisgarh)

7. | The Member Secretary 8. | The Member Secretary
Gujarat Pollution Control Board Haryana State Pollution Control Board
Paryavaran Bhavan, Sector-10A, C-11, Sector 6,
Gandhinagar— 382010 Panchkula- 134109
(Gujarat) (Haryana)

9 | The Member Secretary 10 | The Member Secretary
Himachal Pradesh State Pollution Control J&K State Pollution Control Board,
Board Parivesh Bhawan,
Paryavaran Bhavan, Phase III, Forest Complex, Gladni, Narwal,
New Shimla — 171009 Transport Nagar, Jammu-180004

Jammu & Kashmir (J&K)

11. | The Member Secretary 12. | The Member Secretary
Jharkhand State Pollution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa Parisara Bhavan, #49, Church Street,
Ranchi — 834004 Bengaluru — 560 001
(Jharkhand) (Karnataka)

13. | The Member Secretary 14. | The Member Secretary

Kerala State Pollution Control Board
Plamoodu, Pattom P.O
Thiruvananthapuram-695004
(Kerala)

Maharashtra Pollution Control Board
Kalpataru Point, 3rd& 4th floor,
Opp. PVR Cinema, Sion Circle (E),
Mumbai- 400022 (Maharashtra)
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15 | The Member Secretary 16 | The Member Secretary
Manipur Pollution Control Board Mizoram State Pollution Control Board
Lamphelpat, New Secretariat Complex,
Imphal West D.C. Office Complex — 795004 Khatla, Thlanmual Peng, Aizwal — 796001
(Manipur) (Mizoram)
17 | The Member Secretary 18. | The Member Secretary
Meghalaya State Pollution Control Board Madhya Pradesh State Pollution Cantrol
Arden, Lumpyngngad, Board
Shillong — 793014 Paryavaran Parisar, E-5 Arera Colony
(Meghalaya) Bhopal — 462016
(Madhya Pradesh)
19. | The Member Secretary 20 | The Member Secretary
Nagaland State Pollution Control Board Odisha State Pollution Control Board
Signal Point, Dimapur - 797112 Paribesh Bhawan, A-118, Nilakanta Nagar,
(Nagaland) Unit —VIII, Bhubaneshwar — 751012
(Odisha)
21 | The Member Secretary 22 | The Member Secretary
Punjab State Pollution Control Board Sikkim State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar, Forest Secretariat, C Block, Deorali,
Prem Nagar, Patiala — 147001 Gangtok, -737102
(Punjab) (Sikkim)
23. | The Member Secretary 24. | The Member Secretary
Rajasthan State Pollution Control Board Telangana State Pollution Control Board
A-4 Institutional Area, Jhalana Doongri Paryavaran Bhavan
Jaipur — 302004. A-3, Industrial Estate, Sanath Nagar,
(Rajasthan) Hyderabad — 500 018
(Telangana)
25 | The Member Secretary 26 | The Member Secretary
Tripura State Pollution Control Board Tamil Nadu Pollution Control Board
PariveshBhawan No. 76, Mount Salai, Guindy,
Pt. Nehru Complex, Gorkhabasti P.O., | Chennai — 600032
Kunjaban, Agartala - 799006 (Tamil Nadu)
(Tripura)
27. | The Member Secretary 28. | The Member Secretary

Uttarakhand Pollution Control Board
Gaura Devi Bhawan, 46 B IT Park
Sahastradhara, Dehradun-248001
(Uttarakhand)

Uttar Pradesh Pollution Control Board
Building No. TC-12V

Vibhuti Khand, Gomti Nagar,
Lucknow—226010.

(Uttar Pradesh)
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Ladakh Pollution Control Committee
(The Administration of UT of Ladakh)
Union Territory of Ladakh,

Leh - 194101

1 29. | The Member Secretary 30. | The Member Secretary
West Bengal Pollution Control Board Andaman & Nicobar Islands Pollution
Paribesh Bhavan Canteen, 10A, Control Committee
Sector III, Bidhan nagar, Department of Science & Technology
Kolkata- 700106 Dollyganj Van Sadan, Haddo P.O.,
(West Bengal) Port Blair-744102
(Andaman & Nicobar)
31. | The Member Secretary 32. | The Member Secretary
Chandigarh Pollution Control Committee Delhi Pollution Control Committee
Paryavaran Bhawan 4&. 5% Floor, ISBT Building,
Madhya Marg, Sector - 19 B, Kashmere Gate,
Chandigarh — 160019. Delhi - 110006.
(Chandigarh)
33. | The Member Secretary 34. | The Member Secretary
Daman, Diu & Dadra Nagar Haveli Pollution Lakshadweep Pollution Control Committee
Control Committee Lakshadweep Administration
1**Floor, Udhyog Bhavan Bhenslore, Department of Science, Technology &
Dunetha Nani Daman, Environment
Daman — 396210 Kavarati — 682555.
(Lakshadweep)
35. | The Member Secretary 36 | The Member Secretary

Puducherry Pollution Control Committee
Department of Science, Technology &
Environment

3rd Floor, Housing Board Complex,
Anna Nagar, Nellithope,

Puducherry — 605 005
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List of CPCB Regional Directorates

1 | The Regional Director, The Regional Director,
Central Pollution Control Board, Central Pollution Control Board,
Ist & 2nd Floors, Nisarga Bhawan, A-Block, Parivesh Bhawan, Paryavaran Parisar,
Thimmaiah Main Road, 7th D Cross, E-5, Arera Colony,
Shivanagar, Bhopal - 462 016, Madhya Pradesh
Bengaluru —560 079, Karataka

3 The Regional Director, The Regional Director,
Central Pollution Control Board, Central Pollution Control Board,
BSNL Telephone Exchange, 2nd Floor, 2nd Floor, 77-A, South Avenue Road,
Sector -49 C, Ambattur Industrial Estate, 1
Chandigarh - 160 059 Chennai - 600 058, Tamil Nadu

\

5 The Regional Director, The Regional Director,
Central Pollution Control Board, Central Pollution Control Board,
South End Conclave, Block 502, Survey No. 110, Dhankude Multi-Purpose
Sth & 6th Floor 1582, Rajdanga Main Road, Hall, Baner Road, Baner,
Kolkata - 700 107, West Bengal Pune - 411 045, Maharashtra

7 | The Regional Director, The Regional Director,
Central Pollution Control Board, Central Pollution Control Board,
Parivesh Bhawan, Opp. VMC Ward No. 10 PICUP Bhawan, Ground Floor,
Office Subhanpura, Vibhuti Khand, Gomti Nagar,
Vadodara - 390 023, Gujarat Lucknow - 226 010, Uttar Pradesh

i
9 | The Regional Director,

Central Pollution Control Board,
Opp. Government Press, BSNL NE-I,
Ground Floor, CTO Building,
Shillong - 793 001, Meghalaya
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Annexure-A

Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

S.  |Information SPCB Mining Dept. Irrigation Dept.
No.
1 Statutory / Policy framework Yes / No Yes / No Yes / No
regarding construction of
temporary bridge across river (Document/policy/guidelines [(Document/policy/guidelines [(Document/policy/guidelines
channels to be provided) to be provided) to be provided)
2 Any guidelines permitting[Yes / No Yes / No Yes / No
construction of temporary bridge
across river channels (Document/policy/guidelines [(Document/policy/guidelines [(Document/policy/guidelines
to be provided) to be provided) to be provided)
3 Any alternative practice adopted |Yes/ No Yes / No Yes /No

regarding construction of
temporary bridge across river
channels

(Document/policy/guidelines
to be provided)

(Document/policy/guidelines
to be provided)

(Document/policy/guidelines
to be provided)
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T TR A W
CENTRAL POLLUTION CONTROL BOARD

:cmut“ MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
B T Annexure- 1
f
No. CPCB/IPC-II/ CM-13011/92/2023 May (Y, 2024
To,

The Member Secretary,

State Pollution Control Boards / Pollution Control Committees,

(As per list)

Sub.:- In reference to Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and IA No. 595/2023)
order dt.-30.04.2024.

Sir/Ma’am,

Please refer to Hon’ble NGT order dated-30.04.2024 in OA No. 581 of 2022 (1A No. 728/2023
and IA No. 595/2023) titled as Vikas Kumar v/s State of Haryana & Ors.(copy enclosed).

Hon’ble NGT issued order dated-30.04.2024 in the matter as follows:

“«

19. We are of the considered view that the issue of construction of temporary bridges
across river channels for carrying of mining and allied activities is not confined only to
the State of Haryana but, in the very nature of things, extends to other States and UTs
also. Therefore, the question regarding construction of temporary bridges across river
channels for carrying out mining and allied activities is essentially required to be
considered in its applicability to all States and UTs.

21. Undisputedly, construction of temporary bridge or road on riverbed for carrying out
mining will have adverse environmental impact on river morphology and ecology and,
therefore, appropriate remedial measures have to be taken immediately to mitigate the
same. Al present such prompt action is not taken due to absence of statutory/policy frame
work and guidelines. There is urgent need for due consideration of the matter for
suggesting framing of requisite statutory/policy frame work and guidelines for adoption
and implementation of remedial measures for mitigating adverse environmental impacts
on river morphology and ecology.

22. In these facts and circumstances we widen the scope of proceedings in the present

case to consider the question of “permissibility of temporary bridge across river channels
Jor carrying out mining and allied activities” in its applicability to all States and UTs.

..contl/

Page No.1of2

‘ofiemr wee' Al o R, fEewll- 110032
Parivesh Bhawan, East Arjun Nagar, Dethi-110032 6
TG/ Tal - 43102030, 22305797, FIHEZ/Website - www.cocb.nic.in 102
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24. Respondent no. 11-CPCB is directed to. obtain and compile information from all
States and UTs regarding framing of statutory/policy framework and issuance of any
guidelines permitting construction of temporary bridge across river channels for carrying
out mining and allied activities and also any alternative practice adopted in all the
States/UT’s and file its report within two months.

E3]

In compliance of above mentioned Hon’ble NGT order, it is requested to coordinate with the
concerned state department (mining/irrigation) and provide information in respect of your state
regarding - (i) the statutory/policy framework regarding construction of temporary bridge
across river channels for carrying out mining and allied activities, (ii) any guidelines permitting
construction of temporary bridge across river channels for carrying out mining and allied
activities and (iii) any alternative practice adopted regarding construction of temporary bridge
across river channels for carrying out mining and allied activities, which may kindly
provided by 31.05.2024.

|
Yours faithfully,

%G
(Na u&uddm)

Scientist-’F’ &
Head — IPC-II Division

Page No 2 of 2
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Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

S. No.

Information

SPCB

Mining Dept.

Irrigation Dept.

river channels

Statutory / Policy framework regarding
construction of temporary bridge across

'Yes / No

(Document/policy/guidelines
to be provided)

Yes / No

(Document/policy/guidelines
to be provided)

Yes / No

(Document/policy/guidelines
to be provided)

%]

Any guidelines permitting construction of]
temporary bridge across river channels

Yes / No

Document/policy/guidelines
to be provided)

Yes / No

(Document/policy/guidelines
to be provided)

Yes/No

(Document/policy/guidelines
to be provided)

river channels

Any alternative practice adopted regarding
construction of temporary bridge across

Yes/No

Document/policy/guidelines
ito be provided)

Yes / No

(Document/policy/guidelines
to be provided)

Yes / No

(Document/policy/guidelines
to be provided)
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Address List of SPCBs/PCCs

L The Member Secretary 2. | The Member Secretary
Andhra Pradesh Pollution Control Board Arunachal Pradesh State Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital, ParyavaranBhawan, Yupia Road,
Pushpa Hotel Centre, Chalamvari Street, PapuNalah,
Kasturibaipet, Vijayawada- 520007 Naharlagun— 791110
Andhra Pradesh Arunachal Pradesh

3 The Member Secretary 4 | The Member Secretary
Assam Pollution Control Board Bihar State Pollution Control Board
Bamunimaidan, PariveshBhawan, Plot No.N-B/2,
Guwahati — 781021 Patliputra Industrial Area
Assam Patna-800010, Bihar

5. | The Member Secretary 6. | The Member Secretary
Chhattisgarh Environment Conservation Board Goa State Pollution Control Board
ParyavasBhawan, North Block, Sector-19 Nr. Pilerne Industrial Estate,
Atal Nagar, Raipur—492 002 Opp. Saligao Seminary,
Chbhattisgarh Saligao ,Bardez,- 403511, Goa

7. | The Member Secretary 8. | The Member Secretary
Gujarat Pollution Control Board Haryana State Pollution Control Board
ParyavaranBhavan, Sector-10A, C-11, Sector 6,
Gandhinagar— 382043 Panchkula- 134109
Gujarat Haryana

9 The Member Secretary 10 | The Member Secretary
Himachal Pradesh State Pollution Control Board J&K State Pollution Control Board,
ParyavaranBhavan, Phase III, PariveshBhawan,
New Shimla— 171009, Forest Complex, Gladni, Narwal,
Himachal Pradesh Transport Nagar, Jammu-180004

Jammu & Kashmir (J&K)

11. | The Member Secretary 12. | The Member Secretary
Jharkhand State Pollution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa ParisaraBhavan, #49, Church Street,
Ranchi — 834004 Bengaluru— 560 001
Jharkhand Karnataka

13. | The Member Secretary 14. | The Member Secretary
Kerala State Pollution Control Board Maharashtra Pollution Control Board
Plamoodu, Pattom P.O Kalpataru Point, 3rd& 4th floor,
Thiruvananthapuram-695004 Opp. PVR Cinema, Sion Circle (E),
Kerala Mumbai- 400022, Maharashtra

15 | The Member Secretary 16 | The Member Secretary
Manipur Pollution Control Board Mizoram State Pollution Control Board
Lamphelpat, New Secretariat Complex,
Imphal West D.C. Office Complex — 795004 Khatla, Thlanmual Peng, Aizwal
Manipur Mizoram- 796001

17 | The Member Secretary 18. | The Member Secretary
Meghalaya State Pollution Control Board Madhya Pradesh State Pollution Control Board
Arden, Lumpyngngad, ParyavaranParisar, E-5 Arera Colony
Shillong — 793014, Meghalaya Bhopal — 462016, Madhya Pradesh

19. | The Member Secretary 20 | The Member Secretary
Nagaland State Pollution Control Board Odisha State Pollution Control Board
Signal Point, Dimapur, ParibeshBhawan
Nagaland - 797112 A-118, Nilakanta Nagar, Unit —VIII,

Bhubaneshwar — 751012, Odisha
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21 | The Member Secretary 22 | The Member Secretary
Punjab State Pollution Control Board Sikkim State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar, Department of Forest,
PremNagar,Patiala — 147001 Environment & Wildlife Management
Punjab Government of Sikkim, Deorali,
Gangtok, -737102, Sikkim
23. | The Member Secretary 24. | The Member Secretary
Rajasthan State Pollution Control Board Telangana State Pollution Control Board
A-4 Institutional Area, Jhalana Dungri ParyavaranBhavan
Jaipur — 302004. A-3, Industrial Estate, Sanath Nagar,
Rajasthan Hyderabad —500 018
Telangana
25 | The Member Secretary 26 | The Member Secretary
Tripura State Pollution Control Board Tamil Nadu Pollution Control Board
PariveshBhawan No. 76, Mount Salai, Guindy,
Pt. Nehru Complex, Gorkhabasti P.O., Chennai — 600032
Kunjaban, Agartala, Tamil Nadu
Tripura - 799 006
27. | The Member Secretary 28. | The Member Secretary
Uttarakhand Pollution Control Board Uttar Pradesh Pollution Control Board
Gaura Devi Bhawan, 46 B IT Park Sahastradhara, Building No. TC-12V
Dehradun-248001 VibhutiKhand, Gomti Nagar,
Uttarakhand Lucknow—226010.
Uttar Pradesh
29. | The Member Secretary 30 | The Member Secretary
Andaman & Nicobar Islands Pollution Control Chandigarh Pollution Control Committee
Committee ParyavaranBhawan
Department of Science & Technology Madhya Marg, Sector - 19 B,
Dollyganj Van Sadan, Haddo P.O., Chandigarh — 160019.
Port Blair-744102 Chandigarh
Andaman & Nicobar
31. | The Member Secretary 32. | The Member Secretary
Delhi Pollution Control Committee Daman, Diu & Dadra Nagar Haveli Pollution
4%& 5% Floor, ISBT Building, Control Committee
Kashmere Gate, 1*tFloor, Udhyog Bhavan Bhenslore,
Delhi - 110006. Dunetha Nani Daman,
Daman - 396210
33. | The Member Secretary 34. | The Member Secretary
Lakshadweep Pollution Control Committee Ladakh Pollution Control Committee ‘
Lakshadweep Administration The Administration of Union Territory of Ladakh,
Department of Science, Technology & Environment UT Secretariat
Kavarati — 682555. Leh
Lakshadweep
35. | The Member Secretary 36 | The Member Secretary

Puducherry Pollution Control Committee
Department of Science, Technology & Environment
3rd Floor, Housing Board Complex,

Anna Nagar, Nellithope, Puducherry — 605 005

West Bengal Pollution Control Board
ParibeshBhavan Canteen, 10A,
Sector III, Bidhannagar,

Kolkata- 700106

West Bengal

10
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Item no. 11 (Court No. 2)

BREFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL RENCH, NEW DELHIL

(Through Physical Hearing with Hybrid V.C. Option)

Original Application No. 581/2022
(IA NO 728/2023 and TA NO 595/2023))

NN — Vikas Kumar ——— = - ..Applicant
Versus
) — — State of Haryana & Ors. — — ...Respondents = R
__Date of order: 30.04.2024 S—— <
CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.
Applicant: None for the Applicant
— —Respondents: Mr. Rahul Khurana, Advocate for respondent no. 1 to
4.
Mr. Narender Pal Singh, Advocate for respondent no.5
Mr. Prasenjeet Mohapatra, Advocate for respondent
no. 6 (through VC).
) Mr. Gi Gi. C. George and Ms. Barkha, Advocates for
respondent no.7 (through VC).
Mr. Saurabh Rajpal, Mr. Vinay Kumar Singh and Mr.
Siddhant Singh, Advocates for respondents no.8 and
9.
Applicaticn is registered based on a letter petiticon received by Post
v . e ORDER e S
e - 1. —Mr=Vikas Kumar resident of village and post office*Jampur, District .
v e he ooty osetwas et
== . CTiorerm RGO

2. The applicant submitted that Mr. Sandeep Ahlawat is indulging in

illegal mining in the name of Yodha Mines and Minerals in the river bed of

26 107



1907

O.A No. 581/2022 Vikas Kumar Vs. State of Haryana & Or

D

river Yamuna and has diverted course of the river by constructing illegal

- bridge on river Yamuna. -

\
Vide order dated 12.09.2022, this Tribunal issued notices to the

A

respondents and also constituted a Joint Committee with direction to verify

the factual position and submit its report.

_ 4. Report of the Joint Committee was liled vide email dated 19.11.2022] In

its report the Joint Committee inter alia observed that the erosion of the field

area has occurred due to meandering nature of river Yamuna and that the

~=da-so lCINPOrary pipe crossing was-constructed-by M/s=¥Yodha Mines & Minerals,

Sand Unit Jainpur-2, Sonipat with permission given by XEN, Sonipat Water

23.11.2021 and same was removed by M/s Yodha Mines & Minerals on
) |

30.06.2022 as per terms and conditions of permission. The temporary pipe

crossing constructed by M/s Yodha Mines & Minerals was necither illegal nor

diverted the course of river Yamuna.

5. Replies were filed by respondent no. 1 vide email dated 23.02.2023,
. & ; [ .
respondent no. 2 vide email dated 18.11.20222, respondent no. 3 vide erhail

dated 27.11.2023, respondent no. 4 vide email dated 30.01.2023 @nd

respondent no. 5 vide email dated 19.11.2022.

58]

6. In its reply respondent no. 2 also submitted that respondent ng.

= o constructed_ o temnorary bridoe over Yamung river.after vetting. normisgion

Seivices  Divisicn, Sonipat vide letter No. 5544-46/Permission — dated
. pat B! S ey

- e e S, i o

= S - ——

this Tribunal, vide order dated 21.11.2022, appointed Mr. Raj Panjwani,

= ——=7==In-view-ofthe significant nature and=impact of tie questons-involved
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B
Senior Advocate as amicus curie who submitted his report dated 17.04.2023

and Note dated 03.10.2023.

8. Vide order dated 23.02.2023 this Tribunal impleaded MoEF & CC and
Ministry of Jal Shakti as respondents no. 6 and 7. In view of mandate of

Section 20 of the Naticnal Green Tribunal Act, 2010 to apply the

precautionary principle, this Tribunal directed that no further permission for

construction of any temporary bridge across river Yamuna for facilitating any

sand mining and allied activities be granted.

9. Replies were filed by Tespondent no. 6 vide email dated 20.05.2023%0d —

by respondent no. 7 vide email dated 18.04.2023.

'10" Larﬁed senior counsel for respondent no. s-project pl:gi')énent argfljl;:d
that construction of temporary bridge across creeks of river Yamuna for
carrying out mining does not have-any adverse environmental impact while
learned counsel for respondent no. 7 submitted that no temporary bridge can
be constructed con river Yamuna-without-obtaining permission of National
Mission for Clean Ganga (NMCG) and Learned counsel for respondents no. 6

and 7 did not object to the same as being prohibited activity.

11. This Tribunal constituted another Joint Committee vide order dated
25.05.2023 to carry out the requisite study and submit its report regarding

the following aspects:

a) Whether any mining activity be allowed across different streams

e — — = e

of river, if more than one at any place and any temporary bridge he
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b) Whether permitting such mining activity and construction of |
such temporary bridge has any adverse environmental impact on | -
the river morphology, ecology, discharge and aquatic life, etc.;
¢) Whether construction of any such temporary bridge across river |
for facilitating mining/allied activities be completely prohibited or ‘

permitted by imposing conditions to ensure minimum impact on |

river ecology and aquaticlife,and = —

d) In case construction of any such temporary bridge is to be kept !
in the category of regulated activities, by which authority and in

= which manner the aspects of grant of permission ought to be-dealt 4 ————

T it i e ; =3

with. 3

= { S

S 2. In the pccullar facts and circumstances the interim mjuncuvc order

dated 23.02.2023 was modified by this Tribunal, vide order dated 25.05.2023,
—to the extent that all temporary bridges already constructed may continue/and

temporary bridges may be allowed to be constructed on the basis of

_permissions alrcady granted or on the basis of thc applications subm‘}ttcd

before or after the order by the concerned department(s) as may be warranted

by the facts and circumstances of each casc. Such permission, if applied for,
|

be granted within three days. However, all such temporary bridges already
constructed or to be constructed after the date of the order as the |case

maybe/shall be removed on or before 05.07.2023 or as per directions the

__drrigation department and no temporary bridge shall be allowed to confinue

__after 05. 07 2023 in any event. l‘hereaﬁer, no permission shall be gramcl,d for

- T — R et

““Tconstruction of any tempor'n’y bridge on river Yamuna till further nrddls to

} = J
»,N,}O‘{*-‘»;ﬂg"iﬂ,. the—raier <ha|f*hr"1‘rm| é‘x e

— —_— - — 1 _

opinion for the purpose of final adjudication of the questions involved in the

case.

79
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B

13. Report of the Joint Committee was filed vide email dated 25.08.2023.

The Joint Committee recommended grant of permission for construction of

temporary bridges for carrying out mining and allied activities across
channels of river Yamuna with conditions/environmental safe guards as

mentioned therein. Responses to the report of the Joint Committee were filed

bv HSPCB vide email dated 17.10. ’7023 by NMC(: vide ema 11 dated

18 10.2023 and by Irrigation and Water Resources DLpartment Haryana vide

email dated 19.10.2023.

"““’HEC':@{'_. “On ;'

01.11.2023 arguments were heard and order was reserved.

T— e —

15. While going through the material on record, we observed that some
material documents were not furnished to this Tribunal and material
- aspects of the-ease were not=eferred to and specific arguments in-zespect e
thereof were not addressed during hearing of the case and further hearing

_ was essential for just and proper adjudication of the questions involved in

the case. Accordingly the matter was relisted for further hearing and the
Registry was directed to inform the learned Counsel for the parties.

16. None has appcarcd for the applicant while learned Counsel for the

respondents have appeared before the Tribunal.

- 17~ Thea pphr'\nt h"\d raised the grievances that ﬂow of river Yamuna WaAS e

2 dlvutcd by consnucuon of tcmporary brldoc and duc to such diversion S

mentioned that the erosion of the field area has occurred due to meandering

nature of river Yamuna but did not give the requisite details regarding the
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same. In its report the Joint Committee mentioned that the temporary
bridge did-not divert the course of the river Yamuna but the- temporah*
bridge had already been removed and this observation was not based on any
observation of facts. In the present case respondent no. 2 was permitted by
EC dated 28.01.2016 granted by MoEF & CC to carry out mining by manual
opencast method in riverbed and opencast mechanized outside riverbed.

The respondent no. 2_is stated to have got EC medified from the SEIAAon__

22.09.2020 for undertaking mechanical mining in the riverbed. Any mining
in sanctioned mining lease area can be carried on in accordance with the )

Environmental -Ciearance and Mining Plan. Mining across river channgls

—— et rsadenatll t

and construction of any temporary bridge across river channcls will {)c

ermissible only if so Sanctioned in the EC and provided for in the mining =
P —— — » - > ———

—— p——

plan. Copies of modified EC and Mining Plan have not been produced in the

present case. These documents are essential required for adjudication of

the question regarding permissibility of construction of the temporary

bridges across river channel for carrying out mining and allied activities.

S ——

18. Vide interim order dated 23.12.2015 passed in OA No. 550/2015 and
in OA No0.517/2015 this Hon'ble Tribunal directed for removal of

unauthorized bridges and Hume pipelines installed in the river or river hed

in State of Haryana and State of Uttar Pradesh. OA No. 550/2015 and OA
No.517/2015 were disposed of alongwith other OAs vide order dated

05.09.2018 but the question of permissibility of temporary bridges was fot

considered and no directions against unauthorized bridges, hume pipelities

e i

elc. WCere gIven as aller removai or Lhe unauinorized bridges$ and ndme =

—pipclinesetethe gueston-of permizsibility thereof was-netraised-andawas

: P

not required to be adjudicated upon.—— —

19. We are of the considered view that the issue of construction of

temporary bridges across river channels for carrying of mining and allied

112
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activities is not confined only to the State of Haryana but, in the very nature
- of things, extends to other States and “UTs also. Therefore, the question
regarding construction of temporary bridges across river channels for
carrying out mining and allied activities is essentially required to be
considered in its applicability to all States and UTs.

20. It may be observed here that in C.A. No. 176/2022 titled as Aman

Choudhary Vs. State of U.P. aand others the applicant complained about
construction of temporary bridge on river Ganga obstructing its flow and the

) - - Joint Committee constituted by this Tribunal reported that road-had been .

—— e e

e s - = - B

constructed in river Ganga for carrying out mining which obstructed flow of

_river Ganga._

——— - T == — p—— — - ——

_21. Undisputedly, construction of temporary bridge or road on riverbed for

carrying out mining will have adverse environmental impact on river

morphology and ecology and, therefore, appropriate remedial measures have

to be taken immediately to miticate the same. At present such prompt

action is not taken due to absence of statutory/policy frame work and
guidelines. There is urgent need for due consideration of the matter for
) suggesting framing of requisite statutory/policy frame work and guidelines
for adoption and implementation of remedial measures for mitigating

adverse environmental impacts on river morphology and ecology.

——=—=—22— In-these facts and circumstances we widen the=scope of proceedings in

~the present case to consider the question of “permissibility of temporary

. smeio=mo =

_ bridge acroce river channels for carrying out mining and-allied o

s — e - : 1o = =
—1LlO bl ZiilyV L0 cul Olailts allud Uy, g o = e = SESTE T

23. Vide order dated 26.09.2023 1.A. No. 728/2023 was allowed and the
applicants in the above said [.A. namely M/s M.P.Traders, M/s Elite Mining

Corporation and M/s Kawaljeet Singh Batra were impleaded as respondents
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1/2

S
C2

A8

no. 8 an 9 but the applicants being three in number were required to be and

- are accordingly impleaded as respondents no. 8,9 and 10. In the facts arﬁd
circumstances of the case, we consider the presence of CPCB to be essentijal

for just and proper adjudication of the environmental questions involved.
Accordingly CPCB is impleaded as respondent no. 11. The Registry lis
directed to amend memo of parties and issue notice to respondent no. 1/1-

S 7). D) . e e MR

24. Respondent no. 11-CPCB is directed to obtain and com

of

information from all States and UTs regarding framing of statutory/pol

[ramework and issuance of any guidelines permitting construction

temporary bridge across river channels for carrying out mining and allied
= = F

activilics and also any alternative practice adopled in all the States/UTs and

file its report within two months.

— = = =S

25. It may be mentioned here that in their replies filed in the present case

respondent no. 6-MoEF & CC and respondent no. 7-MOJS have not objected

to construction of temporary bridges across river channels for carrying out
mining and allicd activitics and rcspondent no. 6-MoEF & CC has mecrely
emphasized requirement of consent from NMCG for the same under the )

Die
ALY

Order, 2016,

26.-— Respondent._no. 6-MoEF & CC and respondent.no.._7-MOJS _lare

directed to file their specific response to the question of permissibility -of

mining across river channels and construction of temporary brid

modification of Sustainable Sand Mining Management Guidelines, 2;016

114
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e
(SSMG, 2016) and Enforcement & Monitoring Guidelines for Sand Mining,

2020 (EMGSM, 2020).

27. Respondent no. 5-Project Proponent is directed to file copies of the EC

modified by SEIAA, Haryana and mining plan.

——— 28. Respondent no. 4-Deputy Commissioner, Sonipat is directed to file

“response giving details of agricultural land affected by change of course of

river in the arca where the temporary bridge was constructed.

—— -~ 29. Reply by Respondent=—no. - 4-Deputy Commissioner; Sonipat, = —

documents by respondent no. 5-Project Proponent and responses by

Iy
|

respondent no. 6-MoEF & CC, respondent no. 7-MOJS and respondent no.

Il

= — ———

_— —— =

11-CPCB be filed within two months by email at judicial-ngt@gov.inpreferably

in the form of searchable PDF/OCR Supported PDF and not in the form of

Image PDF.

30. Learned Counsel for respondents no. 5, 8, 9 and 10 have requested for
modification of order dated 25.05.2023 to allow grant of permission on
urgent basis for construction of temporary bridge for carrying out mining
and allied activities across river channels during the period preceding forth

coming monsoon as the mining activities will remain closed during the

monsoon period.

L it — 31. In view of the fact that respondent no.6-MoEF & CC and respondent

‘ﬂ__qu;;\qgg’s‘ have not objected to construction_of temporary_bridge for .

3 cartying out suchmmning and atited=activitics aord Tecommendationsof the

~inm Nt tempoorarmy Rridcioo
T s

= inint ((nmmittes veaoarsiina

for carrying out miningﬁ and allied activities with requisite environmental
safe guards and the fact that adjudication of the environmental questions

involved including requirement of permission from NMCG is likely to take
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0.A No. 581/2022 Vilzas Kumar Vs. State of Haryana & Ors
-10-
time, order dated 25.05.2023 passed in respect of State of Haryana lis
- modified to the extent that till further orders to the contrary permissicn fbr -
construction of temporary bridge on river Yamuna in the State of Haryana
may be granted by the Irrigation and Water Resources Department as per
Haryana Government Policy. In view of urgency explained, application gor
grant of permission for construction of temporary bridge for carrying gut

J
. mining and allied activities across channels of river Yamuna during t”he ST

|
period preceding forth coming monsoon may be dealt with expeditiously

preferably within one week from the date of receipt of the appﬁcation d

e permission may-be granted depending-upon the facts and circumstances of --

cach casc with the condition that such temporary bridge will be removed/on

) = or before the date as may be mentioned in stich permission. = |1 —
. s — - == = - === a— e
32.  List on 05.08.2024 for further consideration.
—— [ o e |
33. A copy of this order be sent to the Secretaries, MoEF & CC and ModS,
the Member Secretary. CPCB, the Member Secretary, HSPCB, the Dirdctor,
Mines and Geology, Haryvana, the Member Secretary, SEIAA, Haryang, the
|
)
Arun Kumar Tyagi, M
_ o B o ~__Dr. Afroz Ahmad, EM
IR . - o J ,
- e - - = e -
= —— 1
— e — —_— —
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@ General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman: 2318150 Member Secretary: 2318151
e-mail: chn.kspcb@gov.in; ms.kspcb@gov.in FAX: 2318152 web: kspcb.kerala.gov.in
— KERALA STATE POLLUTION CONTROL BOARD

. @8 Muounom aelimisosm mlwmem esnioda \‘I
\\—-\s\?\;ﬁ’/ : Pattom P.O., Thiruvananthapuram — 695 004 \(/
algo afl.&., ®loymMmal0o - 695 004
KSPCB/1157/2024-SEE-1 Dated: 03/ 07/2024
From

The Member Secretary
To

The Member Secretary

Central Pollution Control Board
Parivesh Bhavan

East Arjun Nagar, Delhi-110032

Sub: Information requested in reference to Hon'ble NGT OA No. 581/2022 (IA No
728/2023 and IA. No. 595/2023) order dt.-30.04.2024-reg

Ref: Your letter No. CPCB/IPC-II/CM-13011/92/2023 724 dated 14/05/2024 from
Central Pollution Control Board (CPCB)

Sir,

Kind attention is invited to the subject matter wherein it was requested to
provide statutory/policy framework regarding construction of temporary bridge across
river channels or road on river bed for carrying out mining and allied activities. It may
please be noted that Public Works Department, Irrigation Department and Department
of Mining and Geology have been requested for furnishing information in this regard.

The information is yet to be received. Necessary follow up action is being taken;

report will be submitted at the earliest.

Yours faithfully,
J/M_Aﬂ
MEMBER SECRETARY

Copy To: Regional Director,Regional Directorate,
CPCB Bengaluru

Lifest\/io for
Environment
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Ph: General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman:
2318150 Member Secretary: 2318151
e-mail: chn.kspcb@gov.in; ms.kspcb@gov.in FAX: 2318152 web:

kspcb.kerala.gov.in

KERALA STATE POLLUTION CONTROL BOARD

""" CHOS MMM aelmieeem mlEmem ceniodauy .}"‘ -
= Pattom P.O., Thiruvananthapuram — 695 004 'g\“;}"/ I!;zsltllfF-:}Er
| alSo oll.83, TIBUMDaJo 695 004 ) ‘9/ Enviranment
KSPCB/1157/2024-SEE-1 Dated:25-02-2025
From
The Member Secretary
To
The Member Secretary

Central Pollution Control Board
Parivesh Bhavan
East Arjun Nagar, Delhi-110032

Sub: Directions under Section 18 (1)(b) of The Water (Prevention and Control of
Pollution) Act, 1974 regarding compliance of orders dated 30.04.2024 and 10.01.2025
in O.A. No. 581 of 2022 titled as Vilas Kumar vis State of Haryana & Ors-
Statutory/policy framework regarding construction of temporary bridge across river
channels or road on river bed for carrying out mining and allied activities

Ref:

1. That office letter No. CM-13011/92/2023-LAW-HO-CPCB 07 February 2025
2. This office letter of even No. dated 28/08/2024 and 05/02/2025

Sir,

Kind attention is invited to the subject matter. Kerala SPCB had submitted the
information provided from Irrigation Department, Government of Kerala related to the
subject matter vide letters dated 28/08/2024 and 05/02/2025. The matter may kindly
be looked into and may be reported before the Hon'ble Tribunal.

Signed by Yours faithfully,
Sheela A M

Date: G RMYE R SECRETARY

Encl: As above
Copy To: Regional Director,Regional Directorate,
CPCB Bengaluru
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LAREEY THE ADMINISTRATION OF UNION TERRITORY OF LADAKIN

LADAKH POLLUTION CON ROL COMMITITFEE

I'NIUH I y!wmlﬁhrn foripg 1':rymm‘/ com

I'he Member Secrctary,

Central Pollution Control Board,
Parivesh Bhawan,

Last Arjun Nagar,

New Delhi-110032.

- 11 ated: 18 (
No: LPCC/UTL/O.A 58120222025/ o4 = 7+ Dated: 18 /03/2025

Sub: - Directions under Section 18(1)(b) of the Water (l’rcvent‘ion and Control (:;;ngl:mmj
Act, 1974 regarding compliance of Hon’ble NGT orders dt:30/0 ar:&
10/01/2025 in O.A. No 581/2022 titled as “Vikas Kumar v/s State of Haryana
Ors”-

Ref: CPCB No.: CM-13011/92/2023-LAW-HO-CPCB 9213 dt: 07/03/2025.
Sir,

This is in reference to the CPCB communication vide No : CM-13011/92/2023-LAW-HO-
CPCB/9213 dt:07/02/2025 regarding:

i) The statutory/policy framework regarding construction of temporary bridge across river
channels for carrying out mining and allied activities.
ii)  Any guidelines permitting construction of temporary bridge across river channels for
carrying out mining and allied activities and
iii)  Any alternatives practice adopted by State/UT regarding construction of temporary bridge
across river channels for carrying out mining and allied activities, in a format(Annexure).

In this regard, it is submitted that the UT of Ladakh does not have any specific
policy/guidelines for permitting construction of temporary bridges across river channels for
carrying out mining and allied activities and no alternative practices are being implemented, as per
the information provided by the deptt. of Geology & Mining and the deptt. of PHE/I&FC-Ladakh,
vide No: DD/DGM(UTL)/NGT/F68/2024-25/469-70 dt: 15/03/2025, and IPD/EC/2172-2173 dt:
17/03/2025, respectively.

Hence, the aforesaid information/updated information is enclosed herewith as Annexure-A

in the prescribed format for favour of information and further necessary action at you end please.
Yours faithfully,

Encl: As above. mgg(

Mandeep Mittal,

Regional Director,
Ladakh Pollution Control Committee,
Copy to the: UT of Ladakh.
1) Chairman, LPCC, UT of Ladakh, for favour of information.
1) Member Secretary, LPCC, UT of Ladakh, for favour of information.
iii) Regional Director, CPCC, UT Chandigarh, for favour of information.
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Annexure-4

Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

S. No. Information SPCB Mining Dept. Irrigation Dept.

1 Statutory / Policy framework regarding N No
construction of temporary bridge across ho °
river channels

2 lAny guidelines permitting construction of No No No
temporary bridge across river channels

3 Any alternative practice adopted regarding N No No
construction of temporary bridge across o
river channels
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LAKSHADWEEP ADMINISTRATION
LAKSHADWEEP POLLUTION CONTROL COMMITTEE
KAVARATTI ISLAND -682 555
E-mail: Ik-dst@nic.in

File No: LD-03014/1/2024-LPCC-S & T Dated: [‘1 .06.2024

To
Shri Nazimudin,
Scientist-F & Head —IPC-ll Division,
Central Pollution Control Board,
parivesh Bhawan, East Arjun Nagar,
Deihi- 110 032

E-Mail: n_a;im.gpgb@gov.in

sub: Hon'ble National Green Tribunal, Principal Bench, New Delhi Order

OA No. 581 of 2022 (IA NO.728/2023 & 595/2023) dated 30.04.2024
Sir,

Please refer CPCB e-mail dated 06.06.2024 regarding the Hon'ble National
Green Tribunal Order dated 30.04.2024 in OA No. 581 of 2022 (IA N0.728/2023 &
595/2023) titled as Vikas Kumar Vs State of Haryana & Ofrs.

In this regard, it is to inform that, no river and no mining activities are carrying
out in the Union Territory of Lakshadweep.

Yours faithfully,

/ ~
=
Lakshadweep PO

ngssﬁETARY,
ilvitiorT Control Committee

Copy to:-

1. PA to Advisor to the Hon'ble Administrator & Chairman, LPCC
2. PA1o Secretary, S&T, UTLA.
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE

BY E-MAIL
lﬁ
No. CPCB/IPC-1I/ CM-13011/92/2023 May [1,2024
To, . :
The Member Secretary,
State Pollution Control Boards / Pollution Control Committees,
(As per list) .

L] ¢

Sub.:- In reference to Hon’ble NGT OA No. 581/2022 (1A No 728/2023 and TA No. 595/2023)
order dt.-30.04.2024.

Sir/Ma’am,

Please refer to Hon’ble NGT order dated-30.04.2024 in OA No. 581 0f 2022 (1A No. 728/2023
and 1A No. 595/2023) titled as Vikas Kumar v/s State of Haryana & Ors.(copy enclosed).

Hon’ble NGT issued order dated-30.04.2024 in the matter as follows:

i«

19. We are of the considered view that the issue of construction of temporary bridges
across river channels for carrying of mining and allied activities is not confined only 10
the State of Haryana but, in the very nature of things, extends to other States and UTs
also. Therefore, the question regarding construction of temporary bridges across river
channels for carrying out mining and dllied activities is essentially required to be
considered in its applicability to all States and UTs.
21. Undisputedly, construction of temporary bridge or road on riverbed for carrying oul
mining will have adverse environmental impact on river morphology and ecology and,
therefore, appropriate remedial measures have to be taken immediately to mitigaie the
© same. At present such prompt action is not taken due to absence of statutory/policy frame
work and guidelines. There is urgent need for due consideration of the matter for
suggesting framing of requisite statutory/policy frame work and guidelines for adoption
and implementation of remedial measures for mitigating adverse environmental impacts
on river morphology and ecology.

"« 22, In these facts and circumstances we widen the scope of proceedings in the present
~ case to consider the question of “permissibility of temporary bridge across river channels
¢ -7 s i i T R . 7. 5
A for carrying out mining and allied activities” in its applicability to all States and UTs.

. ¢

_.contl/

. 8 C ° o~ '\’ S g vy
ofeyr wer' et e TR, Teewl- 110032

Parivesih Rhawan, East Arjun Nagar, Delhi-110032

e _PageNOLOf2
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[
24;. Respondent no. 11-CPCB is directed to oblain and compile information from all
States and UTs regarding Jraming of statutory/policy framework and issuance of any
guidelines permitting construction of temporary bridge across river channels for carrying
out mining and allied activities and also any alternative practice adopted in all the
States/UTs and file its report within two months.

I

In compliance of above mentioned Hon’ble NGT order, it is requested to coordinate with the
concerned state department (mining/irrigation) and provide information in respect of your state
regarding - (i) the statutory/policy framework regarding construction of temporary bridge
across river channels for carrying out mining and allied activities, (ii) any guidelines permitting
construction of temporary bridge across river channels for-carrying out mining and allied
activities and (iii) any alternative practice adopted regarding construction of temporary bridge
across river channels for carrying out mining and allied activities, which may kindly be
provided by 31.05.2024.

Yours faithfully,

VAR
\AN /;‘)/\ \,»\\W/_) \
(Nazinruddin)

Scientist-’F’ &
Head — IPC-II Division

Page No 2 of 2
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Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

temporary bridge across river channels

(Document/policy/guidelines
to be provided)

(Document/policy/guidzlines
to be provided) .

S. No. |Information SPCB Mining Dept. Irrigation Dept.
1 . Statutory / Policy framework regarding Yes / No Yes/No Yes /No
construction of temporary bridge across .
river channels (Document/policy/guidelines (Document/policy/ guidelines (Document/policy/guidelines
to be provided) to be provided) o to be provided)
2 Any guidelines permitting construction of[Yes / No Yes/No Yes /No

(Document/policy/guidelines
to be provided)

(U8)

construction of temporary bridge across
river channels

Any alternative practice adopted regarding

Yes/ No

(Document/policy/guidelines
to be provided)

Yes / No

(Document/policy/guidelines
to be provided)

Yes /No

(Document/policy/guidelines
to be provided)

-t o’
e
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K7 MAHARASHTRA POLLUTION CONTROL BOARD

"Your Service is our Duty"

Dr. Avinash Dhakne, 1As

MEMBER SECRETARY

No.MPCB/ms |B8-1d Date : 1545/ 2025,
To,

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhavan, East Arjun Nagar,
Delhi-110 032.

Sub : Directions u/s 18(1)(b) of the Water (Prevention and Control
of Pollution) Act, 1974 regarding compliance of the Order
dated 30/4/2024 and 10/1/2025 in O.A. No0.581/2022 filed by
Vikas Kumar v/s State of Maharashtra and Ors.

Ref : Directions issued by Central Pollution Control Board vide
letter dated 7/2/2025.

Sir,

May | refer to the Directions issued by Central Pollution Control Board vide
letter dated 7/2/2025, on the subject matter. In this regard, it is to inform you that
the Maharashtra Pollution Control Board has not issued any guidelines permitting
construction of temporary bridge across river channels for carrying out mining &
allied activities and no any alternative practice adopted by MPCB in this regard.

This is for your information please.

Thanking you,

Yours faithfully,

i

(Dr.Avinash Dhakne,ias)
Member Secretary

Bi wEnw HaAV IS

RSy wEa s v EE-110032

u7 APR 2025

Central Poliution Contral Bozrd

i e TV afi 1100
pavivesh Shawan, Fast Arjun Naga 26Mi-110032

U, 3, T WY1 A, Heqae qise, HE qign & Us F. ¢, fregiaAr fa=m a9, 9Ee 9o,
A (Id), 8 - ¥0o 033, 2fel. : I¥0% olog

2nd, 3rd & 4th Floor, Kalpataru Point, Sion Matunga Scheme Road No. 8, Opp. PVR Cinema, Sion Circle, 126
Sion (East), Mumbai - 400 022. - Tel.: 2401 0706 « E-mail : ms@mpcb.gov.in * Website : www.mpcb.gov.in



Meghalaya State Ppgjgigpn Control Board —
Forests & Environment Department, Government of Meghalaya
‘ARDEN’ Lumpyngngad, Shillong - 793014

Website : http://megspcb.gov.in

{

. 7 mspcb —
No.MPCB/Gen-297/VoI-II/2024/2024-2025/g[( Dated Shillong the /3~ February, 2025
‘)@t Kumar Sharma, eal m"’i%’fm & R
a Tl ST = 11963

Member Secretary, 2032

Central Pollution Control Board, 24 F23 2073

Parivesh Bhawan, East Arjun Nagar Foo

New Delhi-110032 | « S0ard

Email: arvindkumar01.cpcb@gov.in e L DeNT10032

Sub: Directions under Section 18(1) (b) of the Water (Prevention and Control of Pollution)
Act, 1974 regarding compliance of orders dated 30.04.2024 and 10.01.2025 in O.A.
No. 581 of 2022 titles as Vikas Kumar v/s State of Haryana & Ors — Reg.

Ref: No.CM-13011/92/2023-LAW-HO-CPCB Dated: 07.02.2025

Sir,

In continuation to the letter No.MSPCB/GEN-297/VOL-11/2024/2024-25/39 Dated:
04.07.2024 (copy enclosed for ready reference), also please find enclosed herewith the letter
No. Meg/Soil-9/114/Pt/1753 dated: 24.06.2024 received from The Director Soil & Water
Conservation, Meghalaya, Shillong informing that there are no guidelines for construction of
temporary bridge across river channels to facilitate mining and other allied activities for your

kind information and necessary action.

Enclo: as stated above.

Yours faithfully

o

(Dr.G.H.C ANG, MFS)
MEMBER SECRETARY

Meghalaya State Pollution Control Board
Shillong

Contact details : Email : memsecy.spcb-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-2522802:
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764 127



Meghalaya State l%ﬁon Control Board -

Forests & Environment Department, Government of Meghalaya 5?
‘ARDEN’ Lumpyngngad, Shillong - 793014 ( / ‘%’f’
-
# mspcb —

Website : http://megspcb.gov.in
' No.MSPCB/GEN-297/’VOL—[1/2024/2024-25/__3? ' Dated Shillong, the '9 July, 2024
By Post/E-mail

To,

The Scientist *F* & Head [PC-II Division,
Parivesh Bhawan, East Arjun Nagar,
Central Pollution Control Board,

New Delhi — 110032

Email: ipc3division.cpcbi@gov.in

Sub: [n reference to Hon’ble NGT OA No. 581/2022([A No0.728/2023 and [A No. 595/2023)
order dated 30-04-2024

Ref:  Letter No.CPCB/IPC-II/CM-1301/92/2023 dated May 14, 2024
Sir,

With reference to the above, please find enclosed herewith the required information in
the prescribed format pertaining to the Meghalaya State Pollution Control Board.

This is for your kind information and necessary action.

Enclosed: As stated abovs

Yours faithfully,

(Dr. G. H. CHYRMANG, MES)
Member Secretary
Meghalaya State Pollution Control Board

Shillong

Q/c_

’s : T - e - - ; o o R TR 599009
Contdct details : Email : memsecy.spchb-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217; Member Secretary-25228 2
: . - - . C n 1 A4TOR TR . AESANT I - 7521764
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764
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Meghalaya State1>g%on Control Board
Forests & Environment Department, Government of Meghalaya
‘ARDEN’ Lumpyngngad, Shillong - 793014
Website : http://megspcb.gov.in

-~ _ : . _ mspcb —
* Subject: Permissibility of temporary bridge across river channels for carrying out mining and
allied activities

ENO. Information SPCB
1 Statutory / Policy framework regarding
construction of temporary bridge across river No '
channels
2 Any guidelines permitting construction of No

temporary bridge across river channels

V%)

Any alternative practice adopted regarding
construction of temporary bridge across river No
channels

p

Mem cretary

t/c

Contact details : Email : memsecy.spcb-meg@gov.in, megspcb@rediffiail.com; Telephone Numbers: Chairman-0364-2521217: Member Secretary-2522802;
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764 129
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GOVERNMENT OF MEGHALAYA

DIRECTORATE OF SOIL & WATER CONSERVATION
MEGHALAYA SHILLONG

No.Meg/S0il-9/114/Pt/ 1F5% Dated Shillong the 24June 2024

From : The Director Soil & Water Conservation
Meghalaya Shillong

To,
\%he Member Secretary

Meghalaya State Pollution Control Board.

Shillong
Subject :- In reference to Hon’ble NGT OA No0.581/2022(IA No 728/2023 and IA No
595/2023) order dt 30.04.2024.
Ref :- No.MPSCB/GEN-297/Vol-11/2024/2024-2025/24 dated 7" June 2024.
Sir,

In inviting reference to the subject and letter No cited above, this is to
inform you that the Department of Soil & Water Conservation is not involve nor does it
have any guidelines for construction of temporary bridge across river channels to

facilitate mining and other allied activities.

For kind information.

Yours Faithfully,

N\ =

(1.Rynjah)

- Director Soil & Water Conservation
Meghalaya Shillong
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GOVERNMENT OF MEGHALAYA T
DIRECTORATE OF SOIL & WATER CONSERVATION A
MEGHALAYA, SHILLONG.

NO.Meg/Soi|-9/114(Pt)] 2197 Dated Shillong, the [0 July, 2024

From : The Director of Soil & Water Conservation,
Meghalaya, Shillong.

To, ; )
\/he Scientist ‘F’ & Head IPC-H Division.Centrai Pollution Control Board.

New Delhi 110032

Sub :- In reference tq Hon’ble NGT OA No.581/2022(!A No.728/2023 and IA
No0.595/2023) order dated 30-04-2024.
Sir,
In inviting a reference to the subject cited above , please find enclosed

herewith the information pertaining to the Department of Soil & Water Conservation
Department as per the prescribed format as réquested for.

For kind information and necessary action .

Yours faithfully,

!Z.D.Shira)
Director of Soii & Water Conservation,

Meghalaya, Shillong.
NO.Meg/Soil-9/114(Pt) Dated Shillong, the July, 2024
Copy to:-

The Member Secretary. Meghalaya State Pollution Control Board. This is with
reference to the letter No.MPSCB/GEN-297/Vol-11/2024/2024-24/38 dated 04.07.2024.

Director of Soil & Water Conservation,
Meghalaya, Shillong.
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Subject : Permissibility of temporary bridge across river channels for carrying out mining and allied activities

SI No Information SPCB Mining Dept. Irrigation Dept. Soil& Water Conservation Dept.
1. Statutory / policy framework
regarding construction of NiL
g 8 (Document/policy/ guidelines to
temporary bridge across river be provided)
channels
2. Any guidelines permitting NIL
( . -
T — .UoEBm:ﬁ\vo__Q\.\ guidelines to
be provided)
bridge across river channels
3. Any alternative practice

adopted regarding
construction of temporary

bridge across river channels

NIL
(Document/policy/ guidelines to
be provided)

-
p

(2.D.Shira)

Director Soil & Water Conservation
Meghalaya Shillong
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Meghalaya Stateff@BRion Control Board
Forests & Environment Department, Government of Meghalaya / ;38}

‘ARDEN’ Lumpyngngad, Shillong - 793014
Website : http://megspcb.gov.in

w

mspcb —
COURT MATTER

NO.MSPCB/GEN-297/VOL—II/2024/2024-25/33 Dated Shillong, the ¥ ﬁu[y, 2024

REMINDER
To,
1. The Director,
Mineral Resources Department,
Meghalaya

2. The Chief Engineer,
Water Resources Department,
Meghalaya

The Director,
Soil & Water Conservation Department,
Meghalaya

('S}

Sub:  In reference to Hon’ble NGT OA No. 581/2022(1IA No.728/2023 and IA No. 595/2023) order
dated 30-04-2024

Ref: (i) Letter No.CPCB/IPC-II/CM-1301/92/2023 dated May 14, 2024
(i1) Letter No.MSPCB/GEN-297/VOL-11/2024/2024-25/24 dated 07.06.2024

Sir/Madam,

With reference to the above, this is to remind you to kindly provide the information to the
Central Pollution Control Board, New Delhi in the prescribed format enclosed herewith with
intimation to the Board in regard to the Hon’ble NGT order dated 30-04-2024 in the matter of OA No.
581/2022(IA No.728/2023 and IA No. 595/2023) Vikas Kumar Vs State of Haryana & Ors.

This is for your kind information and necessary action.

Enclosed: As stated above
Yours faithfully,

(Dr. G. H. MANG, MFS)
Member Secretary
Meghalaya State Pollution Control Board

Shillong

A
Memo No.MSPCB/GEN-297/VOL-11/2024/2024-25/ 52/ Dated Shillong, the % July, 2024

Copy to:
1. The Scientist ‘F* & Head IPC-II Division. Central Pollution Control Board, New Delhi —
110032 for kind information.

vecretary
Uc

Contact details : Email : memsecy.spcb-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairman-0364-2521217: Membef Secretary-2522802;
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764 133




Meghalaya State §g3®@on Control Board —

Forests & Environment Department, Government of Meghalaya

’ ‘ARDEN’ Lumpyngngad, Shillong - 793014
Website : http://megspcb.gov.in %
. ; v/ - mspcb —
No.MSPCB/GEN-297/VOL-11/2024/2024-25/ 5? Dated Shillong, the ’? July, 2024

By Post/E-mail
To,

he Scientist "F* & Head IPC-II Division,
Parivesh Bhawan, East Arjun Nagar,
Central Pollution Control Board,
New Delhi - 110032
Email: ipcidivision.cpebicigov.in

Sub:  In reference to Hon’ble NGT OA No. 581/2022(IA No.728/2023 and [A No. 595/2023)
order dated 30-04-2024

Ref:  Letter No.CPCB/IPC-II/CM-1301/92/2023 dated May 14, 2024
Sir,

With reference to the above, please find enclosed herewith the required information in
the prescribed format pertaining to the Meghalaya State Pollution Control Board.

This is for your kind information and necessary action.

Enclosed: As stated above

Yours faithfully,

(Dr. G. H. RMANG, MFS)
Member Secretary
Meghalaya State Pollution Control Board

Shillong

Contact details : Email : memsecy.spcb-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairmah-0364-2521217; Member Secretary-2522802;
Scientific-2521514: Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764 134



Meghalaya State Aajgigon Control Board -
Forests & Environment Department, Government of Meghalaya —_—
‘ARDEN’ Lumpyngngad, Shillong - 793014 e

Website : http://megspcb.gov.in v

. : mspcb —
Subject: Permissibility of temporary bridge across river channels for carrying out mining and
allied activities

S.No. Information SPCB
1 Statutory / Policy framework regarding
construction of temporary bridge across river No
channels
2 Any guidelines permitting construction of No
temporary bridge across river channels
3 Any alternative practice adopted regarding
construction of temporary bridge across river No
channels

Me cretary

Contact details : Efail : memsecy.spcb-meg@gov.in, megspcb@rediffmail.com; Telephone Numbers: Chairmar-0364-2521217; Member Secretary-2522802;
Scientific-2521514; Engineering-2521533; Legal-2520044; Laboratory-2521726; Administration-2520073; Accounts-2522124; Telefax-2521764 135
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Environment AU
<Rz
No.H.88088/Poltn/104/19-MPCB Dated Aizawl, the 19" February, 2025
To,
Shri Arvind Kumar
Scientist ‘B’, IPC-II Division
Central Pollution Control Board
Sub: Directions under Section 18(1)(b) of The Water (Prevention and Control of
Pollution) Act, 1974 regarding compliance of orders dated 30.04.2024 and
10.01.2025 in O.A. No. 581 of 2022 titled as Vikas Kumar v/s State of
Haryana & Ors. — reg.
Ref: Your email dated 10.02.2025.
Sir,

With respect to the subject cited above, may I inform you that there is no

updated information yet and the current status as submitted on 08.08.2024 still stand.

Yours faithfully,

(C. LALDUHAWMA)
Member Secretary
Mizoram Pollution Control Board

Mizoram New Capital Complex (MINECO), (
nj Thlanmual Road, Khatla, Aizawl, Mizoram — 796001, Phone: 0389-2336591

S — website: www.mpcb.mizoram.gov.in email: mpcb@mizoram.gov.in

T W S
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MIZORAM POLLUTION CONTROL BOARD
No.H.88088/Poltn/104/19-MPCRB Dated Aizawl, the 27t June, 2024
To,
Shri Nazimuddin

Scientist ‘F’ & Head — IPC-II Division
Central Pollution Control Board

Sub: Acknowledgement
Ref: Your e-mail dated 19.06.2024.
Sir,

This is to acknowledge receipt of the CPCB letter No.CPCB/TPC-I/CM-
13011/92/2023 dated 14.05.2024.

May I bring to your notice that the requisite information is being collected from

Geology & Mining Department and Irrigation & Water Resources Department and the
compiled reports shall be submitted soon.

Yours faithfully,

(PC LALMUANPUI)
+ Environmental Engineer
Mizoram Pollution Control Board

ﬂ Mizoram New Capital Complex (MINECO),
1 4/ Thlanmual Road, Khatla, Aizawl, Mizoram — 796001,  Phone: 0389-2336591 7
%@& website: www.mpcb.mizoram.qov.in email: mpcb@mizoram.gov.in ___ 13
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K4
"*; NAGALAND POLLUTION CONTROL BOARD
» R Signal Point, Di - 797 ;
\see= et Chaes Dimseu 767112, Negalang
Website: www.npcb.nagaland.gov.in e-mail: npch2@yahoo com
NPCB/NGT O.A. No. 581/1 . » Dated 14/02/2025
To
e Member Secretary
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi - 110032
Sub:

In the matter of Hon’ble NGT O.A. No. 581 of 2022 titled as Vikas Kumar v/s
State of Haryana & Ors.

Ref: No.CM-1 3011/92/2023-LAW-HO-CPCB 07 February 2025
Sir,

With reference to your letter cited above, it is to bring to your notice that the
Statutory/policy framework regarding construction of temporary bridge across river
channels for carrying out mining and allied activities, guidelines permitting construction
of temporary bridge across river channels for carrying out mining and allied activities
and alternative practice regarding construction of temporary bridge across river
channels have not been formulated in the state of Nagaland. As such
document/policy/guidelines are not available. The information is fumnished in the
Prescribed format (Annexure-A).

This is for your kind information.

Encl: As above

Yours faithfully,

<>
(K. Hukato Chishi IFS)
Member Secretary
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Annexure -A

Subject: Permissibility of temporary bridge across river channels for carrying out
mining and allied activities

Information

SPCB

Mining Dept.

Irrigation Dept.

Statutory/Policy framework

regrading construction of
temporary bridge across river
channels

No

No

No

Any guidelines permitting
construction of temporary bridge
across river channels

No

No

No

Any alternative practice adopted
regarding construction of
temporary bridge across river

channels

No

No

Member Secretary
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4@ + NAGALAND POLLUTION CONTROL BOARD
S d Signal Point, Dimapur — 797112, Nagaland
IR Tel 03862-245727, TeleFax, 03862-245726
s Website www npcb nagaland gov in e-mail_npcb2@yahoo com
NPCB/NGT OA No. 581/ F9 Y Date: 10-07-2024
To Ene t@sm'—ﬁ@ qre
\Kientist F& aRder w, gdl o o, Resd-1io 03,
Head — IPC-II Division 24 JUL 2024
Central Pollution Control Board
Parivesh Bhawan. East Arjun Nagar Centrai Poifutian Lontro! Board

Parvesh Bhawan, East Arjun Magar. Delhl- 117077

Delhi 110032

Sub: In reference to Hon’ble NGT OA No. 581/2022 (IA No 728/2023 and 1A No. 595/2023)

Sir.

order dt.-30.04.2024

In reference to the above cited subjectl. it is to bring to your notice tha
Statutory/Policy framework regarding construction of temporary bridge across el
channels. guidelines permitting construction of temporary bridge across river channels and
alternative practice regarding construction of temporary bridge across river channels have
not been formulated in the state of Nagaland. As such document/policy/guidelines arc not
available.

Enclosed: Format

Yours Sincerely.

s

(K HUKATO CHISIIL 1S)
Member Secretary
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Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

SI. | Information SPCB Mining Department Irrigation Department
No.
1. Statutory/Policy framework regarding No No No
construction of temporary bridge across river
channels
2. Any guidelines permitting construction of No No No
temporary bridge acioss river channels
B Any alternative practice adopted regarding No No No

construction of temporary bridge across river
channels

Member Secretary
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Annexure -}

ary bridge across river channels for carrying out mining

and allied activities,

L T ===
; Information Answers from Irrigation
o Department (WRD)
1. Statutory/Policy framework regarding construction of No
temporary bridge across river channels.

& Any guidelines permitting construction of temporary No
bridge across river channels.

3 Any alternative practice adopted regarding construction No
of temporary bridge across river channels.

-

/
. y(ltg./
Chief Engineer
Water Resources Department

Nagaland: Kohima
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Subject Permusibility of temporary bridge across river channels for carrying out mining and

allied activities. ’

A

Skne Information Mining Department )

I Statutory/Policy framework regarding construction of No
temporary bridge across river channels

2 | Any gwidelines permitting construction of temporary No
bridge across river channels

3 | Any alternative practice adopted regarding No

| | construction of temporary bridge across river channels B ]
7

(KHIKIYA RENGMA)

Director
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pe Tel : 0674-2562368/2561909
= i o hlEPABXt;ZGS:BDO
-mall: paripes _@OSQC oard.org
‘\ggl.’ Web site : www.ospchoard.org
STATE POLLUTION CONTROL BOARD, ODISHA
(Forest, Environment & Climate Change Department, Govt. of Odisha)
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIIl
Bhubaneswar - 751012
No. /Y(&¥ / IND-1-MSW-24/24-25 Date 07/0?/202—‘1/
By Speed Post / By E-mail
To,

RACNAT

The Scientist F & Head - IPC- II- Division,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: OA No. 581/2022 PB in the matter of Vikas Kumar -Vs- State of
Hariyana & Ors- reg.

Ref: Your Letter No. CPCB/IPC-11/CM-13011/92/2023, Dtd.14.05.2024.
Sir,

Please find enclosed herewith the information pertaining to State Pollution
Control Board, Odisha and Water Resource Department, Govt. of Odisha, in the

format in compliance to the Order dtd.30.04.2024 of the Hon’ble NGT as mentioned
above.

However, the information pertaining to Mining department is yet to be
received. After receipt of the information from Mining Department, Govt. of Odisha,
the same will be forwarded to you for further necessary action at your end.

This is for your information and necessary action.

Yours faithfully,

Encl: As above

ME FCREﬁ}

AV AR A ANNAINIANANDA

—
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Subject : permissibility of temporary bridge across river channels for carrying out mining and allied

activities
Sl. No Information SPCB Mining Dept. Irrigation Dept.
1. | Statutory Policy framework No Status to be | No
regarding construction of furnish by Mining
temporary bridge across river dept.
channels
2. | Any guidelines permitting No -Do- No
construction of temporary
bridge across river channels
3. | Any alternative practice No -Do- No
adopted regarding
construction of temporary
bridge across river channels

‘PSP RACMAT FMAINT ANN A ANA ATA IAAA A
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GOVERNMENT OF PUDUCHERRY

DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PUDUCHERRY POLLUTION CONTROL COMMITTEE
34 Floor, PHB Building, Puducherry-605 005.
Telephone: (0413) 2201256; Telefax: (0413) 2203494.

To

/Tfe Member Secretary,
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Sir.

Sub: Directions under Section 18 (1) (b) of The Water (Prevention and Control of
Pollution) Act, 1974 regarding compliance of orders dated 30.04.2024 and
10.01.2025 in O.A. No. 581 of 2022 titled as Vikas Kumar v/s State of Haryana

L

Puducherry, the [9 4 FEZB 2025

9R37 Wae 7 orf= R, Rreei-110032

27 FEB 2025

Central Pollution Conirg! Board
Parivesh Bhawan, East Arjun Nager, Delhi-110032

& Ors. — Compliance Report — Furnished — Reg.

Ref: i) L. No. CM-13011/92/2023-LAW-HO-CPCB dated 07.02.2025 received on

18.02.2025.

ii) This office letter of even No. dated 29.07.2024.

With reference to the above, the requested information on statutory/policy framework
and guidelines for construction of temporary bridge across river channels for carrying out

mining and allied activities developed by U.T. of Puducherry is enclosed herewith in the

prescribed format.

Encl: As Above

Yours sincerely.

N ok

——

(Dr. N. RAMESH)
MEMBER SECRETARY
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Permissibility of temporary bridge across river channels for carrying out mining and

allied activities

construction of temporary bridge across river
channels

S. Information SPCB Mining | Irrigation
No. Dept. Dept.
L Statutory / Policy framework regarding
construction of temporary bridge across river
channels
2. Any guldel}nes permitting -~ construction of Nil Nil Nil
temporary bridge across river channels
3. Any alternative practice adopted regarding

Note: No temporary bridge work across rivers / channels for carrying out mining and allied

activities has been constructed so far in U.T. of Puducherry.
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No. 2119/DSTE/PCCC/NGT/EE/2024/ (9 <3
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PUDUCHERRY POLLUTION CONTROL COMMITTEE
374 Floor, PHB Building, Puducherry — 605 005.

Telephone: (0413) 2201256 ; Telefax: (0413) 2203494,

- Puducherry, the 2 9 1:,?!_ 2024]

To

Shri. Nazimuddin,

Scientist 'F’,

Head - IPC-II Division,

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Sir,

Sub: Hon'ble NGT Order dated 30.04.2024 in OA No. 581/2022 (IA No. 728/2023
and IA No. 595/2023) titled Vikas Kumar vs. State of Haryana & Ors.

Ref: L. No. CPCB/IPC-1I/CM-13011/92/2023 dated 14.05.2024 of received vide
email dated 06.06.2024.

With reference to the above, the requested information on statutory / policy framework
and guidelines for construction of temporary bridge across river channels for carrying out
mining and allied activities developed by U.T. of Puducherry is enclosed herewith in the

prescribed format.

Yours sincerely,

o

(Dr. N. RAMESH)
Member Secretary

Encl: As Above
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Permissibility of temporary bridge across river channels for carrying out mining and allied activities.

Irrigation Dept.

temporary bridge across river channels

3 Any alternative practice adopted regarding
construction of temporary bridge across river
channels

S. Information SPCB Mining Dept.
No.
I Statutory/ Policy framework regarding
construction of temporary bridge across river
channels
2 Any guidelines permitting construction of
Nil Nil Nil

Note: No temporary bridge work across river / channels for carrying out mining and allied activities has been constructed so far in U.T. of

Puducherry.
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T PUNJAB POLLUTION CONTROL BOARD
N
No “17’0{ Dated. 25’7’3}9,!/‘
To

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Subject: Directions under Section 18 (1) (b) of the Water (Prevention and
Control of Pollution) Act, 1974 regarding compliance of orders
dated 30.04.2024 and 10.01.2025 in O.A. No. 581 of 2022 titled
as Vikas Kumar Vs State of Harvana & Ors.

Reference: Your office letter no. CM-13011/92/2023-LAW-HO-Central
Pollution Control Board dated 07.02.2C25.

It is intimated that the information w.r.t. subject cited information
has been obtained from the concerned departments. The compiled

information is attached herewith for kind perusal & further necessary action,

please.
DA/- As above % e
L) A
Member Sec elary

e

—

B 41T ol Torgo] aTS
aRew 7aa, Wi et R, Red-110032

02 APR 2025

Gentral Pollution Control Board
Parivesh Bhawan, East Arjun Nagar, Dihl-110032

IIEIE IG5, 3T I, Ufem™&™-147001
Vatavaran Bhawan, Nabha Road, Patiala -147001
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (O)

Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com | 150
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Regarding permissibility of temporary bridge across river channels for

carrying out mining and allied activities

Sr. | Information SPCB Mining Drainage
No (A) Department | Department
(B) (©)

1 | Statutory / Policy | No No Yes, it is stated
framework regarding | guidelines/ there is no
construction of | policy specific policy for
temporary bridge | framework constructing
across river channel | regarding temporary

2 | Any guidelines | construction No bridges  across
permitting of | of temporary river  streams/
temporary bridge | bridge across channels.
across river channels | river channels However, there

3 | Any alternative | have been No are policies for
practice adopted | framed by the constructing
regarding Board. bridges over
construction of canals & drains in
Temporary Bridge which the

\ across river channels process &

; charges
applicable have
been  detailed.

!

Copy of polices is
attached as per
Annexure-1 & 2,

Note:- The information at B & C above have been obtained from the Department of
Water Resources, Punjab.
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GOVERNMNET OF PUNJAB
DEPARTMENT OF WATER RESOURCES

NOTIFICATION
WR-IRWRO03/11W1/ 8 _ The, 6th, January, 2023

The Govemor of Punjab is pleased to formulate policy regarding “Construction of Bridges on
canals/Drains on the request of private entities”

1. Application Form

1.1The applicant shall apply in a standard application Performa (Annexure A) through
online portalof WRD (Water Resources Department)
i.e,https://irrigation.punjab.gov.inen.

1.2 The NOC shall be given subjected to obtaining required clearance by the applicant from
the Forest Department, PWD (B&R), NHAI, Mandi Board and approval of General
Arrangement Drawing by Design Water System of WRD, Punjab. A copy of NOC shall be
endorsed by the WRD to all the concerned department.

1.3 In case the applicant wants to construct Bridge/Ramp at his own cost, then along with
the application form he will be required to submit the requisite documents as detailed
in Annexure-B.

1.4 In case the constructior of Bridge/Ramp, involves use of private land, the applicant
will be required to provide No objection Certificate (NOC) from such private land
owner(s).

1.5 The application shall be accompanied by processing fees amounting to Rs.25,000/- (non-
refundable) in the shape of Bank Draft in favour of the concerned Executive Engineer or
through online mode,if bridge is to be used for any purposeother than agricuiture.

1.6 The Applicant shall be bound to furnish along with the application an undertaking to
deposit the charges as specified In these guidelines or such enhanced charges as may be
specified by the competent authority later in this regard.

1.7 Incomplete applications shall not be processed and shall be rejected outright.Processing
fee shall not be returned in such an event.

2. Schedulc of Charges

2.1 For Bridges, Foot bridges including Ramps and other allied works connected to bridges

A) Facilitation Charges:

Clear span of Connection with
Carrlageway type of Road
National
Highway or Rs. 8 Lakhs
State Highway
Major district”
<15 Feet Road and Other | Rs. 5 Lakhs
District Road

Aty Purpose otfier Rural Road Rs. 3.5 Lakhs

than Agriculture National
Highway or Rs. 16 Lakhs
State Highway
> 15 Feet Major district
Road and Other | Rs. 10 Lakhs

Usage Charges

Rural Road Rs. 7 Lakhs )J

District Road B
| V)
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Note:- If 1 : .
he connecting road is Szmalcd road), it will be considered as Rural Road.

?r‘i’dc"i'"g% shall be levied from individual small and marginal farmers, provided that
o8 ge shall not be used for any purpose other than agriculture at any stage or time. L
e abovc.chargcs are for single bridge. It will be multiplicd by the number of Bridges

demanded in casc of more than one bridge.

The abov b , s
he above charges arc inclusive of construction of ramps along with Bridges.

B) Departmental Charges:

In cas ; g
e c:c the beneficiary desires to get the work done from Water Resources Department,

partmental charges @ 10 % on estimated cost of work with rate prevalent at the time of
exccution of work shall be charged in addition to cost of work.

2.2 For Construction of Ramps for approach on canal Banks

ln'cascs where only permission for construction of ramp is sought to provide connectivity 10
adjacent colony/ factory/ industry/ housc/commercial or non-commercial facility Aand ctc., onc
time fz.xcililalion charges shall be levicd for permitting construction of ramp(s) as it enhances the
financial value/ price of the property for which it is sought. The charges shall be as under.-

A) Facilitation Charges:

(i) Where ramp is to be constructed on earthen banks of Canal/Drain:

Connection with type of Road Charges

National Highway/State Highway/ Major district | 100,000/
Road and Other District Road
Rural Road 50,000/-

Note: - If the connecting road is katcha (un-metaled road) than it will be considered as Rural
Road.

The beneficiary at hissher own cost shall maintain the length of road (link road) from property of
the beneficiary to the existing government road. The design/drawing for the construction of the
ramp shall be got approved from Design Water System, Water Resources Department, Punjab.

(ii) Where the construction of ramp provides access to a metaled road:

In addition to (i) above, the beneficiary shall construct metaled road of a ‘Class of

loading’ matching to the existing road.

Provided that the approval for ramp shall be accorded only after the construction of the

link road.

(iii) Where ramp is to be constructed on an abandoned Canal where public (Government)
road has been constructed: Charge shall be levied as mentioned in Para (i) above.

(iv) In case of an Individual Farmer:

No Facilitation charges shall be levied from individual farmers, provided that ramp shall
not be used for any purpose other than agriculture at any stage or time.

However, the beneficiary shall have to bear the actal cost of work as per design &

specifications of Water Resources Department.

B) Departmental Charges:

partment then

In cuse the beneficiary desires to get the work done from Water Resources De _
¢ the time of

departmental charges @ 10 % on estimated cost of work with rale prevalent a
exccution of work shall be charged in addition to cost of work, \ﬁ/
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23 The applicant shg|) ensure proper mainten

. 3
3 ) rocessing of applications

3.1 Application shall be
Head Qu
Stand

ance of Bridges and Ramps during its lilc span.

accepted only through online portal and Executive Engineer/Canals at
anter shall act as o Nodal officer for timely disposal of such cases in accordance with
ard Operation Procedure (SOP) 1o be issued by the Government.

3.2 The requisite documents/N
Enginecr. He
that the propo

OC's etc. would be routed and scrutinized by the Executive
shall carry owt detailed appraisal of the proposal making assessment of the impact
sal may, if accepted, have not only on the safety and operation and maintenance of

the existing works but also on the future requircments of any widening/decpening/remodelling of
the canal/ drain or other appurtenant works by the Department.

3.3 After acceptance/ approv
(Annexure-C) shall be execut

of Water Resources with A
website

al of the proposal by the Competent Authority, an Agreement
ed by the concerned Exccutive Engincer on behalf of Department
pplicant. The sipned agreement shall be uploaded on Department

3.4 The Applicant is required to deposit the facilitation charges as specified in Scction 2 of this
policy and execute an Agreement with the Department within 15 days from the date of issue of

the Letter of Intent. The exccution of the agreement shall enable the applicant to commence
exccution of related works.

3.6 Permission granted to the applicant under this policy will not be transferable.

3.7 Once the permission is granted the applicant shall be bound to commence the construction
within 6 months from the date of sanction of such permission. In case the construction is not
started within this period the permission will be revoked and any fees/charges shall be forfeited.

4, Competent Authority for Approvals

4.1 The competent authority for approval of Bridges, Foot bridges including Ramps and other
allied works connected to bridges is Concerned Chief Engineer. |’

4.2 The competent authority for approval for Construction of only Ramps for approach on
canal/drain Banks is Concerned Chief Engincer.

4.3 If in any case, permission shall be accorded for the construction of bridge where the distance
of the proposed bridge from existing/approved bridge on either side is less than 500 meter than
these user charges mentioned above in 2\.1 shall be increased by 50% or as per decision of the
committee constituted herewith. The application duly recommended by the concerned Executive
Engineer and Superintending Engineer shall be considered by committee comprising of the
following officers -

L. Principal Secretary, WRD ' Chairman
2. Chief Engineer/Canals Member Sccretary
3. Chief Engincer/Drainage Member
4. Financial Commissioner, Forest/Representative Member
3. Administrative Secretary, PWD (B&R)/Representative Member

6. Any other member required, if any,
This Committee shall meet, as and when required

4.4 The vetting of General Arrangement Drawing (GAD) of above said cases shall be done by
Chief Enginecr/Design Water System, WRD, Puinjab.

™
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5. Compliance of Technical Standards and Safety conditions:

?'l ”’L APP“cnnl shall execute the works strictly as per the standerd Codes of Practice. PWD
specilications and Approved General Arrangement Drawing.

5.2 The applicant shall, in the course of execution of Bridge/Ramp and maintenance thereof,
ensure 1o adhere to all the safety Standards applicable as per relevant guidelines of the
Government of Indis/ State Government,

5.3 The _Applicunl shall ensure that cach of the Bridge/Ramp, for which permissions has becn
granted, is easily approachable for maintenance and opcration.

6. Indemnity Bond:

The applicant shall indemnify the Government or any executing agency against any loss of
life or property in the process of execution of work(s) or against any claims thereafter during the
period of Operation & Maintenance of such infrastructure at all times. The Applicant shall
submit the Indemnity Bond on a non-judicial stamp paper of Rs. 100/- denomination. duly

attested. (Annexure-D)

7. Conditions

The permission shall be accorded on the following conditions:-

I

10.

The cost of the construction as well as the maintenance of the above said bridges/ramps

will be fully bome by the applicant.
The construction of this bridge/ramp shall in no way hinder the functioning of existing

canal nor interfere with its operation and maintenance.
The ownership of the bridge/ramp shall remain with the Water Resources Department

and the bridge/ramp can be remodelled by the WRD at its discretion, as and when

required.
I additional land and permission is required for the construction of said bridge/ramp the

same will be abtained by the applicant at his own cost.
The bridge/ramp shall be allowed to be used by any one and shall not be used exclusively

by the applicant.
The department will not be responsible for any 3rd party damage during or after the

construction of the bridge/ramp. _
When at any point of time the bridge/ramp is remodelled /demolished no compensation

will be paid to the applicant.

An indemnity bond will be given by the applicant that he accepts to indemmify the
Government for any loss or charges due to construction of this bridge/ramp.

The applicant shall pay to the Government facilitation charges for utilization of
Government land and infrastructure as per policy of the Government prevalent from time

lo time.
That the applicant shall be responsible for obtaining any clearances required from Forest

Department, NHAI, PWD (B&R), Punjab Mandi Board etc.
The bridge/ramp will be constructed by the Water Resources Department based on the

drawing approved by the competent authority and the cost thereof including the

departmental charges will be borne by the Applicant.
The work will only be started after the entire cost of the work und charges is deposited

by the applicant to the Water Resources Department.
The cost of the work may increase during the actual execution of the work and the

applicant has to deposit the additional cost, if any.
The execution will be checked through departmental Vigilance & Quality Assurance

(S

Wing.
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8. Amend
mcnts/Rclnxution/lnternrelation of prov

Principal Secretary
authority 1o amepdy,

9. Applicability-

The policy
¥ would be effective f;
eclive f i - . , 2
Sovermment and Stlpcrsedeql;\uc lror_n lhu‘ date of its notification in official Gazette of Punab
: previous instructions/directions/notifications issuced from time to

time in this repard Thi ,
5 regard. This carlier policy is hereby repealed.

ision of the Policies:

to the Gover, s . .
relax/inter c':m":'“ “’! Punjab. Water Resources Department shall be the final
Pret provisions under the Policy.

N

Prinfﬁ’l Secretary,
Governemtn of Punjab

Department of Water Resources

A o 1

A copy of the above is forwarded to the Controller, Printing and Stationery. Punjab SAS

Nagar with a request (o publish this notification in official Gazette (Extra Ordinary) and supply

50 copies thereof to this department for official use.

Sodeth, Pumart

Under S@[et:lry Water Rescurces

Rtk e il "°3/r/aoa:s—1w'#/z'a Dated: 0 -¢/~ 223

A copy of the above is forwarded to the following for information and necessary action.

[. Chief Engineer, Canals, Department of Water Resources. Punjab, Sector-18. Chandigarh.
2. All Exccutive Engineer. Department of Water Resources, Punjab through Chief Engincer
(Canals), Department 6f Water Resources, Punjab. Chandigarh.

Znaleah Cumant

Under Secrctary Water Resources

K
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GOVERNMNET OF PUNJAB

DEPARTMENT OF WATER RESOURCES

NOTIFICATION

WR-IRWRO03/1W1/ 39-40

The, 15th, Februrary, 2023

The Govemor of Punjab is pleased to formulate Standerd Operating Procedure (SOP) and

Timeline for processing of Construction of Bridges/Remps under the policy on construction of bridges

on canals/drains in continuity of WR-IRWRO3/IW1/ 8, Dated 06.01.2023 regarding *Construction of

Bridges on canals/Drains is framed as under: -

Sr. Status of TURN
no.| LEVELS NAME OF THE ACTIVITY application | AROUND [ REMARKS
on portal TIME
(in days)
1 Executive The online application submitted by applicant ’
Englneer! | (a5 per Annexure A of the Policy) on the
Head
portal along with requfrsd fees and
Office - S !
documents (if any) will be directed to the
account of Executive Engineer, Head Office
who as per policy will assess the proposal
and will forward the case to concerned
Executive Englneer at the fleld level for
verification of data, any addition required
therein and comments,
2 | Executlve After obtalning the case from Executive |Application
Englneer/ Engineer/Head  Office, the Executive [Submitted
— Englneer/Field office shall appoint a nodal |'°F APProval
Offi =
o officer who will scrutinize the case as per L -T+5.
Policy and returns the case as per Annexure
A1 (attached below).
3a | Exacutive Approval by  CE: The Executive |Application
Englneer/ Engineer/Head Office based on comments |under
Hoad Office | ot Eyecutive Englneer/Field Office shall |POcess  at
approve or reject the case. In case the Competgnt
. Authorlty
application Is accepted, the case shall ba
T2=T1
forwarded for the approval of CE/Canal.
+4
The EE/Canal HQ shall also ensure that the
approval shall be issued by the Ccmpetent
Authority within five days and the case shall
be forwarded to EE/DWS,
T |
\
\
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e ———

BglRaat Engineer/Haaq of e Executve. appiaton
| Head Office i Ce based on Comments |under
approve °V° Engineer/Fleld ofnee shall . [Process et
a T relect the cage, 1y case the |COMPetent
f:r:l:::n lsc:ceeme"' the caso shall by |
: the  approval by the
Committee as per Section & of the Polley
which shall be held once in a quarter.
The EE/Canal HQ shall also ensure this
commlittee meeting and the approval shall
be Issued within 3 days of committee sitting
and the same shall b forwarded to
EE/DWS.

L | Executlve Execulive Engineer/DWS prepare/vet the |Drawings W In case the
Englneer/ drawing, &s per existing Pollcy/PRC for |under applicant
DWS GAD of Bridges. The EE/DWS shall then [preparation desired to

forward the Drawings to EE/Fleld Office for Sonst
the preparation of estimate, He Bk ge
by himself.
Then the
cost of
bearing
capacity,
process,
velting of
drawing and
processing
fees shall
be borne by |*
the
applicant
and shall be
as per the
approved
notification.
5 | Executive Once the GAD Is approved, The EE wil Estimate Th=Tn
Englneer/ prepare the estimate as per the drawings junder "
Fleld Office and submit It for vetiing of Superintending  |Preparation
Englneer through EPMS
€ |superintending | TM® Superintending Engineer shall submlt |Estimate  |T5=Th -
n—_ the checked cese to Concerned Chlef |under +2
Englneer after checking shall forward the |approval
L case for approval through EPMS. | N D
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The chief wiil
chlef Engineer approve thg cas
@ through Ap
proved [Te=T5

and pending 2
for

sl EPMS. After 8pproval the cgge shall be

sent back to the EE/Field Office for
Issuance of Lol (Letter of Intent) and
subsequently execution of agreement as
per Annexure C of Policy.

Agreement

| e

Executive | The Executive Enginger
/Fleld Office shall r«pproved T7=T6+15

Englneer/Fleld | “P°8d the agreement on the portal, The |ang

a
application is closed. s
Office Agreement Policy)

Executed

Total Process Time 60 Days

Princlpal Secretary,
Baluh 10.02-20% Government of Punjab
Department of Water Resources

Endst No: WR-IRWR03/1/2023-1W1/39 ' Dated: 15.02.2023

A copy of the above Is forwarded to the Controller, Printing and Statlonary, Punjab SAS Nagar
with a request to Publish this nollfication in officlal Gazette (Extra Ordinary) and supply 50 coples

thereof to this department for officlal use.

Zude (0‘4%""

Under Secretary Water Resources

Endst No: WR-IRWR03/1/2023-IW1/40-41 Dated: 15.02.2023

A copy of the above Is forwarded to the following for Information and necessary action:

1, Chief Engineer, Canals, Depariment of Water Resources, Punjab, Sector-18, Chandigarh.

2 All Executive Engineer, Department of Water Resources, Punjab through Chief Engineer

(Canals), Department of Water Resources, Punjab, Chandigarh.

gm( QJ/\ (bﬂ”‘“*’f

Under Secretary Water Resources
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Ahnémowr 2

BPunjab Gooernment Gazette
EXTRAORDINARY
Published by Authority

CHANDIGARH, WEDNESDAY, FEBRUARY 19,2025 (MAGHA 30, 1946 SAKA)

GOVERNMENT OF PUNJAB
DEPARTMENT OF WATER RESOURCES
(Works Branch)

NOTIFICATION
The 19® February, 2025

No. WR-IRWR03/1/2023-I'W1/595.~Policy regarding granting NOC for allowing Construction
of bridges/ramps on canals/drains and Temporary Use of Government Land.

Objective: The objective of the Policy is-

(i) To lay down specific policy guidelines prescribing a uniform procedure to be adopted and the
charges to be levied from the Project Proponent seeking NOC for allowing Construction of
bridges/ramps on canals/drains and Temporary Use of Government Land from Department of
‘Water Resources;

(ii) To ensure that NOC is issued in transparent and legal manner by the Department of Water

- Resources.
1. Introduction:

a.  This policy may be called the Policy regarding Granting NOC for Allowing Construction of
Bridges/Ramps on canals/drains and Temporary Use of Government Land.

b. It shall come into force from the date of Notification in the official gazette.

2. Definitions:

a.  Inthis Policy, unless the context otherwise requires:

().  “Bank” means the land available with the department adjacent to canal/drain/river.
(ii). “Chief Engineer” means the Chief Engineer, Canals or Drainage as the case may be, of Water
Resources Department, Punjab
(iii). “Collector rate”, also known as the circle rate means rate fixed by the Revenue Departinent of

land and property used for various administrative and taxation purposes.

(1321)
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(iv).

).
(vi).

(vii).

(viii).

(ix).

).

(xi).

“Executive Engineer” means the Executive Engineer Canals or Drainage as the case may be,
of Water Resources Department, Punjab

“Government” means the Governument of Punjab in the Departinent of Water Resources.
“Permanent Construction” means structures and facilities designed and built for long-term
use.

“Portal” means the web-portal designed for dealing of such cases by the Departient of Water
Resources.

“Private Entity” means an organization owned and operaied by private individuals or groups,
not affiliated with or operated by the government.

“Project Proponent” means the individual, organization, or entity that seeks NOC or initiates
or sponsors, and is responsible for the development and implementation of Project
“Superintending Engineer” means the Superintending Engineér, Canals or Drainage as the
case may be, of Water Resources Department, Punjab.

“Temporary Use” means constructions not intended to be permanent, including roads and
their appurtenant works, parks, walkways, and other structures, as certified by the Executive
Engineer of the Water Resources Deparunent.

The words and expressions used but not defined in this Policy, but defined in. various irrigation or

water resources related laws in the State, shall have the same meanings respectively assigned to

them in those laws, In case of any doubt, Chief Engineer shall be the final authority.

Applicability:

This policy addresses the issuance of No Objection Certificates (INOC) for the construction of

bridges/ramps on canals/drains, as well as the temporary n1se of government land. The issuance of

NOCs for the laying of pipelines shall be dealt by a separate policy alrsady notified by the

govern.men[.

The policy would be effective from the date of its notification in official Gazette of Punjab

Government and supersedes all previous instructions/directions/notifications issued from time to

time in this regard.

Application Procedure:

Common Procedure:

i. The Project Proponent shall apply online in the application Performa along with required
documents as per the Notification issued by the Government from time to time.

ii. The application must be submitted with the processing fee as stipulated under this Policy. The
fucilitation charges, as determined by this Policy, shall be payable prior to the issuance of the
NOC.

iii. The processing fees (non-refundable) of Rs. 25,000/-, shall be submitted through online portal
or in the shape of Bank Draft in favour of the Chief Engineer, Head Quarter Department of
‘Water Resources payable at Head Office, Chandigarh.

In case of Bridges for Agricuiture use

(i) The Project Proponent will be required to obtain a Resolution from village panchayat
endorsing the proposed bridge/road. In order to avoid multiple applications from one village,
endorsement from Panchayat is mandatory, so that bridge may be approved at ideal location
only. .

(ii) The Project Proponent will also be required to obtain approval from the District Expert
Committee notified by the Government vide Notification No-WR-IRWR 03/1/2023-
IW1/2535 dated 05/07/2024 or as notified by Government from time to time.
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(ii)The application will be submitted on portal after getting the resolution approved from

panchayat and expert committee approval.

e. Rejection of applications:
Incomplete applications will be rejected. Processing fees shall not be returned in such events.
5 Schedule of Charges:
a.  For Bridges (Road/Railways), Foot bridges including Ramps and other allied works
connected to bridges:
i Facilitation Charges:
Connection with type of
Usage Clear span of Bridge Charges
: Road
National Highway or State D
Rs. 8 Lakhs
Highway
Major district Road and Other
< 15 Feet Rs. 5 Lakhs
District Road
Rural Road Rs. 3.5 Lakhs
Any Purpose other < 3 :
e Agiioulnis National Highway or State A
Highway
> 15 Feet Major district Road and Other e
Rs. 10 Lakhs
District Road
Rural Road Rs. 7 Lakhs
. X For all Railway Bridges
For Railway Bridges | . NA Rs.16 Lakhs
irrespective of span

.

ii.

iii.

ii. Ifthe connecting road is Katcha (Un-metaled road), it will be considered as Rural Road.

iii.

attached in Annexure ‘A’.

The facilitation charge shall be calculated as per clear span of bridge as illustrated in figure

iv. Bridges used exclusively for agricultural and religious purposes are exempted from above

applicable charges.

more than one bridge is required.

The above charges are for single bridge. It will be multiplied by the number of bridges in case

vi. The above charges are inclusive of construction of ramps along with bridges.

For Construction of Ramps for Approach on Canal/Drains Banks

In cases where only permission for construction of ramp is sought to provide connectivity to

adjacent colony/ factory/ industry/ house/commercial or non-commercial facility /land etc., one

time facilitation charges shall be levied, as under; -

Facilitation Charges:-

Connection with type of Road

Charges

and Other District Road

National Highway/State Highway/ Major district Road | 100,000/~

Rural Road

50,000/~

If the connecting road is Katcha (Un-metaled road), it will be considered as Rural Road.

The Project Proponent at his/her own cost shall maintain the length of road (link road) {from

property of the Project Proponent to the existing government road.
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iv. Where the counstruction of ramp provides access to a metaled road, in addition to b (i) above,
the Project Proponent shall construct metaled road of a 'Class of loading' matching to the
existing road.

Provided that the approval for ramp shall be accorded only after the construction of
the link road.

V. Where ramp is 1o be constructed on an abandoned Canal where public (Government) road has
been constructed; same charges shall be levied as mentioned in Para b(i) above.

vi. Ramps used exclusively for agricultural and religious purposes are exempted from above
applicable charges.

(3 For Temporary Use of Government Land: In case permission is sought for Temporary

Use of Goyernment Land, the following charges will be levied:-
["sr. No Description Fee/ Charges Remarks
* Valid for completion period
+ 1 month
@ 10 % of the collector rate of | « Refundable subject to the
€L, Bank departmental land involved subject to satisfaction of engineer in
guarantee minimum 100,000/~ charge
* Non-interest-bearing amount
@ 30 % of the collector rate (Collector
rate Up to 25 lacs per Acre) of
deparunental land involved subject to
minimum of ¥50,000/-
@ 20 % of the collector rate (Collector
o Facilitation rate from 25 lacs to 75 lacs per Acre) of | |\ . _lefundable
Charges deparumental land involved subject to
minimum of ¥1,00,000/-
@ 12.5 % of the collector rate (Collector
rate above 75 lakhs) of departimental land
involved subject to minimum of
¥1,00,000/-

i Private entity shall be bound to pay compensation charges for Right of Use in addition to the
above charges i.e. @ 200% of the facilitation charges, irrespective of cost of land which shall
be non-refundable. An example of the calculation is given at Annexure-B.

. The proposal for Temporary Use of Government Land may include construction of Ramps,
separate charges for Ramps shall not be levied in such cases.

T 1. Resettlement/Relocation of any structure of the Departmert of Water Resources affected by
the proposed project will be borne completely (including Cost, NOCs, etc.) by the Project
Proponent which shall be a part of agreement as notified by Government.

iv. The purpose of Application shall remain same for which the original NOC sought and shall

vi.

vii.

not be altered in future. In case any discrepancy is noticed, the NOC shall be cancelled after
giving a notice but without any compensation to the Project Proponent.

All  the State Departments/Boards/Corporations/Central Government Departments
Authorities/ Public Sector Undertakings (PSU), etc. will have to pay both bank guarantee and
facilitation charges.

In case of development of public infrastructure/beautification where the request received
from NGOs/ Registered Public Welfare Organisations, various charges will be decided by
Government.

The Project Proponent shall furnish a Bank Guarantee in favor of the Executive Engineer,

Water Resources Deparunent (WRD). In case the Project is not completed in the scheduled
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time, the Bank Guarantee shall be renewed/got extended by the Project Proponent
corresponding to the revised completion period + 1Month. The Project Proponent shall obtain

formal permission for time-extension from the Executive Engineer.

viii. ‘Where the Project Proponent fails to meet his performance obligations within the agreed

time-frame, the Executive Engineer may en-cash the Bank Guarantee and undertakes

restoration of the site on its own, at the risk and cost of the Project Proponent.

The Project Proponent shall ens:re proper maintenance of Bridges, Ramps and Roads and its
appurtenant works during its life span.

Departmental Charges for works undertaken by Water Resources Department:

In case the Project Proponent desires to get the work done from Water Resources Department,
departmental charges @ 10% on estimated cost of work with rate prevalent at the time of

execution of work shall be charged in addition to cost of work.

Processing of applications

Application. shall be accepted only through online portal in accordance with Standard Operating
Procedure (SOP) to be issued by the Government.

After acceptance/ approval of the proposal by the Competent Authority, an Agreement (which
will be notified by the Govermment) shall be executed by the concerned Executive Engineer on
behalf of Departmant of Water Resources with Project Proponent. The signed agreement shall be
uploaded on Departmental Portal.

An Agreement wiily the Depdrtment shall be executed within 15 days from the date of issue of
NOC (including approval of GAD if any). The Project Proponent will be able to commence
execution of works, only after signing of the Agreement.

Permission granted to the Project Proponent under this policy will not be transferable. Further, the
permission will be applicable only for the period for which it has been granted.

Once the permission is granted, the Project Proponent shall be obligated to commence
construction within 6 months from the date of sanction of such permission, or in accordance with
the work plan approved by the concerned Executive Engineer, Departiment of Water Resources,
taking into account the canal closure for safety reasons. Any request for an extension shall be
subject to evaluation and approval by the field Executive Engineer, Department of Water
Resources, based on justification/reasoning provided by the Project Proponent.

Applications which are incomplete will be rejected as per clause 4 (c), a 21-day deadline is
mandated for rectifying deficiencies; failure will lead to removal of application from the portal,
necessitating a fresh application with repayment of processing fees if any.

Competent Authorlty

TFor Approvals Tor Bridges
i. The competent authority for approval of Bridges (including Foot bridges)/Ramps and other
allied works connected to bridges is concerned Chief Engineer.
Provided that for a bridge proposed within 500 meters on either side of an
existing/approved bridge, the facilitation charges mentioned in Para 5 (a) shall be increased
- by 50%, permission in such case shall be obtained from the committee constituted of the
following officers: -

1. Principal Secretary, WRD Chairman
2. Chief Engineer/Canals Member Secretary
3. Chief Engineer/Drainage Member
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4. Financial Comimissioner, Forest/Representative Member

5. Administrative Secretary, PWD (B&R)/Representative Member

6. Any other member required, if any.

The Comumittee shall meet, as and when required.

b. For Approvals of Ramps:
The competent authority for approval for construction of only Ramps for approach on canal/drain

Banks is concerned Chief Engineer.

& For Temporary Use of Government Land:

The Competent Authority for approval for Temporary Use of Government Land will be as follow:

Accepting/Rejecting
Type of structure Project Proponent
Authority
Paving of road State/Deparunents, Corporations/ Boards/ | Chief Engineer
Widening&: Authorities, Central Government departments/ | Canals/Drainage
metalling of | Corporations/ Boards/ Authorities/ Public
existing  metalled | Sector Undernakings (PSU), Private Enfities,
Road NGOs/ Registered Public ‘Welfare
Organisations, “Other category”’.
Any Temporary | State/Central Sovemment | Chief Engineer
Use that involves | Departments/Corporations/ Boards/ | Canals/Drainage
use of department | Authorities/ Public Sector Undertakings (PSU).
land
Any Temporary | Private Entities, NGOs/ Registered Public | Government
Use that involves | Welfare Organisations, ‘Other category’.
use of department
land

ii.

iil.

Project Proponents who do not fall under the aforementioner categories will be considered
under the ‘Other category’.
In case there are two parties for NOC for same land, the priority shall be given to

Government Departiment. Further, in case of both the parties are private, then the principle of

first come firsr serve shall be applicable.

If the application is deemed not to be in the public interest, lacks technical viability or is

otherwise unsuitable, the same shall be cancelled or rejected after giving reasons.

9. Compliance of Technical Standards and Safety conditions:

The Project Proponent shall execute the works as per the prevailing guidelines, rules, codes

and specifications.

The Project Proponent shall, in the course of execution of project and maintenance thereof,
ensure to adhere to all the safety Standards applicable as per relevant guidelines of the
Government of India/State Government, issued from time to time.

10. Vetting of General Arrangement Drawing (GAD):

i

il

iii.

The vetting of General Arrangement Drawing (GAD) of Bridge cases shall be done by Chief
Engineer/Design Water System WRD, Punjab.

The No Objection Certificate (NOC) granted under this policy for the bridge shall not absolve
the Project Proponent from the requirement of vetting the General Arrangement Drawing
(GAD)

In case the Project Proponent desired to construct the bridge himself then the cost of Bearing

Capacity, cost of protection works and processing fees shall be bome by the Project

165



3

1965

PUNJAB GOVT. GAZ. (EXTRA), FEBRUARY 19, 2025 (MAGHA 30, 1946 SAKA) 1327

Proponent as per Government notification no. WR-IRWRO03/01/2023-TW1/49 dated
28.02.2023 of "Hydraulic Vetting of General Arrangement Drawing (GAD)".

iv. In the case of ramps, roads, and their appurtenant works, the vetting of the General
Arrangement Drawing (GAD) is not required. Such works shall be strictly constiucted in
accordance with IRC guidelines, other applicable standard Codes of Practice, and PWD

specifications etc.

1x; Indemnity Bond:
The Project Proponent shall indemnify the Government against any loss of life or property in the
process of execution of works or against any claims thereafter during the period of Operation &
Maintenance of such infrastructure at all times. The Project Proponent shall submit the Indemnity
Bond (as notified by Government) on a non-judicial-stamp paper of Rs. 100/~ denomination, duly

attested.,

12. Conditions:

‘The permissions shall be accorded as per the conditions notified by government.

13. Amendments/Relaxation/Interpretation of provisions of the Policies:
Government shall be the final authority to amend/relax/interpret provisions under the Policy.

Sd/-
Chandigarh KRrISHAN KUMAR, IAS
Principal Secretary to Government of Punjab
‘Water Resources Department
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Annexure-A
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Al
Annexure-B
For Calculating the Charges Of Granting NOC Temporary Use of Government Land
Scenario 1
For Case Considering Collector Rate per Acre under 25 lakhs
For example Road to be constructed from RD 4000 to RD
8000 (18 ft width of road)
4000718 sft 72000
sqm 6691.45
Village Agricultural Collector Rate of the department land
% 13,50,000
to be used (example) per acre
per sft 30.99
Cost of Department Land based on Collector Rate comes
722,31,405
out to be Rs
Details of Charges to be collected T
Bank Guarantee 10%
1 T 2,23,140 A
(Refundable after 1 month) Rs
Facilitation Charges @ 30% for central/state
% 6,69,421 B
govt/PSUs/Board etc, Rs
Compensation charges for Right of Use Use in addition to
2 the above charges i.e.@ 200% of the facilitation charges for ¥ 13,38,843 C
Private Entity Rs
Charges to be paid by Central/State Government 4 ]

Departments/Corporations/ Boards/ Authoritles/ Public [ A+ B X 8,92,562
Sector Undertakings (PSU)

Refundable

govt/PSUs/Board Rs

b id b, e T 22,31,405 A
Charges to be pa Private Entit i
g P Y 4 +C ? ‘| Refundable

Scenario 2

For Case Consl-ﬂu'lug Collector Rate between 25 lakh to 75 lakhs ]

For example Road to be constructed from RD 4000 to RD

8000 (18 ft width of road)

4000*18 sft 72000

sqm 6691.45
“Village Agricultural Collector Rate of the department land
1 ¥ 30,00,000
to be used (example) per acre
per sft 68.87

Cost of Department Land based on Collector Rate Rs THSE0TE

Details of Charges to be collected

Bank Guarantee 10%
1 T 4,95,868 A

(Refundable after 1 month) Rs

Facilitation Charges @ 20% for central/state

¥9,91,736 B

168



1968

1330 PUNJAB GOVT. GAZ. (EXTRA), FEBRUARY 19, 2025 (MAGHA 30, 1946 SAKA)
Compensation charges for Right of Use Use in addition to
2 the above charges i.e.@ 200% of the facilitation charges for T 19,83,471 c
Private Entity Rs
Charges to be paild by Central /state Government "
£
Departments/Corporations/ Boards/ -Authorities/ Public | A+ B X 14,87,603
1 Refundable
Sector Undertakings (PSU)
A ¥ 34,71,074 =
har, to be paid by Private Entity 5
Charges paid by ate Entity +C & Refundable
Scenario 3
For Case Consldering Collector Rate abave 75 lakhs
For Example Road to be constructed from RD 4000 to RD |
8000 (18 ft width of road)
4000*18 sft 72000
sqm 6691.45
Village Agriculturul Collector Rate of the department land
¥ 1,00,00,000
to be used (example) per acre
per sft 229.57
Cost of Department Land based on Collector Rate Rs X 1,65,28,926
Detalls of Charges to be collected
Bank Guarantee 0%
1 X 16,52,893 A
(Refundable after 1 month) Rs
Facilitation Charges @ 12.5% for central/state
% 20,66,116 B
govt/PSUs/Board, Rs
Compensation charges for Right of Use in addition to the
2 above charges i.e.@ 200% of the funcilitation charges for % 41,32,231 L &
Private Entity Rs
T >Clmrgcs to Dbe paid Ly Central/state Government
A
Departments/Corporations/ Boards/ Authorities/ Public | A+ B X 37,19,008
Refundable
Sector Undertaldngs (PSU)
T A + B A
Charges to be pald by Private Entity T 78,51,240
+C Refundable

3319/2-2025/Pb. Gowt. Press, S.4.S. Nagar
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Rajasthan State PbRERn Control Board 3% 1iFE

Ieadquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 \‘\.
Phone :0141-27168049,2716800 e-mail : member-secretary@rpcb nic.in \\fd o

Envirgnment

Registered/Email

l-‘-HfI'cch(Gcn-l97)/NGT&CPCB/RPCB/SS' Date: 65-0S -2S"

Member Secretary

Central Pollution Control Board,
‘Parivesh Bhawan’, East Arjun Nagar,
Delhi-110032

Sub: Regarding framing of statutory/ policy framework and issuance of any guidelines
permitting construction of temporary bridge across river channels for carrying out
mining and allied activities as sought by Hon’ble NGT (PB) vide order dated
30.04.2024 & 10.01.2025 in O.A. No. 581 of 2022 titled as Vikas Kumar v/s State of
Haryana & Ors.

Ref: Your office letter dated 07.02.2025.

Sir,

In reference to Hon’ble NGT order dated 30.04.2024 & 10.01.2025 in O.A. No.
581/2022 (1A No 728/2023 and 1A No. 595/2023), replies received from Mines & Irrigation
Departments (attached) along with reply of State Pollution Control Board is as under for
further necessary action in format prescribed by CPCB-

o S —— _
' S.No. Information SPCB Mines Dept. Irrigation Dept.
I Statutory/Policy framework No No No
regarding construction of |
temporary bridge across |
river channels | ]
T*ﬁ Any guidelines permitting No \ No ! No
| construction of temporary |
' bridge across river ‘ ‘
channels | I _ .
3. | Any altemnative practice | No No f No
adopted regarding .

construction of temporary | ' |

bridee across river channel |
| bridge acrossriverchamnel | ————————

Incl:- As above.
Yours Sincerely,

o -
7T
S.P. Sigh

(Member Secretary) o]

Q/‘
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To.

Member Seeretary,
Rajasthan State Ploution Control Board,

AR el DA ] S e

=t Gov, Of Rajasthan:-

Dnutm ate, Department of Mines and Geology, Rajasthan- udaipur

Phone: 2415091 95/ Fax:0294 2410526
< DMG ADM © &DDEIAAL

Dated:  -03-2025

Headquater-4, Institutional Area, Jhalana Doongri,
jaipur

O

Sir.

and allied activies.

temporary bridge across river channels,

Zug

Sub:

Ref:

Hon'ble NGT O.A. No. 581/2022(IA No 728/2023 and IA No.
595/2023) order dated 30-04-2024

Your office letter no. F-12(Gen-33)/RPCB/Mines/365 dated 31-

In Connection to the above context, Kindly refer your letter dated
31-05-2024 vide which it was requested to provide information regarding
construction of temporary bridge across river channels for carrying out mining

In the context, I am Directed to inform you that there is no Specific
guideline issued by Water Resources Department regarding Construction of

Your Sincerely,

(Mahesh Mathur)
Add. Director (Mines)
Env.& Devlopment Hg.

Signature Not Verified

Digitally signec‘gy\Ma esh Mathur
A Designation : AdditigAal Director
af‘ , > Date: 2025.03.077:30:02 IST

xj.‘ Reason: Approve_d-l

E

E[P""
~\
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Office of the Chief Engincer Water Resources Departmen Rajasthan, Jaipur

No.CE/WRD/NCF/E-2/709 Datc:09.09.2024

Member Secretary,
Rajasthan State Pollution Control Board,
lawpur.

Sub:- Hon'ble NGT O.A No. 581/2022 (IA No 728/2023 and IA No.
595/2023) order dated 30.04.2024.

Ref:- Your office letter 10.F-12(Gen-33)/RPCB/Mines/365 dated 31.05.2024 .
Sir,

In connection to the above context, kindly refer your letter dated 31.05.2024
vide which it was requested to provide information regarding construction of

temporary bridge across river channels for carrying out mining and allied
activities.

In this contexi, 1 am directed to inform you that there is no any specific

guideline issued by Water Resources Department regarding construction of
temporary bridge across river channels.

Yours sincerely,

(Surendra Kumar Goyal)
Superintending Engineer (1.S.)

Signature

Digitally signed by S

@ Goyal
Whx Designation GRpAily
(W% Date: 2024.09. SgHPP.39:57 IST

alid

dra Kumar

4
"-f'

B, o B M

RajKa] Ref No.: 10201059
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1 972 Email:spcbsikkim@gmail.com

AT

STATE POLLUTION CONTROL BOARD
BIKKIM

STATE POLLUTION CONTROL BOARD- SIKKIM
FOREST & ENVIRONMENT DEPARTMENT
GOVERNMENT OF SIKKIM
DEORALI, GANGTOK — 737102
r n&! el /26 A

To,

Dated: &< 0// 212025

Shri Bharat Kumar Sharma,
Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: Directions under Section 18(1) of the Water (prevention & Control of Pollution) Act,1974
regarding compliance of orders dated 30/04/2024 and 10/01/20254 in O.A. No. 581 of 2022 titled
Vikas Kumar vs State of Harvana & Ors.-reg.

Sir,
Kindly refer to your directions issued vide letter. No. CM-13011/92/2023-LAW-HO-
CPCB dated 07/02/2025 regarding the above-mentioned subject matter

Reference above, as per the information received from line Departments, Government
of Sikkim, kindly find enclosed herewith status report on construction of temporary bridge
across river channels for carrying out mining and allied activities

Submitted for kind information please.

Thanking you,

Member Secretary
State Pollution Control Board-Sikkim

N.W. Tamang, FS (Retd.)
Member Recretary

State Pollution Con

Gowt. of Sikkim

(e
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Lifestyle for
Environment

STATE POLLUTION CONTROL BOARD
BIKKIM

STATE POLLUTION CONTROL BOARD- SIKKIM
FOREST & ENVIRONMENT DEPARTMENT
GOVERNMENT OF SIKKIM
DEORALI, GANGTOK — 737102

Status report on permissibility of temporary bridge across river channels for carrying out
mining and allied activities

| SI. [ Information SPCB Mines and | Water
No. Geology Resources
Department Department

1. Statutory/policy framework | Framework has | Framework has | Framework has
regarding construction of | not been | not been | not been
temporary bridges across | formulated yet | formulated yet | formulated yet
river channels '

2. Any guidelines permitting | Guidelines have | Guidelines have | Guidelines have
construction of temporary | not been | not been | not been
bridges across river | formulated yet | formulated yet | formulated yet
channels

3. Any alternative practices | No No No
adopted regarding
construction of temporary
bridges across river
channels

Note. As per the information received from line departments, mining of major minerals is not
practiced in the state. In addition permission for constructing temporary bridges across river
across the state for commercial purposes is also not allowed by the State Government.
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& LIFE  amiL NADU POLLUTION CONTROL BOARD
From To
Er. R. Kannan, M.Tech., The Member Secretary
Member Secretary, Central Pollution Control Board,
Tamil Nadu Pollution Control Board, Parivesh Bhavan, East Arjun Nagar,
76, Mount Salai, Guindy, Delhi-110 032.
Chennai — 600 032.

Sir,
Letter No.TNPCB/LAW/LA-III/NGT(PB)/013004/2024 dated:22.02.2025

Sub TNPCB -~ Law — NGT (PB) O.A.No.581 of 2022 (PB) — Filed by
Vikas Kumar against the State of Haryana & ors - NGT (PB)
dated 30.04.20243 — Sent herewith Certain details — Not yet
received - Requested - Regarding.

Ref 1. Copy of NGT (PB) dated 30.04.2024 passed in O.A.No.581 of
2022,

2. CPCB letter dt.07.02.2025 along with enclosure.
3. Lr No.S7(9) /32504/0T8/2024 dated 02.07.2024 received from
the Chief Engineer (General) WRD, Chepauk, Chennai.

| am to invite kind attention to the references cited , wherein in order to
comply the said NGT (PB) orders, it is submitted that the Chief Engineer (General)
Water Resources Department, Chepauk, Chennai has stated that the Mining
activities are carried out by the State by implementation of “Environment &
Monitoring Guidelines for Sand Mining” issued by the Ministry of Environment
Forest and Climate Change, 2020. The copy of Guidelines is enclosed herewith for
ready reference.

In the above said Guidelines in the page no.76, it is stated as “Temporary
access roads of Katcha roads shall be formed between the banks of the river
and the mining area with locally available bio-degradable materials such as

"

sugarcane waste (bagasse), hay etc., “ and in the page no.82, it is stated as
“After the exhaustion of the quantity of sand, the sheds constructed at the
quarry site may be removed. All the roads and pathways may be levelled so

that there is no obstruction for the normal flow in the river”

It is ascertained from the Tamil Nadu Water Resources Department letter
dt.18.06.2024 that they are scrupulously following the above guidelines in mining
activities. Also it has been stated that construction of road on river bed is being
carried out by biodegradable materials and no temporary bridges are constructed by
the Water Resources Department. Also, it was informed by the Tamil Nadu Water

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax: 044-22353068

Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in 175
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Resources Department that adverse environmental impact on river morphology and
ecology mentioned in the para 19 of the NGT order does not arises in the State of
Tamil Nadu and no practice adopted regarding construction of temporary bridge
across river channels for carrying out mining and allied activities. The detai‘s of
permissibility of temporary bridge across river channels for carrying out mining{and

allied activities in the prescribed format and copy of WRD letter are enclgsed
herewith for ready reference.

This is submitted for'kind information.

Encl: As above

Z
<l

%; 7l\/ll§n§3f’¥ecretarr
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The details of permissibility of temporary bridge across river channels for

carrying out mining and allied activities in the State of Tamil Nadu

1976

Annexure

No

Infomration

SPCB

Mining Dept

Irrigation
Dept

The Statutory/policy
framework regarding
construction of temporary
bridge across river

channels

No

P

Any guidelines permitting.

construction of temporary
bridge across river
channels for carrying out
mining and allied

activities.

No

Any alternative practice
adopted regarding
construction of temporary
bridge across river
channels for carrying out

mining and allied activities

No
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GOVERNMENT OF TAMIL NADU X s
WATER RESOURCES DEPARTMENT _ <
From \/0 R M
Er. K. ASOKAN, M.Tech., The Member Secretary, N
Engineer-in-Chief & ‘ ~+.Tamil Nadu Pollution Control Board,
CthEQgLneer (General), WRD, Mount Salai, Guindy,
uk, Chennal 600 005. - Chennai- 600 032

: ' P epa
. e L \Xe ’
. %\“‘/‘ \ tter No.S7(9)/32504/0T8/2024 _ Dated: |%.06.2024

/G
= B
"’é}\ A JU&JUZ[.IH . —TNPCB Law — NGT(PB) O.A. No. 581 of 2022 (PB) — Filed by
\J{\\ j’_'"'s Kumar against the State of Haryana & ors - NGT(PB) dated
#30.04.2024 - Details requested — Sent — Re
N Ryr="C g - S
AT

=Ref® 1. The Member Secretary, Tamil Nadu Pollution Control Board, Letter
No. TNPCB/LAW-II/NGT(PB)/013004/2024 dated: 11.06.2024

2. The Central Pollution Control Board Letter No.CPCB/IPC-IlI/CM-
13011/92/2023 ,dated 29.04.2024

kk¥%

In the reference 1% cited, the order of the Hon'ble NGT(PB) dated
30.04.2024 has been communicated and requested to send the Information on

- statutory/policy frame work and issuance of guidelines for construction of temporary

bridges across river channels for carrying out mining and allied activities.

The extract of the Order as follows:-

Para.19. We are of the considered view that the issue of construction of
temyzorary bridges across river channels for carrying of mining and allied activities is not
confinert only to the State of Haryana but, in the very nature of things, extends to other
States and UTs also. Therefore, the question regarding construction of temporary
bridges « .ross river channels for carrying out mining and allied activities is essentially
required to be considered in its applicability to all States and UTs.

Para 21. Undisputedly, construction of temporary bridge or road on
riverbed foi carrying out mining will have adverse environmental impact on river
morphology and ecology and, therefore, appropriate remedial measures have to be
taken immed: \‘ely to mitigate the same. At present such prompt action is not taken due
to absence of Qtatutory/pohcy frame work and guidelines. There is urgent need for due
conSIdergtlon mf the matter for suggestlng framing of requisite statutory/policy frame

work anc_iL guizlines for adoption and implementation of remedial measures for
mitigating adverse environmental impacts on river morphology and ecology.
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Para 22. In these facts and circumstances we widen the scope ,%f o
proceedings in the present case to consider the question of "permissibly of temporary :

bridge across river channels for carrying out mining and allied activities"|in its

applicability to all States and UTs.

Para 24. Respondent no. 11-CPCB is directed to obtain and compile
information from all States and UTs regarding framing of statutory/policy framewark and
issuance of any guidelines permitting construction of temporary bridge acrosls river

channels for carrying out mining and allied activities and also any alternative p
adopted in all the States/UTs and file its report within two months."

ractice

In this regard, it is to state that Mining activities are carried out by the State by
implementation of “Enforcement & Monitoring Guidelines for Sand Mining” isstied by
Ministry of Environment, Forest and Climate Change, 2020.

In the above said Guidelines, in the page no 76, it is stated as “Temjporary
access roads or Katcha roads shall be formed between the banks of the river and the
mining area with locally available bio-degradable materials such as sugarcané waste
(bagasse), hay, eic” and in the page no 82, it is stated as “After the exhaustion| of the
quantity of sand, the sheds constructed at the quarry site may be removed. All the roads

and pathways may be levelled so that there is no obstruction for the normal flow in the
river”

TN WRD scrupulously followed the above guideline in Mining activities. Als’;o, it is
to state that construction of road on river bed is carried out by biodegradable materials
and no temporary bridges are constructed by this department. Hence, | wish to state
that, adverse environmental in'{pacts on river morphology and ecology mentioned in
para 19 doesn't arises in the State and ho practice adopted regarding construgtion of -

temporary bridge across river channels for carrying out mining and allied activities.

Encl: 1. Format

2. Enforcement & Monitoring Guidelines for
Sand Mining, MoEF & CC

D=
g:/’v(

WRD
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Sub Permlssmlhty of Temporary Bridge across River Channels for carrying out

mining and allied activities

y Irrigation
S.No Information Department(WRD)
1 | The Statutory/policy framework regarding
construction of temporary bridge across river No
channels for carrying out mining and allied
activities
2 | Any guidelines permitting construction of
temporary bridge across river channels for No
carrying out mining and allied activities.
3 | Any alternative practice adopted regarding
construction of temporary bridge across river No

channels for carrying out mining and allied
activities,

W
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E'nforcement & Monitoring

o Guidelines for Sand Mining

Ministry of Environment, Forest and Climate change

January, 2020
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Enforcement & Monitoring Guidelines for Sand Mining

from both the banks of the river to control and av01d erosnon of river
banks.

Temporary access roads or Katcha roads shall be formed between the
banks of the river and the mining area with locally available bio-
degradable materials such as sugarcane waste (bagasse), hay, etc.

Proper entry and exit point for the movement of loading vehicles in and

out of the sand quarry site shall be carefully located takmg into -

consideration the habitations/settlements in the area.
p .
To monitor the groundwater level during sand quarrying operations, a
network of existing wells may be established around the sand quarrying
area and new piezometers must be installed at all sand quarry sites.
Monitoring of Ground Water Quality in the vicinity (one Km radius from
the sand quarrying site) shall be carried out once in two months.

Periodic Monitoring (at least four times in a year — pre-monsoon,
Monsoon, Post monsoon and winter) once in each season shall be
carried out by PWD and the data thus collected may be sent regularly
to SEIAA/TNPCB. If at any stage, it is observed that the groundwater
table is getting depleted due to the mining activity; necessary corrective
measures shall be carried out, which includes immediate stopping of
mining.

Similar to the Baseline studies for data on water, soil and air etc, that is
being done before the sand quarrying operations, the air and water
quality may be checked periodically by Tamil Nadu Pollution Control
Board to ensure that no pollution is caused due to Sand Quarrying
Operations. 10. Safety gadgets such as earplugs, goggles, respiratory

Page | 76

Ua
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Enforcement & Monitoring Guidelines for Sand Mining

The PWD should explore/take necessary steps to introduce Mining
Surveillance System (MSS) in line with MSS evolved by the Indian Bureat
of Mines and Bhaskaracharya Institute for Space Applications and Geor
informatics (BISAG).

STEPS TO BE FOLLOWED AFTER EXECUTION:

\*2)

A Judicious mine closure plan may be formulated once the quarry i
closed after exhaustion of the quantity of sand. |

Reclamation works may be factored into the contract agreement and
strict moni{oring by the PWD officials may be initiated to scrupulously
follow up the mine closure plan.

It may be ensured that the total quantity of sand permitted in the EC
shall not be exceeded in any case.

—t

After the exhaustion of the quantity of sand, the sheds constructed a
the quarry site may be removed. All the roads and pathways may b
levelled so that there is no obstruction for the normal flow in the river.

Q)

=

All the records/registers may be carefully maintained by the PWD fo
future reference.

Page | 82
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Tripura State Pollution Cong%oard Q‘I, LiIFE G 2 @

(A Statutory Organization Under Government of Tripura) k\: J il L i

Department of Science, Technology & Environment Environment ag

ONE EARTH « ONE PAMILY * ONE FUTURE

No. F.18(28)/TSPCB/NGT/581/1256 March 05,2025

To

The Member Secretary

Central Pollution Control Board

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

Sub.: Compliance of Order dated 30.04.2024 passed by the Hon’ble
National Green Tribunal in OA No. 581 of 2022-reg.

Ref: i) CPCB Direction No. CM-13011/92/2023-LAW-HO-HO-CPCB/9199 dated
07.02.2025

Sir,

This has reference to the direction No. CM-13011/92/2023-LAW-HO-HO-
CPCB/9199 dated 07.02.2025 on the subject cited above. In this connection, please
find enclosed herewith the information regarding permissibility of temporary
bridge across river channels for carrying out mining and allied activities for the
State of Tripura in prescribed format for kind information.

Yours sincerely,

Enclosed: As stated, ]
Signed by Bishu Karmakar

Date: 05-03-2025 14:35:49

(Dr Bishu Karmakar)
Member Secretary

Copy to:

i) PA to the Chairman, Tripura State Pollution Control Board for kind
information of the Chairman.

Address:

Website: Contact:

PARIVESH BHAWAN www.tspcb.tripura.gov.in/ trpenvis.nic.in Chairman : 0381 - 2322462
Pandit Nehru Complex, Gorkhabasti ) Member Secretary : 0381 - 23254
@ Email:

PO. Kunjaban, Agartala, Tripura(West)

Head of Office : 0381 - 2322455

menet 8y

trinnrasnch@email com / hoosnch-tri@sav in
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AD8aire-A Certificate SI. No.
TRIPURA STATE POLLUTION CONTROL BOARD

PARIVESH BHAWAN, Pandit Nehru Complex, Gorkhabasti,
Kunjaban, Agartala - 799 006, West Tripura.

<
No.F.17(10)/TSPCB/D/Sand mining/(S-0Or)/8731/ . Date :\® /02/ 2025

CERTIFICATE FOR CONSENT TO ESTABLISH

Under Section 25/26 of Water (Prevention and Control of Pollution) Act, 1974 and
Under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981

Reference : 1) Your Application No. 322455 Dated : 30-12-2024
ii)) Our NOC Register Sl. No. 15190 For: Fresh

Capital Investment : Rs. 20.00 Lakhs Capacity: 5031 M3/Year
Type Sand mining Category: Orange

With reference to the above Application, a provisional Consent to Establish
Certificate (Fresh) is hereby issued in favour of M/s. Dipankar Debnath Sand, Sri
Dipankar Debnath, Proprietor Ultacherra,Jagabandu Para, Gandacherra, Tripura
(D) to construct rooms or shed or building and set up/install necessary plants and
equipments including pollution control device as proposed in the project report
submitted with the consent application so as to enable emission/discharge from the
plant /unit as per section 25/26 of Water (Prevention and Control of Pollution)
Act,1974 and Section 21 of the Air (Prevention and Control of Pollution) Act,1981
subject to observance of other codal formalities of the Govt. of India/ Govt. of

Tripura/ District Administration/ Agartala Municipal Corporation or concerned

Municipal Council or concerned Nagar Panchayat (whichever is applicable)/ Health
Department/ Industries & Commerce Department, and subject to observance of the
following terms & conditions:

1. E-flow should be maintained.

2. Measures should be taken to avoid bank erosion.

3. Temporary access roads or Kaccha roads shall be formed between the banks of the river
and the mining area with locally available bio-degradable materials such as sugarcane
waste (bagasse), hay, etc.

4. Proper entry and exit point for the movement of loading vehicles in and out of the sand
mining site shall be carefully located taking into consideration the habitations/settlements
in the area.

5. Junction at takeoff point of approach road with main road be properly developed with
proper width and geometry required for safe movement of traffic by concession holder at his
own cost.

6. To prevent air pollution due to the dust during sand mining operations and safeguard
the persons in the sand quarry and depot site, constant water sprinkling on the pathways
and dust prone areas may be done. The sand loaded vehicles are to be covered with a
tarpaulin before moving out of the quarries/depots.

7. Proper registers may be maintained at the entry and exit points of the sand quarry/depot
sites and a loading register may be made available during inspection. An inspection register
and complaint register may be made available at the sand quarry/depot site.

8. A copy of the approved mining plan may be kept at the mining site for ready reference.

9. The sand mining activity shall be stopped if the entire quantity approved from the mining
arca is mined even before the expiry of the sand mining lease period.

10. No blasting shall be carried out any point in time.

11. 1t shall be ensured that the total quantity of sand permitted in the EC shall not be
exceeded in any case.

12. After the exhaustion of the quantity of sand, the sheds constructed at the mining site
may be removed. All the roads and pathways may be leveled so that there is no obstruction

for the normal flow in the river.
Contd....p/2
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13. The Project Proponent should have valid lease and all the permits.

14. The depth of mining in Riverbed shall not exceed one meter or water level
whichever is less, provided that where the Joint Inspection Committee certifies about
excessive deposit or over accumulation of mineral in certain reaches requiring
channelization, it can go up to 3 meters on defined reaches of the River.

15. No River sand mining be allowed in rainy season.

16. Mining shall not be undertaken in a mining lease located in 500 meter of
bridge, 200 meter upstream and downstream of water supply scheme, 200 meters
from the edge of National Highway and railway line. 100 meters from a reservoir
canal/irrigation scheme or building, 50 meters from the edge of State Highway
and 30 meter from, the edge of other roads.

17. To submit annual replenishment report certified by an authorized agency. In case
the replenishment is lower than the approved rate of production, then the mining
activity / production levels shall be decreased / stopped accordingly till the
replenishment is completed.

18. Ultimate working depth shall be up to 3.0 m from Revered level and not less than
one meter from the water level of the River channel whichever is reached earlier. In
hilly terrain this depth be preferably restricted to one meter.

19. In River flood plain mining, a buffer of 10 meter to be left from the River bank of
mining.

20. In mining from agricultural field, a buffer of 3 meter to be left from the adjacent
field.

21. Mining shall be done in layers of 1 meter depth to avoid ponding effect and after
first layer is excavated, the process will be repeated for the next layers.

29 To maintain safety and stability of Riverbanks ie. 10 meter or 10% of the width of
the River whichever is more will be left intact as no mining zone.

23, No stream should be diverted for the purpose of sand mining. No natural water
course and / or water resources are obstructed due to mining operations.

24. No blasting shall be resorted to in River mining and without permission at any
other place.

25. Depending upon the location, thickness of sand, deposition, agricultural land
/Riverbed, the method of mining may be manual, semi-mechanized or mechanized:
however, manual method of mining shall be preferred over any other method.

26. Mining should be done only in area / stretch identified in the District Level Survey
Report suitable for mining and so certified by the State Level Environment Appraisal
Committee (SEAC) and approved by the State Level Environment Impact Assessment
Authority (SEIAA).

27. Mining should begin only after pucca pillar marking the boundary of lease area is
erected at the cost of the lease holder after certification by the Forest Department of
Tripura.

28. For each mining lease site, the access should be controlled in a way that vehicles
carrying mineral from that area are tracked and accounted for.

29. Regular monitoring of the mining activities will be made to ensure effective
compliance of stipulated EC conditions and of the provisions under the Minor mineral
Concessions Rules framed by the State Government.

30. Noise arising out of mining and processing shall be abated and controlled at source
to keep within permissible limit.

31. Sand mining operation can be carried out during day- time only.

32. The pollution due to transportation of sand be controlled through regular water
sprinkling.

33. Air Pollution due to dust, exhaust emission or fumes during mining and processing
phase should be controlled and kept in permissible limits specified under environment
laws.

34. The mineral transportation shall be carried out through covered trucks only and
the vehicles carrying the mineral shall not be overloaded. Wheel washing facility should

be installed and used.
Contd....p/3
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35. The mining operations are to be done uniformly and in a systematic manner.

36. Restoration of flora affected by mining should be done immediately. Twice the
number of trees destroyed by mining to be planted preferably of indigenous species.
Each EC holder should plant and maintain for lease period at least 10 trees per hectare
in area near lease.

37. No mining shall be carried out in the forest area without forest clearance in
accordance with the provisions of the Forest Conservation Act. 1980 and the rules
made there under.

38. Protection of turtle and bird habitats shall be ensured.

39. Spring sources should not be affected due to mining activities.

40. Removal, stacking and utilization of top soil in mining should be ensured. Where
top soil cannot be used concurrently, it shall be stored separately for future use
keeping in view that the bacterial organism should not die and should be spread
nearby area.

41. Adequate steps to check soil erosion and control debris flow etc. shall have to be
ensured by constructing engineering structures.

42. No extraction of stone / boulder / sand in landslide prone areas.

43.Site clearance and tidiness is very much needed to have less visual impact of
mining.

44, Dumping of waste shall be done in earmarked places.

45. Rubbish burial shall not be done in the Rivers.

46. The EC holder shall take all possible precautions for the protection of environment
and control of pollution.

47. Effluent discharge, if any, should be kept to the minimum and it should meet the
standards prescribed.

48. Mining activities shall not be done for mine lease where mining can cause danger
to site of flood protection works, places of cultural, religious, historical, and
archeological importance.

49. Arrangement of drinking water, first aid kit(along with species specific anti-venom
provisioning) with all essentials shall be kept ready at all sand mining site, in case of
any emergency.

50. Project Proponent shall ensure that the road is not damaged due to the
transportation of the mineral.

51. No stacking allowed on road side along National Highways.

52. All the provisions made and restrictions imposed as covered in the Minor Mineral
Rule, shall be complied with, particularly regarding Environment management
Practices and its fund Management and Payment of compensation to the land owners.
53 All the conditions mentioned in Environmental Clearance shall have to be strictly
followed.

54. Copy of the Environmental Clearance shall have to be submitted to TSPCB, failing
which Consent Certificate may be withdrawn.

55. Banning order regarding Plastic Carry Bags issued vide Notification No.F.8

(30)/DSTE/ ENV/pt-11/1679-97 dated 10.03.2015 & No.F.8 (30)/DSTE/ENV/pt-
11/1984-2003 dated 19.03.2015 should be strictly adhered to.

56. Public liability insurance coverage shall have to be provided to the workers of the

unit.

57. Compliance report shall have to be submitted to the TSPCB once in a year.

58. A copy of the Consent Certificate should be displayed in the office of the unit.

59. The unit will have to follow other norms & standards issued by TSPCB from time to

time.

60. Violation of any of the above conditions could lead to withdrawal of the certificate

and/or levying of Environmental compensation as per the Rules.

C:A»_HLAM ‘E&‘Q Contd...P/4
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This Certificate is wvalid 17-02-2026. Application for Comnsent to
Operate Certificate shall have to be made before starting operation.

The Consent Certificate is approved only for sand mining over an area of 1.49
acre (The Coordinates of the lease area are 23°36'41.41"N /91°49'36.88"E) as
mentioned in the Environmental Clearance Certificate.

L TS

L
(Amarendra Jamatia) \cgl 'Lf woLs

Asst Environmental Engineer
Tripura State Pollution Control Board

To

Dipankar Debnath, (Proprietor)

M/s. Dipankar Debnath Sand

Ultacherra, Jagabandu Para, Gandacherra, Tripura (D)

Copy to:
District Magistrate & Collector Tripura (D)
2) Director, Industries & Commerce, Tripura.
3) Labour Commissioner, Labour Department, Tripura.

4) SDM, Ambassa, Tripura (D)

5) BDO, Ambassa, Tripura (D) T%
: CE&% ovaﬂ-\« 1 D 1ot

Asst Environmental Engineer
Tripura State Pollution Control Board

NB: This Certificate permits the Proprietor/Occupier/Applicants to Establish the unit only
complying with the terms & conditions and in no way it bears the permission to Operate the
Unit/Industry, for which a separate application has to be submitted.
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i.  The statutory/policy framework regarding construction of temporary bridge across river

channels for carrying out mining and allied activities.
ii. Any guidelines permitting construction of temporary bridge across river channels for carrying

out mining and allied activities.
jii. Any alternative practice adopted by State/UT regarding construction of temporary bridge

across river channels for carrying out mining and allied activities.
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Carrying Out Mining And Allied Activitics-

1990

@ Subject: Permissibility of Temporary Bridge Across River Channels For

S.

No.

Information

SPCB

Mining Dept. Irrigation Dept.

Statutory/Policy
Framework Regarding
Construction Of
Temporary Bridge
Across River Channels

No

o

Any Guidelines
Permitting Construction
Of Temporary Bridge
Across River Channels

No

Any Alternative
Practice Adopted By
State/UT Regarding
Construction Of
Temporary Bridge
Across River Channels

No

Vide UPPCB letter dated 01.05.2025
information has been asked from the
concerned department and till date no
information is provided by them. Copy of
the letter dated 01.05.2025 is attached
herewith.
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(i) The statutory/policy framework regarding construction of temporary bridge across river
channels for carrying out mining and allied activities.

(i1) Any guidelines permitting construction of temporary bridge across river channels for carrying
out mining and allied activities.

(i) Any alternative practice adopted by State/UT regarding construction of temporary bridge
across river channels for carrying out mining and allied activities.
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N

| Annexure-A

I

Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

S. Information SPCB Mining Dept. Irrigation Dept,
No.
1 Statutory / Policy framework Yes /No Yes /No Ycs/ No
regarding construction of
temporary bridge across river (Document/policy/guidelines (Document/policy/guidelines |(Document/policy/guidelines
channels to be provided) to be provided) to be provided)
2 Any guidelines permitting|Yes / No Yes /No Yes / No
construction of temporary bridge
across river channels (Document/policy/guidelines (Document/policy/guidelines (Document/policy/guidelines
to be provided) to be provided) to be provided)
3 Any alternative practice adopted [Yes/No Yes /No Yes / No
regarding construction of
temporary bridge across river (Document/policy/guidclines (Document/policy/guidelines (Document/policy/guidelines
channels to be provided) to be provided) to be provided)
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Subject: Permissibility of temporary bridge across river channels for carr

1995

ying out mining and allied

activities
S. No. Information Mining Department
1 Statutory/Policy framework regarding construction of NO
temporary bridge across river channels
2 Any guidelines permitting construction of temporary bridge NO
across river channels
3 Any alternative practice adopted regarding construction of NO

temporary bridge across river channels
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N. Yew/No (Document/policy/guldelines to be provided)
1 Smtuloryll‘ol'i$irmm.' work regarding construction of No
temporary bridpes scross river channels,
2 | Any guidelines permitting construction of lemporary No

brige across river channels,

3 | Any alternative practice adopted regarding construction No
of temporary bridpe across river channels.
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e Jagdish Prasad Meena, IAS,

I_IFE WEST BENGAL POLLUTION CONTROL BOARD
(D

Parivesh Bhawan, East Arjun Nagar,
Delhi 110032.

=== epartment of Environment, Government of West Bengal)
wa@¥ Member Secretary / IL_’:C'lL{"c:"!um
MemoNo.: 43\ 3N-3/2000(vol-6) Date :1@.02.2025
To ]’ R W il e “ Rl 110025
The Member Secretary, [ M
Central Pollution Control Board { ¢ 1 FEB 2”"
i
f

irg: Board

Gar, ,m vmm

Sub: In the matter of Hon’ble NGT OA No0.581 of 2022 titled as Vikas Kumar V/s State of
Haryana & Ors orders dated 30.04.2024 and 10.01.2025.

Ref:  Your letter No. CM-13011/92-2023-LAW-HO-CPCB dated 07.02.2025.

Sir,

With reference to the above, enclosed please find the requisite information sought in the above
matter from SPCB as per the enclosed format (Annexure — 1).

The reply from the Joint Secretary to the Government of West Bengal, Irrigation & Waterways
Department, regarding the guidelines for construction of temporary bridge for plying of sand
filled truck over rivers, canals, drains and channels by the Department of Irrigation & Waterways,
Govt. of West Bengal has already been sent to your office vide Memo No. 401-3N-3/2000(Vol-6)
dated 30.07.2024. However, as requested the reply is once again enclosed as Annexure — 2.

QL,“-./

Member Secretary

Enclo: as stated above.

Paribesh Bhawan, Bldg. 10A, Block LA, Sector I1I, Salt Lake, Kolkata 700 106
Tel: 2202-3000/ 2202-3003 / 2202-3006, Email: ms.whpch-wb@bangla.gov.in, Website: www.whpch.gov.in
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Annexure — 1

Permissibility of temporary bridge across river channels for carrying out mining and allied

activities
SI. No. Information WBPCB

1. Statuory / Policy framework regarding No
construction of temporary bridge across river
channels

2. Any guidelines permitting construction of No
temporary bridge across river channels

3. Any alternative practice adopted regarding No
construction of temporary bridge across river
channels
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é!)’ L' F EW EST BENGAL POLLUTION CONTROL BOARD
| :

! ’/ ’ : (Department of Environment, Government of West Bengal)

W _,-d e Al Paribesh Bhawan, 10A, Block — LA, Sector III, Bidhannagar

Kolkata — 700 106, Ph.: (033) 2202-3000, Fax : (033)2202-3099

Website: www.wbpcb.gov.in, Email: net.wbpcb-wb@bangla.gov.in

MemoNo. 220/ -3N-3/2000(VOL.-6) Dated: 3¢ .07.2024

To

Shri Nazimuddin

Scientist ‘F’ & Head - IPC-1l Division,
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar,
Delhi - 110 032.

Sub: In the matter of Hon’ble NGT OA No.581 of 2022 (IA No0.728/2023 and IA No.
595/2023) order dated 30.04.2024 titled as Vikas Kumar V/s State of Haryana &
Ors.

Ref: Your letter No. CPCB/IPC-1I/CM-13011/92/2023/747 dated 14.05.2024.

Sir,

Enclosed please find the letter from the Joint Secretary to the Government of West

Bengal, Irrigation & Waterways Department, regarding the guidelines for construction of

temporary bridge for plying of sand filled truck over rivers, canals, drains and channels by
the Department of Irrigation & Waterways, Govt. of West Bengal.

This is for your necessary information.

Yours faithfully,

Wf@ls\fx\'*“ﬁ’y\'

(D. Sarkar)
Chief Engineer (EIM Cell)

Enclo: As stated above.
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Government of West Bengal

Irrigation & Waterways Department
Jalasampad Bhawan, 34 Floor, Salt Lake, Kolkata- 700091.

No. 1788-IE Date: 03/07/2024
|

From :Joint Secretary to the Government of West Bengal. \

\

/f{ : The Member Secretary &ﬁ (ﬁ \N\\
West Bengal Pollution Control Board 1
Department of Environment, Paribesh Bhawan

Sector- I1I, Salt Lake, Kolkata- 700106.

Sub :0ANo.5810f2022 (IANo.728/2023 & IA No. 595/2023) in the matter of
Vikas Kumar -Vs- The State of Haryana & Ors. ‘
Ref  :His Office Memo No. 217(1)-3N-3/2000(VOL.- 6) dated 31/05/2024.

Sir,

With reference to the captioned subject, and the memo under reference; I am

directed to inform you that Irrigation & Waterways Department issued a set of

guidelines for construction of temporary bridge, for plying of sand filled truck over
rivers, canals, drains and channels vide Memo No. 128-1/1/4M-01/2027 |dated
06/04/2017, copy of which is enclosed for your ready reference. The said guidelines
explicitly state the process of submitting applications for temporary bridge
constructions by intending private entities, procedure and principles to be followLed by
the field level Executive Engincer of 1 & W Department, Govt. of West Bengal in according
permissions premises and the penalties to be impound upon the private entity in crﬁse of

non-compliance of any of the statutory conditicns laid down in the guidelines. ‘

\
Enclo: As stated. W

Joint Secretary to the Gevernmerit of West BenLal

Aol Rengsl Pelinthes Senie' 70 - W

Cioe M SQG l‘ﬁ
S R S——— ST M g - nee
0 A TQl?R‘“
Rebered ts
Remerks
Usmoe &5
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e (o
Government of West Bengal
Irrigation & Waterways Department
Jalasampad Bhavan, 3rd Floor, Western Block
Bidhannagar, Salt Lake City, Kolkata 700091

Memo No.__ 128 — | Dated, 6th April 2017

114M-01/2017

From:D SenGupta
Joint Secretary to the
Government of West Bengal

To: The Chief Engineer (West)
Irrigation & Waterways Directorate

PO Sadhanpur (Near Polytechnic)
District Burdwarn ~ 713101

Sub: Modalities for according permission to construction of temporary bridges for plying
of sand filled trucks over rivers, canals and channels.

The undersigned is directed to state that modalities to be followed for construction of
temporary bridges stated above have been detailed in the enclosed Annexure, as mentioned

below.

Annex —| : Standard Application Form to be filled up by the Applicant seeking
permission of construction of temporary bridges.

Annex — Il : Standard Operating Procedure (SOP) in regard to according permission to
such bridges. £

Annex — Il : Guiding principles to be followed by the Departmental Officers, while

according permission.
Annex — IV : Standard format of undertaking to be submitted by the Applicant in the form
of Affidavit.

2. These may be used henceforth for according permission of the temporary bridges.

/

D SenGupta
Joint Secretary to the
Government of West Bengal

Encl. Annexure |, Il, Il & IV

No.128/1 -1 Dated, 6th April 2017

Copy with copy of Annexure forwarded for information to:

V' Sri S Saha/ Deputy Director
Advance Planning, Project Evaluation & Monitoring Cell
Irrigation & Waterways Directorate

— with a request to upload the copy of the letter and Annexure in the departmental

website. |
D SenQupta
Joint Secretary to the
Government of West Bengal

Encl. as stated

Jb.:\ P » project ¢ 4M 01 2017 % |
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Annex-! |

Standard Operating Procedure (SOP) in regard to according
permission by the Irrigation & Waterways Department to
private persons / entities for construction of temporary
bridge over rivers / drainage channels / irrigation
canals for carrying sand filled trucks

1. Application Form along with standard format of undertaking may be collected from theJ
office of the concerned Executive Engineer, Irrigation & Waterways Department. The said |
Form after duly been filled up and attaching scanned copies of the relevant documents‘
mentioned in the Form, shall be submitted to the said office in person. Scanned copy of
undertaking as per the standard format (vide Annexure-1V) in the form of Affidavit in T 50
Non Judicial stamp paper and affirmed before any Ld. Judicial Magistrate shall also be‘
submitted along with Application Form.

2. The concerned Executive Engineer will examine the proposal prima-facie, particularly in
the context of the guiding principles laid down in Annex-lll and convey his decision on
construction of the temporary bridge, as well as the drawing, and indicate the assessed
cost of the bridge as per original / modified drawing within 14 (Fourteen) days, in writing.

3. If the decision of the Executive Engineer conveys concurrence / no objection for
construction of the temporary bridge, the applicant will simultaneously be asked to deposit
the security money, amounting to 20% of the cost assessed by the Executive Engineer.

4. The applicant will deposit the said amount preferably through Bank Draft on any scheduled
Bank in favour of the said Executive Engineer within 3 (Three) working days from receipt
of in-principle concurrence / no-objection for construction of such temporary bridge. Such
draft is to be deposited by the Executive Engineer in the treasury linked Bank in TR-7
against the head of account: ‘8443 — 00 — 108 — 004’. In case of refund of the said Securlty

Deposit, bill is to be drawn by the Executive Engineer in Form 70C.

5. Thereafter formal permission and go-ahead order will be accorded by the concerned
Executive Engineer of the Irrigation & Waterways Department to the applicant, with copy of
endorsement to all concerned including his Superintending Engineer, Chief Engineer and‘
Lease / Licence issuing authority in the District, within 3 (Three) working days. Location
of ramp for crossing over embankments, if required, will also be stated in the forma!‘
permission and go-ahead order.

6. The applicant on receipt of that ‘go ahead’ order may start the construction work of the
temporary bridge.

Jb.:\ P » project € application form with annex .3
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Guiding principles to be followed in the Irrigation & Waterways
Department to accord permission to the private persons /
entities for construction of temporary bridge over
rivers / drainage channels / irrigation canals
for carrying sand filled trucks

1. Permission to private persons / companies / organisations to const_ruct temporary bridges
across rivers / channels / canals would only be accorded subject to fulfilment of all the

following conditions:

i) The proposed temporary bridge will not cause any encroachment / restriction on the
existing watarway. Spans of the bridge should be sufficiently long to minimise
accumulation of water hyacinth or debris coming with flowing water at support

locations.

i) The applicant abides by the terms and conditions of the sfandard undertaking as per
Annex-IV.

i) Construction of the temporary bridge cannot be taken up before 11" November and

restoration of the channel section at the zone of construction by removing debris,
bundhs, etc. will be done once the construction is over. The temporary bridge will
totally be dismantled, super and sub-structure parts and approach totally removed
and channel section cleared of all sorts of obstructions, latest by 7" June every year,
or earlier if notified by the concerned Executive Engineer of the I&WD or his
subordinate officers, so as to ensure smooth flow of monsoon discharge through the
rivér channel during the period from 7™ June to 31 October, or as may be notified by

the abovesaid authorities.

iv)  Construction of the proposed temporary bridge and associated approach path / road
or ramp for crossing over the embankment will not cause any permanent damage to

embankments or other infrastructures / assets of the I&WD.

2. Decision of the I&WD will be final and binding on the applicant.

Jb.:\ P » project # application form with annex .4
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Standard format of undertaking to be submitted by the
Applicant in the form of Affidavit in ¥ 50.00 Non Judicial stamp
paper, to be affirmed before any Ld. Judicial Magistrate in
connection with construction of temporary bridge over rivers /
drainage channels / irrigation canals, for abiding by during
construction as well as in the post construction period

I, (mention name of the Applicant and full particulars regarding father's name, ader‘ss,

PAN No. and profession, etc.), having been duly authorised by (name of the Entity), do hereby
agree to abide by the terms and conditions mentioned hereunder in connection with
(name of river / channel / canal) at _ _ _ _ _

1. Construction of the temporary bridge will be as per General Arrangement Drawing (GAD)

prepared and submitted by the undersigned.
tion
the
tion
ical

2. Concerned Executive Engineer of the I&WD, holding jurisdiction in the area of construc
of the temporary bridge or his authorised representative will reserve the right to inspect
temporary bridge during construction and to stop the construction in case there is devia
from the approved drawing of | & W Department, affecting waterway or other hydrolog
parameters of the river / channel / canal or safety of the structure.

will

3. Responsibility for structural safety of the temporary bridge during and after construction
solely-remain vested on the undersigned.

4. Construction of the temporary bridge cannot be taken up before 11" November L\nd
restoration of the channel section at the zone of construction by removing debris, bundhs,
etc. will be done once the construction is over. The temporary bridge will totally‘be
dismantled, super and sub-structure parts and approach totally removed and channel
section cleared of all sorts of obstructions, latest by 7" June every year, or earlier if notified
by the concemed Executive Engineer of the I&WD or his subordinate officers, so as to
ensure smooth flow of monsoon discharge through the river channel during the period from
7" June to 31% October, or as may be notified by the abovesaid authorities.

5. There will not be any unwarranted drainage congestion in the upstream or downstream of
the bridge, nor will be any impediment to the utility of the river / channel / canal, in regard to
irrigation or drainage during construction period or due to construction of the temporary
bridge. Necessary alternative arrangement for flow diversion will be made by the
undersigned.

6. Land for the purpose of making the approach road, from the temporary bridge point upto
the existing road in the countryside, will be arranged by the undersigned without causing
any damage to embankment or other infrastructures / assets of the I&WD.

Jb.:\ P # project @ application form with annex widR
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7. Ramp for crossing over the embankments will be constructed by the undersigned at
locations identified by the concerned Executive Engineer of the I&WD of his authorised

representative.

8. The temporary bridge will not be opened to traffic till final inspection by the concerned
Executive Engineer of the I&WD or his authorised representative.

9. There will not be any restriction on using the temporary bridge by the common pedestrian
and vehicular traffic and I&WD officials, subject to the condition that vehicles heavier than
the designed capacity may not be allowed to cross over.

10. Responsibility of maintenance of the temporary bridge wili remain solely on the
undersigned.

| agree to submit a security deposit amounting to 20% of the estimated cost of the
temporary bridge (as assessed by the Executive Engineer of the I&WD or his subordinate
officers) to the concerned Executive Engineer for construction of the temporary bridge, on
receipt of intimation towards in-principle permission from that Executive Engineer. Such
security deposit will be refunded after expiry of Lease / Licence Agreement or termination of the
said Agreement, whichever is earlier, subject to the fulfilment of all conditions stated in Clauses
4,5,6,7,8, 9 & 10 above. Non fulfilment of any of the above conditions or non compliance to
any instruction of the I&WD officials will lead to total forfeiture of the entire security deposit.
I further agree to the condition that permission for reconstruction of such a temporary bridge
next time, may not even be accorded in the event of forfeiture of security deposit. | also agree
to the condition that if it is decided to accord permission, for reconstruction of the bridge in the
following working season even after forfeiture of security deposit, due to any of the lapses on
the part of the undersigned, fresh security deposit amounting to 20% of the current estimated
cost of the temporary bridge will be submitted to the concerned Executive Engineer, in addition
to legal liability for any omission and commission on my part including any third party liability
arising therefrom. | will also keep the | & W Department clear from any such liability.

Signature of the Applicant & Seal

Jb.:\ P » profect # application form with annex .6
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Annex — |

Application Form for construction of temporary bridges over rivers / drainage .
channels / canals, to be done by private persons / entities (other than
Government Departments / Organisations / Undertakings)
for transportation of sand

1. Name & Contactdetails of the Applicant.

e Name L S B Tiion, M S | S

e Status Individual / Authorised Signatory |
for » Firm |

» Company
» Society |

(Please tick)

!
e Name of Firm/Company/Society : _ _ _ _ _ _ _ __ _ _ _ _ __ R

(If applicable, otherwise mention

iNAl)
e Address TS S L1
e Landline No. e. MobileNo. _ __ __ _ __ __ ____ 11

-y o At v — — —

e E-mail ID et e e o Ml e S 8 gt e

2. Name of the river / channel / canal over which the temporary bridge is proposed.

FName of the » River S -
i » Channel FD e e S

! ' » Canal L N CR R e e ) s

3. Location of the temporary bridge.

,. Mouza / Villagé"/ Locality D B ) e e e
e Gram Panchayat / Municipal Ward : o _
e Panchayat Samity/ Municipality S PR T T
e Police Station - S S Y BT

e District B et e It b -

4. Appropriate geo-referencing of the location. e Latitude : _____ ke B oo

(optional)
e Longitude : _ __ _ ___ ____

5. Reference number and date of letter of NoC of
the Lease / Licence granting authority regarding eRefNo. : ____ ________
construction of the temporary new bridge. Such « Date
authority should be District Land & Land
Revenue Office (DL & LRO) of the concerned
District. Copy 4 Leare Deed flimse Pry<eutsd abe Fhe

Aunesr

Jb.:\ P » project # application form with annex ald
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% Justification of the proposal of the new

temporary bridge (within 3 lines / sentences).
!
I
{

7. Type of proposed temporary bridge envisa- o-wggc—ie;t)‘na_g;e—()n biillh brivling
ging plying of sand filled trucks / other Y el hestsh il
vehicles. = Wooden bridge on steel piing

¢ Steel bailey bridge on bullah or steel
Joist piling
(Please Tick)

8. Expected load carrying capacity of the . metre
temporary bridge. i

9. Total length and width of the proposed o Length Ll e} metre
temporary bridge.

e Carriageway width : _ __ metre

10. Distance of the nearest bridge (permanent e Upstream . km
or temporary) in upstream and downstream | T TT7T7
from the proposed bridge location. s Downstream %L, Ko

11. Attach the scanned copies of the following:
» Index plan preferably drawn on mouza map, showing the proposed bridge.
e Letter of Local Authority according NoC (vide S1.5) and copy of the Lease Agreement /
Licence Deed.
e General Arrangement Drawing of the temporary bridge prepared by a technical person
showing —
w Plan

» Elevation .
= Typical cross section of the structure, superimposed on the river / channel / canal
section :

Authorised Signatory

Standard Operating Procedure (SOP) for processing the
application has been detailed at Annex-1l.

Z
o
—
@
-

2 Guiding principles to be followed in the Irrigation &
Waterways Department to accord permission for
construction of temporary bridge over rivers / drainage
channels / irrigation canals may be perused at Anhex-il.

3 Standard format of undertaking to be submitted by the
Applicant is at Annex-IV.

Jb.:\ P » project # application form with annex "l
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No.7-47/PCC/NGT/Misc./2024/

JSHATA dAT ARSI gemaT
ANDAMAN & NICOBAR ADMINISTRATION
yeuor faeor wfafa
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

Dolly Gunj, Sri Vijaya Puram -744 103 Tel. 250370
E-mail: dstpcc-andamans@nic.in

Sri Vijaya Puram, dated: -10-2024
To

The Divisional Head, IPC-I1,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

Sub: 1In reference to Hon’ble NGT O.A. No. 581 of 2022 (IA No. 728 of 2023 and IA No. 595
of 2023) order dated 30.04.2024- reg.

Ref: CPCB letter no. CPCB/IPC-11/CM-13011/92/2023 dated 14.05.2024.

Sir,

This is with reference to the above-mentioned office letter, wherein it was requested to
furnish the information with respect to the following points pertaining to Andaman & Nicobar
Islands in compliance to the Hon’ble NGT order in Vikas Kumar Vs State of Haryana and others.

1. Statutory/ policy framework regarding construction of temporary bridge across river
channels.

2. Any guidelines permitting construction of temporary bridge across river channels.

3. Any alternative practice adopted regarding construction of temporary bridge across river
channels.

In this regard, it is hereby submitted that Andaman & Nicobar Islands do not have temporary
bridges across river channels for mining and related activities. As a result, there are no applicable
regulations regarding this matter, based on information obtained from the North, Middle & South
Andaman Districts and the Andaman & Nicobar Administration's Public Works Department
(APWD). Consequently, this report is deemed 'NIL".

Yours faithfully,

Member Secretary, ANPCC

Copy to:
1. PA to Secretary, S&T/Chairman ANPCC for kind information of the Secretary, S&T
/Chairman ANPCC.

Digitally signed by
Member SecretasyisheNBrikal
Date: 21-10-2024 20:21?:,15
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No.7-47/PCCINGT/Mise./2024/ |00 6
ATy a9t MErary vt
ANDAMAN & NICOBAR ADMINISTRATION
g Ry wfafa

POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Sri Vijaya Puram -744 103 Tel. 250370

E-mail: dstpec-andamans(@nic.in

Sri Vijaya Puram, dated: ]3-02-2025

Shri. Arvind Kumar, Scientist B,
Industrial Pollution Control- II Division,
Central Pollution Control Board,
Parivesh Bhawan, llast Arjun Nagar,
Delhi-110032.

Sub: In reference to Hon’ble NG'T O.A. No. 581 of 2022 (1A No. 728 of 2023 and IA No. 595
of 2023) order dated 30.04.2024- reg.

Ref:  CPCB letter no. CM-13011/92/2023-LAW-HO-CPCB dated 07-02-2025.

Sir,

This is with reference to the above-mentioned office letter, wherein it was requested to
furnish the information with respect to the following points pertaining to Andaman & Nicobar
[slands in compliance to the Hon’ble NG order in Vikas Kumar Vs State of lHaryana and others.

1. Statutory/ policy framework regarding construction of temporary bridge across river
channels.
Any guidelines permitting construction of temporary bridge across river channels.

3. Any alternative practice adopted regarding construction of temporary bridge across river

channels. #

In this regard, it is hereby submitted that Andaman & Nicobar Islands do not have temporary
bridges across river channels for mining and related activities. As a result, there are no applicable
regulations regarding this matter, based on information obtained from the North, Middle & South
Andaman Districts and the Andaman & Nicobar Administration's Public Works Department

(APWD). Consequently, this report is deemed 'NIL".

Yours faithiully,

MembenSecretary, ANPCC
Copy to:
1. PA to Secretary, S&T/Chairman ANPCC for kind information of the Secretary, S&T
/Chairman ANPCC.
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ANNEXURE-A

SUBJECT: Permissibility of temporary bridge across river channels for

carrying out mining and allied activities

S.No. Information SPCB Mining Dept, Irrigation
Dept.
1. Statutory/Policy No No No
framework regarding
construction of
temporary bridges
across river channels
2. Any guidelines No No No
permitting construction
of temporary bridge
across river channels
3. Any alternative practice No No No
adopted regarding
construction of
temporary bridge across
river channels
Member Sdcretary, ANPCC
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Jammu and Kashmir Pollution Control Committee

Parivesh Dhavan, Forest Complex " 8ilk Factory Road

TANAPOH Nagar Jany 80008 || Rajbagh, Srinagar, 100 000 HE
.“m“!\ ! Nt::) ‘l'\h}: '_\. -‘;‘:\‘;' !\\,:: (r‘-\'r.“[‘ﬁ'iﬂ\ v‘\‘H ‘:1‘:‘\‘ {‘\:2\‘3‘":-‘)‘ "“"‘ ““" l “ [;
A 24 heia Mo
Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.
No.  JKPCC/Se./0A 581-2022 /24 /%3 Date: |3—06-2024

Sub: l”m'missihili(y of temporary bridge across river channels for
carrying out mining & allied activities,
Ref: No. 866,!1\!(,‘(3/1)(’;1\!/jf\'I’CC/}.’() 3015-17; dt. 27.05.2024.

Sir,

Kindly refer to the subject & references captioned above. In this
connection, information w.r.t Statutory / Policy framework regarding
construction of temporary bridge across river channels for carrying
out Mining & allied activities and guidelines permitting such activity,
as received from Departments of Geology & Mining is enclosed

herewith for kind perusal,
Yours Sincerely,

Ghansham Singh JKAS
p‘f\’lember Secretary %4 24,

214
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The Chairman,
Pollution Control Committag,
Jammu & Kashmir,

Nu,:‘\(;(s/MCC/()GM/Jl(l‘(:(‘./;ﬁ()/ R0\ Ce (9
Subject;- Permissll:llt

ity of
out Mining and gy

Reference: Your office

letter No, JKPCey
S

Kindly refer above citag Subject ang
submit the point

wise reply as under:.
'[ S.No \ Query
T ’“\"ﬁié‘“"EﬁSEJﬁSFW“‘H&TIET
framework regarding
1. 1constructlon of temporary
? bridge across

river
out
es

| Channels for carrying
| Mining and allied activit

umpornry I)rldgu aCrogy rive
lac aClivitiog

SC/OA.501 2

14

W
i
f Jary,

Iy i £
L) T
Hogy i Ning }’/ZV
(8] oy yG i
/ Jntnigg,

Dateq; ') 05,2424
iF ch

reference, In thig Context, 1 am directey to

et

eply
There IS no specifi v fc

temporary bl’ldggr -

carrying out Mini
pProject Proponents

of
adjacent to Bridges are
Covered under Rule 94 (2) (Iii) and (iv) of

SRO-105 of 2016 dated 31.03.2016 which
provides as under:-

Rule, 94 (2) (iii):

“for carrying out Min
bridge and/or embank
zone shall be workeq
taking into account
locational aspects, fl

Ing in proximity to any
ment, appropriate safety
Out on case to cqse basis,
the structurgl parameters,

ow rate etc and no.mining
shall be carried in the safety zone so worked out.

Rule, 94 (2) (iv):

a
“River Bed material shall not be extracted l;p ot;a
distance of five times (5) of the span (x

ing water
bridge/public civil structure (including _J

NP——
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Copy to the:

1

2015

“any auidelines permitting
construction of tempor'ary
bridge across river
channels for carrying out
Mining and allied activities

and,

intake points) on up-stream side anrl tcn }ir‘r';'f-:
Co |
(10) the span of such bridge o dovin-streurm side

)

4

.’

subject to o minimum of 7250 meters op thp;’
|

]

upstream side and 500 meters on the down

strearm
side.”

The Model Form of Mining Lease Beeq (1o
Clause-3 of Part-11 of the applicable rules
provides as under:-

"To make roads andg ways etc and yse existing
roads and ways:- Liberty qnd power for or in
connection with any of the purpose mentioned in
this part to make any roads and other ways in or
over the said lands and to use maintain and go
and re-pass with or without horses, cattles,
wagons, locomotives, or other vehicles over the
same on such conditions gs may be agreed to,”

Any alternative

practice
adopted regarding
construction of temporary
bridge across river
channels for carrying out
Mining and allied activities,

Regional Director, Pollution
Ir;fﬁimatlon,'

At present, no such alternative practice s

adopted regarding construction of temporary
bridge across river channels for carrying out
Mining and allied activities, However, where
the Mineral Concessionaires face difficulty (no
exit point exits) for transportation of the
Minerals from the Mineral Concession area,
then the Department may take up the matter
with  District Administration for necessary
permission to be granted in his favour for
construction of temporary Ropeway etc.

e =

Yours faithfully

i}
)
Dr. R. S. Rana 7 b
Officer I/C MCC (C)

Directorate of Geology & Mining, J&K
o, F
. F

Y f '5/;,.2.-4”)

nt, J&K, Civi
Commissioner/Secretary to the Govt. Mining Department, JaR,

' e f - nation.

Secretariat, Jammu/Kashmir for kind Informatio

Ir for
Control  Committee, Jammu/Kashmir
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Jammu and Kashmir Parivesh Bhavan, Forest
““Pollution Control Committee Complex
chairman87jkspch@gmail.com Transport Nagar, Jammu
membersecretaryjkspcb@gmail.com lIMA 180 006

0191 - 2472881, 2476925 Silk Factory Road

Rajbagh, Srinagar, 190 008

Member Secretary.

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

No.: JKPCC/Sc./0OA-581-2022/25/2 (\q3 Date:| # -02-2025

Sub: Directions under Section 18 (1) (b) of the Water (Prevention &
control of Pollution) Act, 1974 regarding compliance of orders
dated 30.04.2024 & 10.01.2025 in OA No. 581 of 2022 titled as
Vikas Kumar v/s state of Haryana & Ors.

Ref: CM-13011/92/2023-LAW-HO-CPCB; dated 07.02.2025.

Sir,

Please refer to the subject & reference captioned above. In this
connection, I am to convey that information w.r.t Statutory / Policy
framework regarding construction of temporary bridge across river
channels for carrying out Mining & allied activities and guidelines
permitting such activity, as received from Departments of Geology &
Mining has been submitted vide this office No. JKPCC/Sc./OA-2022-838-
839; dated 24.05.2024 (Copy enclosed).

Yours faithfully,

Ll e,
(Ghansham Singh)JKAS

Mel@Ll‘Secretary 1
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex | Silk Factory Road
Transport Nagar, Jammu, 180 006 || Rajbagh, Srinagar, 190 008

:’-"33.; pcc Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com
m—" o LiFE
= \\i‘é' presmelo,
Director,
Department of Geology and Mining,
Jammu & Kashmir.
No.: JKPCC/Sc./OA.581-2022/839- 231 Date: 2 405-2024
Subject: Permissibility of temporary bridge across river channels for

carrying out mining & allied activities.
Reference: Hon’ble NGT order dt. 30.04.2024 in OA No. 581 / 2022.

Sir,

Kindly refer to the above captioned subject. In this connection, [ am to convey
that Hon’ble NGT in OA 581 / 2022 Vikas Kumar V/s State of Haryana & Ors vide
its Order dated 30-04-2024, issued following directions:

1. “Undisputedly, construction of temporary bridge or road on riverbed for
carrying out mining will have adverse environmental impact on river
morphology and ecology and, therefore, appropriate remedial measures have
to be taken immediately to mitigate the same. At present such prompt action
is not taken due to absence of statutory / policy frame work and guidelines.
There is urgent need for due consideration of the matter for suggesting
framing of requisite statutory / policy frame work and guidelines for adoption
and implementation of remedial measures for mitigating adverse
environmental impacts on river morphology and ecology.”

2. “In these facts and circumstance, we widen the scope of proceeding in the
present case to consider the question of “permissibility of temporary bridge
across river channels for carrying out mining and allied activities” in its
applicability to all states and UTs.”

Oy
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3. “Respondents no. 11 CPCB is directed to obtain and compile information from
all states and UTs regarding framing of statutory / policy framework and
issuance of any guidelines permitting construction of temporary bridge across
channels for carrying out mining and allied activities and also any alternative
practice adopted in all the states/ UTs and file its report within two months.”

Accordingly, in compliance to the aforesaid directions of the Hon’ble NGT and
CPCB, following directions are issued.

The Director, Geology and Mining, J&K shall provide :-

i) The statutory / policy framework regarding construction of temporary
bridge across river channels for carrying out mining and allied
activities; {Yes/No Document/policy/guidelines to be provided}

ii)  Anyguidelines permitting construction of temporary bridge across river
channels for carrying out mining and allied activities and;

{Yes/No Document/policy/qguidelines to be provided})

iii)  Any alternative practice adopted regarding construction of temporary
bridge across river channels for carrying out mining and allied
activities. ;

{Yes/No Document/policy/guidelines to be provided)

The requisite information as mentioned above should reach this office by or
before 25.05.2024.

(Vasu Yadav)
Chairman

&~

L
Copy to the:-

1. Regional Director, Pollution Control Committee, Jammu/Kashmir for
information and necessary action.
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